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STATEMENT RE : SALARY, ALLOWANCES AND  
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(iii) Regarding establishment of a Skill 
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 Dr. Umesh G. Jadav   721 
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(v) Need to construct 4 lane bye-pass road 

connecting NH 96 to NH 231 in Pratapgarh 
Parliamentary Constituency, Uttar Pradesh 

   

 Shri Sangam Lal Gupta    723 

(vi) Need to construct a ring road in Kurukshetra 
city in Haryana to ease traffic problem 

   

 Shri Nayab Singh Saini 
 

  724 
 

(vii) Need to take measures for welfare of landless 
and marginal farmers 

   

 Dr. (Prof.)  Kirit Premjibhai  Solanki 
 

  725 
 

(viii) Need to develop a bird sanctuary on the land 
adjoining Ghonga (Kori) dam in Bilaspur 
Parliamentary Constituency, Chhattisgarh  

   

 Shri Arun Sao 
 

  726 
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Aurangabad-Chalisgaon Railway line 

   

 Shri Unmesh Bhaiyyasaheb Patil 
 

  727 
 

(x) Regarding concerns of taxpayers with respect 
to GST 

   

 Sushri Diya Kumari 
 

  728 
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  729 
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the country 

   

 Shri Tejasvi Surya 
 

  730 
 

(xiii) Need to establish a Kendriya Vidyalaya in 
Bangaon Parliamentary Constituency, West 
Bengal  

   

 Shri Shantanu Thakur 
 

  731 
 

(xiv) Need to include certain castes of Gorkha and 
tribal communities of West Bengal in the list of 
SC/ST 

   

 Shri John Barla 
 

  732 
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of Rajasthan 

   

 Shri Dushyant Singh 
 

  733 

(xvi) Need to provide rail facility in Khargone 
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(xvii) Regarding functioning of Armed Forces 
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  737 

(xxi) Regarding payment of dues to PSUs    
 Shri Lavu Srikrishna Devarayalu 

 
  738 

(xxii) Regarding reconstruction of library of ancient 
Nalanda University in Bihar 

   

 Shri Kaushlendra Kumar 
 

  739 
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(xxiii) Regarding approval of project under AMRUT 

Scheme in Cuttack, Odisha 
   

 Shri Bhartruhari Mahtab   740 
 

(xxiv) Need  to include persons belonging to Gurjar 
and all other backward communities in Shri 
Ram Janmabhoomi Teerth Kshetra Trust 

   

 Shri Malook Nagar 
 

  741 

(xxv) Need to increase Government spending on 
Online Education in view of COVID-19 
Pandemic 

   

 Shrimati Supriya Sadanand Sule   
 

  742 

(xxvi) Regarding relief measures for victims of 
COVID-19 Pandemic 

   

 Adv. A.M. Ariff   743 
 
NATIONAL COMMISSION FOR HOMOEOPATHY 
BILL, 2020 
                         AND 
NATIONAL COMMISSION FOR INDIAN SYSTEM OF  744-819 
MEDICINE BILL, 2020                
   (As passed by Rajya Sabha)                     

Motion to Consider      744-748 

 Dr. Harsh Vardhan       744-747, 

         817-819 

Dr. Shashi Tharoor      749-754 

Shrimati Pratima Mondal      755-757 
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Shrimati Supriya Sadanand Sule     758 

Shri Arvind Sawant      759-760 

Shri  Bhartruhari  Mahtab     761-770 

Shrimati  Anupriya Patel      771-772 
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Shri N.K. Premachandran     774-777 
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Shri Jagdambika Pal       795   

Shri Magunta Sreenivasulu Reddy     796 

Dr. Kalanidhi Veeraswamy      797-798 

Dr. Subhas Sarkar       799-808 

Dr. Umesh G. Jadav       809-813 

Dr. Mohammad Jawed      814-816 

National Commission for Homoeopathy 
Bill, 2020               

Clauses 2 to 59  and  1      817 

Motion to Pass       818 
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National Commission for Indian System of 
Medicine Bill, 2020 

Clauses 2 to 59  and  1      819 

Motion to Pass       819 

 

*ANNEXURE – I         

Member-wise Index to Unstarred Questions     

*ANNEXURE – II 

Ministry-wise Index to Unstarred Questions  

 

 

 

 

 

      

____________ _ 

* Available in Master copy of the Debate,  placed in Library. 
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NATIONAL ANTHEM 

 
 (The National Anthem was played) 

 
________ 

 
09.02 hrs 

 
OBITUARY REFERENCES 

 
माननीय अ�य� : माननीय सद�यगण, मझेु सभा को भारत के पूव� रा��पित और भारत र�न, �ी 

�णब मखुज� के द:ुखद िनधन के बार ेम� सूिचत करना है ।  

‘भारत र�न’ �ी �णब मखुज�, िज�ह� हम आदर से ‘�णब दा’ के नाम से सबंोिधत करते थे, 

देश म� वत�मान यगु के महानतम राजनेताओ ंम� से एक थ े। मा� 34 वष� क� अव�था म� उ�च सदन 

के सद�य बने पूव� रा��पित भारत र�न �णब मुखज� स�चे अथ� म� लोकत�ं क� मूल भावना के 

उपासक थे ।  

वे एक �भावी व�ा, कुशल �शासक और सफल राजनेता थे । ससंदीय पर�पराओ ंऔर 

इितहास के स�ब�ध म� उनका �ान और अनभुव अि�तीय था । िविभ�न पद� पर रहते ह�ए रा�� 

सेवा का उनका पाचँ दशक� स ेभी अिधक का अनभुव रहा । 

वे एक लोकि�य नेता थ ेजो अपनी बिु�मता, िव�ता और राजनैितक कौशल के साथ-साथ 

एक उ�कृ� व�ा के �प म� भी जाने जाते थे । ��येक राजनीितक दल म� उनका स�मान और आदर 

था । 

सदन म� होने वाली बहस� को वे बह�त मह�व देते थे । ससंद के के��ीय क� म� अपने िवदाई 

भाषण के दौरान उ�ह�ने सभी पािट�य� के िविश� व�ाओ ंका नाम लेकर कहा था िक उनके भाषण� 

ने उनके �यि��व को गढ़ने का काम िकया ।  
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उनका िवचार था िक “भारत का सिंवधान मा� एक कानूनी द�तावेज नह� है, बि�क देश 

के सामािजक, आिथ�क प�रवत�न के िलए मै�नाकाटा� के समान है ।” 

अपने ल�बे राजनैितक जीवनकाल म� �व. �णब मखुज� जी न ेदेश के राजनैितक घटना�म 

का अवलोकन ही नह� िकया, बि�क उसम� सि�य भूिमका भी िनभाई । 

कालांतर म� अपने दीघ� अनभुव� और िवशद �ान को उ�ह�ने प�ुतक� के मा�यम से हमार े

साथ साझा िकया । ये प�ुतक�  वत�मान भारत के राजनैितक और आिथ�क इितहास के द�तावेज ह� । 

लोकत�ं, सिंवधान और राजनीित को लेकर साझा िकए गए उनके िवचार आने वाले समय म� हमारा 

माग�दश�न कर�गे । 

�ी �णब मखुज� का िनधन नई िद�ली म� 31 अग�त, 2020 को 84 वष� क� आय ुम� ह�आ ।  

 माननीय सद�यगण, मझेु सभा को अपने साथी �ी एच. वसंतकुमार, िव�यात गायक पिंडत 

जसराज तथा 13 पूव� सद�य� क� द:ुखद म�ृय ुके बार ेम� भी सूिचत करना है । 

 �ी एच. वसतंकुमार तिमलनाडु के क�याकुमारी ससंदीय िनवा�चन �े� से वत�मान सद�य 

थे । 

 �ी एच. वसंतकुमार रसायन और उव�रक सबंंधी ससंदीय �थायी सिमित के सद�य थे । 

इससे पूव�, वह दो काय�काल के िलए तिमलनाडु  िवधान सभा के सद�य भी रहे । 

 �ी एच. वसंतकुमार का िनधन तिमलनाडु के चे�नई म� 28 अग�त, 2020 को 70 वष� क� 

आय ुम� ह�आ । 

 पिंडत जसराज जी एक स�ुिस� शा�ीय गायक और भारत के ल�ध �िति�त सां�कृितक 

दूत� म� से एक थे । पिंडत जसराज ने िह�द�ुतानी शा�ीय सगंीत को अपने �वर के मा�यम से पूर े

िव� म� पह�ंचाने के िलए अपना जीवन समिप�त कर िदया । 

 पिंडत जसराज को िह�द�ुतानी शा�ीय सगंीत म� उनके योगदान के िलए, वष� 1975 म� प� 

�ी, वष� 1990 म� प� भूषण तथा वष� 2000 म� प� िवभूषण परु�कार िदया गया और साथ ही 

भारत सरकार ने उ�ह� सगंीत नाटक अकादमी परु�कार से भी िवभूिषत िकया । 
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 पिंडत जसराज का िनधन 90 वष� क� आय ुम� सयं�ु रा�य अमरीका के �यू जस� म� 17 

अग�त, 2020 को ह�आ । 

 �ी गुरदास िसंह बादल पजंाब के फिज�का ससंदीय िनवा�चन �े� से 5व� लोक सभा के 

सद�य थे । 

 �ी गरुदास िसंह बादल वष� 1967 से 1969 तक पजंाब िवधान प�रषद के सद�य थे । 

 �ी गरुदास िसंह बादल का िनधन पजंाब के मोहाली म� 15 मई, 2020 को 88 वष� क� आय ु

म� ह�आ । 

 डॉ. नपेाल िसहं सोलहव� लोक सभा के सद�य थे, जो उ�र �देश के रामपुर ससंदीय 

िनवा�चन �े� का �ितिनिध�व करते थे । वे िनयम सिमित, मानव ससंाधन िवकास सबंंधी सिमित 

और अ�य िपछड़े वग� के क�याण सबंंधी सिमित के सद�य रहे । 

 इससे पूव�, डॉ. नेपाल िसंह उ�र �देश िवधान प�रषद म� पांच काय�काल के िलए सद�य थे 

और उ�ह�ने उ�र �देश सरकार म� मा�यिमक िश�ा और भाषा मं�ी के �प म� काय� िकया । वे 

उ�र �देश िवधान प�रषद म� िवप� के नेता थे ।  

 डॉ. नेपाल िसंह का िनधन उ�र �देश के मरुादाबाद म� 22 मई, 2020 को 79 वष� क� आय ु

म� ह�आ । 

�ी अजीत जोगी 12व� लोक सभा के सद�य थे िज�ह�ने म�य �देश के रायगढ़ ससंदीय 

िनवा�चन �े� का �ितिनिध�व िकया तथा 14व� लोक सभा म� छ�ीसगढ़ के महासमंद ससंदीय 

िनवा�चन �े� का �ितिनिध�व िकया । 

 �ी अजीत जोगी दो काय�काल के िलए रा�य सभा के सद�य रहे तथा रा�य सभा क� उप-

सभापित तािलका के सद�य थे । 

 �ी जोगी िव�ान और �ौ�ोिगक� सबंंधी सिमित तथा पया�वरण और वन सबंंधी सिमित के 

सभापित थ ेतथा कई ससंदीय सिमितय� के सद�य भी रहे । 



14.09.2020                                                  49 

 
 �ी अजीत जोगी छ�ीसगढ़ िवधान सभा के वत�मान सद�य थे तथा वे वष� 2000 से 2003 

तक नविनिम�त रा�य छ�ीसगढ़ के पहले म�ुयम�ंी थे । वह चार काय�काल के िलए छ�ीसगढ़ 

िवधानसभा के सद�य भी रहे । 

 �ी अजीत जोगी का िनधन छ�ीसगढ़ के रायपरु म� 29 मई, 2020 को 74 वष� क� आय ुम� 

ह�आ । 

 �ी पी. नाम�याल सातव�, आठव� और �यारहव� लोक सभा के सद�य थे िज�ह�ने ल�ाख 

सघं रा�य �े� के ल�ाख ससंदीय िनवा�चन �े� का �ितिनिध�व िकया । 

 वह आठव� लोक सभा के दौरान भूतल प�रवहन और ससंदीय काय� मं�ालय म� उप-मं�ी 

तथा रसायन और पे�ो-रसायन मं�ालय तथा ससंदीय काय� मं�ालय म� रा�य मं�ी थे । वह 

�ा�कलन सिमित तथा सरकारी आ�ासन� सबंंधी सिमित के सद�य थे । 

 इससे पहले, वह तीन काय�काल के िलए पूव� ज�मू और क�मीर िवधान प�रषद के सद�य थे 

तथा उ�ह�ने वष� 2007 म� प�रषद के काय�वाहक सभापित के �प म� भी काय� िकया । 

 �ी पी. नाम�याल का िनधन ल�ाख सघं रा�य �े� के लेह म� 1 जून, 2020 को 82 वष� क� 

आय ुम� ह�आ । 

 �ी पारसनाथ यादव 12व� और 14व� लोक सभा के सद�य थे जो उ�र �देश के जौनपरु 

ससंदीय िनवा�चन �े� का �ितिनिध�व करते थे ।  

वह सरकारी उप�म� सबंंधी सिमित तथा �म सबंंधी सिमित के भी सद�य थे । �ी यादव 

उ�र �देश िवधान सभा के वत�मान सद�य थे तथा वह इससे पूव� पांच काय�काल के िलए उ�र 

�देश िवधान सभा के सद�य रहे । वह उ�र �देश सरकार म� लोक उ�म तथा अित�र� ऊजा� 

सेवा मं�ी तथा िश�ा मं�ी थे ।  

�ी पारसनाथ यादव का िनधन उ�र �देश के जौनपरु म� 12 जून, 2020 को 71 वष� क� 

आय ुम� ह�आ । 
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�ी माधवराव पािटल 12व� लोक सभा के सद�य थे जो महारा�� के नािसक ससंदीय 

िनवा�चन �े�  का �ितिनिध�व करते थे । �ी माधवराव पािटल वािण�य सबंंधी सिमित के सद�य 

थे । 

�ी माधवराव पािटल का िनधन महारा�� के नािसक म� 14 जून, 2020 को 80 वष� क� 

आय ुम� ह�आ ।  

�ी ह�रभाऊ माधव जावले, 14व� और 15व� लोक सभा के सद�य थे जो महारा�� के 

जलगांव ससंदीय िनवा�चन �े� का �ितिनिध�व करते थे । वह सामािजक �याय और अिधका�रता 

सबंंधी सिमित, जल ससंाधन सबंंधी सिमित और रले सबंंधी सिमित के सद�य थे । इससे पूव� �ी 

जावले वष� 1999 से 2004 तक महारा�� िवधान सभा के सद�य रहे ।  

 �ी ह�रभाऊ माधव जावले का िनधन महारा�� के मुंबई म� 16 जून, 2020 को 66 वष� क� 

आय ुम� ह�आ ।  

 �ीमती सरोज दूबे उ�र �देश के इलाहाबाद ससंदीय िनवा�चन �े� से वष� 1991 से 

1996 तक दसव� लोक सभा क� सद�य थ� । वह वष� 1998 से 2004 तक रा�य सभा क� सद�य 

भी रह� । �ीमती दूबे सरकारी आ�ासन� सबंंधी सिमित, िव�ान और �ो�ोिगक� सबंंधी सिमित, 

पया�वरण और वन सबंंधी सिमित और सरकारी उप�म� सबंंधी सिमित क� सद�य भी थ� । 

 �ीमती सरोज दूबे का िनधन नई िद�ली म� 21 जून, 2020 को 81 वष� क� आय ुम� ह�आ ।  

�ी लालजी टंडन म�य �देश के रा�यपाल के पद पर आसीन थे तथा प��हव� लोक सभा 

के सद�य भी थे । वह �ा�कलन सिमित तथा रले सबंंधी ससंदीय �थायी सिमित के सद�य थे । 

इससे पूव�, �ी लालजी टंडन वष� 2018 म� िबहार के रा�यपाल रहे ।  

 �ी टंडन दो काय�काल के िलए उ�र �देश िवधान प�रषद के सद�य थे तथा तीन 

काय�काल के िलए उ�र �देश िवधान सभा के सद�य थे । �ी लालजी टंडन वष� 1997 से 2003 

तक उ�र �देश सरकार के िविभ�न िवभाग� के रा�य मं�ी थे । वह उ�र �देश िवधान प�रषद म� 

सभा के नेता तथा उ�र �देश िवधान सभा म� िवप� के नेता थे ।  
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�ी लालजी टंडन का िनधन उ�र �देश के लखनऊ म� 21 जलुाई, 2020 को 85 वष� क� 

आय ुम� ह�आ ।  

�ीमती कमल रानी 11व� और 12व� लोक सभा क� सद�य थ� जो उ�र �देश के 

घाटमपरु ससंदीय िनवा�चन �े� का �ितिनिध�व करती थ� और वह उ�र �देश सरकार म� 

तकनीक� िश�ा मं�ी थ� । �ीमती कमल रानी �म और क�याण, उ�ोग, मिहला सश��करण और 

राजभाषा सबंंधी ससंदीय �थायी सिमितय� क� सद�य रह� ।  

�ीमती  कमल रानी का िनधन उ�र �देश म� 2 अग�त, 2020 को 62 वष� क� आय ुम� 

ह�आ ।  

�ी चेतन चौहान 10व� और 12व� लोक सभा के सद�य थे जो उ�र �देश के अमरोहा 

ससंदीय िनवा�चन �े� का �ितिनध�व करते थे । �ी चौहान िव� सबंंधी सिमित के सद�य रहे । �ी 

चेतन चौहान उ�र �देश िवधान सभा के वत�मान सद�य थे और उ�र �देश सरकार म� यवुा और 

खेल मं�ी थे ।  

 एक �िस� ि�केट िखलाड़ी एवं अजु�न परु�कार िवजेता, �ी चेतन चौहान का िनधन उ�र 

�देश के लखनऊ म� 16 अग�त, 2020 को 73 वष� क� आय ुम� ह�आ  ।  

 �ी सुर�े� �काश गोयल 14व� लोक सभा के सद�य थे जो उ�र �देश के हापड़ु ससंदीय 

िनवा�चन �े� का �ितिनिध�व करते थे । �ी सरु�े� �काश गोयल शहरी िवकास एव ंएमपीलैड्स 

सबंंधी सिमितय� के सद�य थे । वह उ�र �देश िवधान सभा के सद�य भी रहे ।  

 �ी सरु�े� �काश गोयल का िनधन नई िद�ली म� 14 अग�त, 2020 को 74 वष� क� आय ु

म� ह�आ ।  

 डॉ. रघुवशं �साद िसहं िबहार के वैशाली ससंदीय िनवा�चन �े� से �यारहव� से प��हव� 

लोक सभा के सद�य थे । उ�ह�ने भारत सरकार म� के��ीय �ामीण िवकास मं�ी तथा के��ीय 

पशपुालन और डेयरी तथा खा� और उपभो�ा मामले रा�य मं�ी (�वतं� �भार) के �प म� काय� 

िकया । उ�कृ� ससंद सद�य, डॉ. रघवुशं �साद िसहं ने खा�, नाग�रक आपूित� और साव�जिनक 
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िवतरण सबंंधी ससंदीय सिमित के सभापित के �प म� तथा अनेक ससंदीय सिमितय� के सद�य के 

�प म� अपनी सेवाए ंद� । उ�ह�ने प��हव� लोक सभा म� सभापित तािलका के सद�य के �प म� भी 

काय� िकया ।  

 डॉ. रघवुशं �साद िसंह 1977 से 1990 तक चार काय�काल के िलए िबहार िवधान सभा के 

तथा 1991 से 1995 तक िबहार िवधान प�रषद के सद�य रहे । उ�ह�ने िबहार िवधान प�रषद के 

सभापित के �प म� तथा िबहार िवधान सभा के उपा�य� के �प म� भी अपनी सेवाए ं द� । वह 

िबहार सरकार म� िव�तु और ऊजा�, राहत और पनुवा�स तथा राजभाषा िवभाग के मं�ी रहे ।  

 डॉ. रघवुंश �साद िसंह का िनधन 13 िसत�बर, 2020 को नई िद�ली म� 74 वष� क� आय ु

म� ह�आ ।  

यह सभा भारत के पूव� रा��पित �ी �णब मखुज�, हमार ेएक साथी �ी एच. वसंतकुमार, 

िव�यात गायक पिंडत जसराज और 13 पूव� सद�य� क� म�ृय ुपर गहरा शोक �य� करती है और 

शोक सतं� प�रवार� के �ित अपनी सवेंदना �कट करती है । 

 यह सभा देश क� एकता और अखंडता क� र�ा म� वीरगित को �ा� ह�ए सश� सेना, 

अध�सैिनक बल� के सभी वीर सिैनक� और पिुलसबल के बहादरु जवान� को भी ��ांजिल अिप�त 

करती है । 

 अतं म�, सदन सभी कोरोना यो�ाओ,ं िजनम� डॉ�टर, नस�, �वा��यकम�, सफाईकम�, 

पिुलसकम� तथा बड़ी सं�या म� �वयंसेवक भी सि�मिलत ह�, को भी ��ांजिल अिप�त करता है 

िज�ह�ने अपने कत��य� का स�यक् िनव�हन करते ह�ए अपने आपको बिलदान कर िदया । 

 इन सभी प�ुया�माओ ंको हमारा नमन है । 

 अब यह सभा इन िदवगंत आ�माओ ंके स�मान म� कुछ देर मौन खड़ी रहेगी । 

                            (The Members then stood in silence for a short while.) 
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माननीय अ�य�: ऊँ शांित । शांित । । शांित॥ । सभा एक घंटे के िलए �थिगत होती है । 

09.17 hrs 

The Lok Sabha then adjourned till Ten Minutes past Ten of the Clock. 

 

___________  
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10.17  hrs 

The Lok Sabha reassembled Seventeen Minutes past Ten of the Clock. 

(Hon. Speaker in the Chair) 

 

ANNOUNCEMENTS BY THE SPEAKER 
(i) Seating arrangement during COVID-19 

माननीय अ�य�: माननीय सद�यगण, असाधारण प�रि�थितय� के बीच आयोिजत िकए जा रहे 

इस मानसून स� म� म� आप सभी का �वागत करता ह�ं । ससंद के इितहास म� सभंवत: यह पहली 

बार है, जब लोक सभा के सद�य रा�य सभा और रा�य सभा के सद�य लोक सभा क� म� बैठ रहे 

ह� । इतना ही नह�, िजन दीघा�ओ ंसे देश क� जनता ससंद क� काय�वाही देखती थी, वहा ंइस बार 

सद�य� के बैठने क� �यव�था क� गई है । वैसे तो हम सदैव यह �यास करते ह� िक सद�य� के बीच 

क� दू�रया ंकम ह� और उ�ह� नजदीक लाने के �यास िकए जाए,ं लेिकन, इस बार हम� �वयं आपस 

म� दूरी बनाए रखने के िलए यह �यव�था क� गई है । माननीय सद�यगण, वत�मान स� म� बैठने क� 

�यव�था के सबंंध म� आपको ह�ई असिुवधाओ ंसे म� अवगत ह�आ ह� ं।  

 म� इस सबंंध म� इतना ही कहना चाहता ह� ंिक इस बार सदन असाधारण प�रि�थितय� म� हो 

रहा है । हमने सरु�ा के �यापक इंतजाम भी िकए ह�, लेिकन इसके बावजूद यह सदन ठीक से 

सचंािलत हो, उसके िलए हम आप सभी के सहयोग से �यास कर रहे ह� । इसीिलए हमने सभी दल� 

के नेताओ ंक� सीट� का आवंटन उनक� स�ंया के अनपुात म� िकया है । म� सभी माननीय मं�ीगणो 

और माननीय सद�यगणो से आ�ह क�ंगा िक हमने िजन सीट� पर स�ंया िलखी है, वह 

सामािजक दूरी और गाइडलाइन क� पालना के तहत िलखी है । आप उसक� पालना कर मझेु 

सहयोग कर�गे । हमने यह भी कोिशश क� है िक ससंदीय काय� म� िडिजटाइजेशन का उपयोग हो 

इसिलए हमने एक एप बनाया ह,ै िजसम� माननीय सद�य अपनी उपि�थित दज� करवा सकते ह� । 

उनके �ारा ऑनलाइन �� और अ�य सूचनाए ंभी भेजी जा रही ह� और उनके उ�र भी ऑनलाइन 
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�ा� िकए जा रहे ह� । ऐसी कई �यव�थाए ं और �बंध ह� जो पहली बार िकए गए ह� । यह सब 

असाधारण प�रि�थितय� के कारण ही िकए गए ह� । से�टी �ोटोकॉ�स के चलते सभंव है िक 

आपको कुछ असिुवधा उठानी पड़े, लेिकन यह सब आपक� सरु�ा के िलए और हम सभी क� 

सरु�ा के िलए आव�यक था ।  

 माननीय सद�यगण, भारत दिुनया का सबसे बड़ा काय�शील लोकत�ं है । हमारी ससंद 

130 करोड़ जनता का �ितिनिध�व करती है । हमारी ससंद जनता क� आशाओ ंव आकां�ाओ ंक� 

�तीक है । हमारी ओर से भी नाग�रक� के बीच यह सदंेश जाना चािहए िक भारत क� जनता क� 

�गित, उ�कष� और उ�ह� हर �कार से सरुि�त रखने के िलए पूरा सदन एकमत है । िपछले कुछ 

समय म� कोरोना के कारण उपजी प�रि�थितय� का सामना करने म� देश क� जनता ने अ�तु एकता 

और सगंठन शि� का प�रचय िदया है । कोरोना यो�ाओ ंने स�ंमण को िनयिं�त करने के �यास� 

म� उ�कृ� योगदान िदया ह ै । सांसदगणो ने भी चनुौतीपूण� प�रि�थितय� म� अपने-अपने �े�� म� 

जनसेवक के �प म� दािय�व िनभाए ह� और विंचत अभाव��त वग� सिहत अिधकतम लोग� तक 

राहत पह�ंचाने म� मदद क� है । इस दौरान ससंद म� एक कं�ोल �म �थािपत िकया गया, िजसके 

मा�यम से राहत काय� म� सहयोग िकया गया तथा िविभ�न रा�य� क� िवधान सभाओ ंसे सम�वय 

�थािपत कर सांसद�, जन�ितिनिधय� एव ंआम जन के बीच एक कड़ी के �प म� काय� िकया गया । 

इसके िलए आप सभी साधवुाद के पा� ह� ।  

 मेरा िव�ास है िक क� � व रा�य सरकार� के सामूिहक �यास�, सभी दल� के नेताओ ंक� 

सहभािगता, कोरोना यो�ाओ ं के समिप�त योगदान और �यापक जन-सहयोग से हम कोरोना 

महामारी पर शी� ही िवजय �ा� कर ल�गे । सािथय�, लोकतं� तभी समृ� होगा जब सकारा�मक 

भाव के साथ हम जनिहत एवं रा��िहत के िवषय� पर अपना िचंतन ��ततु कर� । प� और िवप� 

हमार ेलोकतं� क� जीवंतता �दान करते ह� । स� के दौरान प� और िवप� आम जनता से जड़ेु 

िवषय� पर चचा� कर समाज िहत व देश िहत के अिंतम ल�य क� �ाि� क� ओर अ�सर रह�गे, ऐसा 

मेरा िव�ास है और आप सबसे आ�ह भी है । इस बार हमार े पास समय काफ� कम है, ऐसे म� 
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हमारा दािय�व बनता ह ै िक हम सदन के सम� सिं�� और सारगिभ�त बात रख� । लोकतं� क� 

भावनाओ ंको मजबूत बनाना तथा सवैंधािनक मू�य� म� अिभविृ� करना तथा उसके सकं�प के 

साथ काम करना हम सभी का दािय�व है । आज का िदन पूर ेदेश म� िहंदी िदवस के �प म� भी 

मनाया जाता है । इस अवसर पर सम�त रा�� को सदन क� ओर से शभुकामनाए ँ। िविवधता से भर े

अपने देश म� सभी भारतीय भाषाओ ंक� उ�नित सिुनि�त हो, हम सभी इसके िलए �यास कर�, मेरी 

यही मनोकामना है ।  

 अतं म�, म� आप सबका पनु: �वागत करता ह�ं और सदन क� काय�वाही के सचंालन म�  

आपसे पूव� क� भांित सहयोग क� आशा रखता ह� ं । मझेु पूरा िव�ास है िक हम सब एक साथ 

िमलकर इन किठन प�रि�थितय� म� अपने उ�े�य और सवैंधािनक दािय�व� को िनभाएगें और इस 

स� क� सखुद �मिृतया ंरह�गी । मझेु आशा है िक आपके सहयोग से हम देश म� एक नया सदंेश द े

पाएगें िक इन िवपरीत प�रि�थितय� म� माननीय सद�य� ने देशिहत और रा��िहत म� काम िकया ।  

माननीय सद�यगण, म� आपस े एक और आ�ह क�ंगा, हालांिक आप सबके िलए बह�त 

किठन है, लेिकन इस कोिवड-19 के कारण और इसके स�ंमण के बार ेम� कई िवशेष�� क� सलाह 

के आधार पर हमने यह फैसला िकया है िक हम माननीय सद�य� को बैठकर बोलने क� अनमुित द� 

। इस आदेश के िलए कई माननीय सद�य� को बह�त परेशानी है, लेिकन इसके अलावा हमार ेपास 

कोई िवक�प नह� है । 

दूसरा िवषय, म� आपसे पनु: आ�ह करता ह�ं । माननीय सद�यगण, हमने सीट� के आवंटन 

के मामले म� सभी दल� के नेताओ ंको उनक� स�ंया के आधार पर सीट� का आवंटन िकया है । 

सभी दल� के नेता अपने-अपने दल के सद�य� के िलए, उनक� जैसी अपे�ा हो, बैठने क� �यव�था 

सिुनि�त कर�गे । िकसी नाम क� सीट का आवंटन हम इसिलए नह� कर पाए, �य�िक हम चाहते ह� 

िक सभी माननीय सद�य� को सही जगह पर, सही �थान पर बोलने का अवसर हो । इसके िलए 

मझेु सभी दल� के माननीय नेतागण सहयोग द�गे । 
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माननीय सद�यगण, जैसा आपको िविदत है िक सामािजक दूरी के अनपुालन तथा 

माननीय सद�य� क� सरु�ा सिुनि�त करने के िलए लोक सभा क� काय�वाही के दौरान लोक सभा 

के कुछ माननीय सद�य� के रा�य सभा च�बर म� बैठने क� �यव�था क� गई है । लोक सभा के 

�ि�या एव ंकाय�-सचंालन िनयम� के तहत िनयम 2 के अतंग�त म� िनद�श देता ह� ं िक इस स� म� 

लोक सभा क� काय�वाही के दौरान सभा के प�रसर का ता�पय� रा�य सभा च�बर, लॉबी तथा इसक� 

दीघा�ओ ंसे भी है । इस स� के दौरान रा�य सभा क� काय�वाही के समय रा�य सभा के कुछ सद�य 

लोक सभा च�बर म� बैठ�गे । इस स�दभ� म� म� आपका �यान �ि�या एवं काय�-सचंालन िनयम� के 

िनयम 384 क� ओर आकृ� करना चाहता ह�,ं जो यह �ावधान करता है िक सभा के भवन का 

उपयोग सभा क� बैठक� के अित�र� िकसी अ�य �योजन के िलए नह� िकया जाएगा ।  

अत: मेरा सझुाव ह ै िक िनयम 384 को िशिथल कर िदया जाए तािक रा�य सभा क� 

काय�वाही के दौरान रा�य सभा के कुछ सद�य लोक सभा च�बर म� बैठ सक�  । मेरी समझ म� यह भी 

अपने आप म� इितहास होगा िक रा�य सभा के कई माननीय सद�य� को इस बार लोक सभा के 

च�बर म�, जो कभी सपना देखा करते थे, यहा ंबैठकर बोलने का मौका िमलेगा । मझेु लगता है िक 

आप मेर ेइस ��ताव से सहमत ह�गे । 

अनके माननीय सद�य: जी, हां । 

___________  
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10.29 hrs 

(ii) Business of the House 

  

माननीय अ�य� : माननीय सद�यगण, सामा�य प�रि�थित म� अ�य� �ारा ��� के िलए तथा गैर-

सरकारी काय� के िलए िनयत िदवस� क� सूचना माननीय सद�य� को समन जारी करने के साथ दी 

जाती थी । सरकार के अनरुोध पर िवचार करते ह�ए, इस बात को �यान म� रखते ह�ए िक लोक सभा 

�ितिदन केवल चार घ�टे के िलए बैठेगी, म�ने �ि�या एवं काय�-सचंालन िनयम� के िनयम 389 के 

अतंग�त अपने िववेक का उपयोग करते ह�ए इस स� के िलए समन जारी िकए जाने के ये िनद�श िदए 

थे िक ��� के िलए और गैर-सरकारी काय� के िलए कोई िदन िनयत न िकया जाए । बाद म� ऐसे 

अतारािंकत ��� के िलए िदन आवंिटत िकए ह�, िजसक� सूचना आपको बलेुिटन के मा�यम से 

िमल चुक� है । अत: म� माननीय ससंदीय काय� मं�ी जी से अनरुोध करता ह� ंिक वे अतारािंकत ��� 

और गैर-सरकारी काय� के बार ेम� अपना ��ताव ��ततु कर� । 

______________ 

…(�यवधान) 

माननीय अ�य� : एक बार उनको ��ताव ��ततु करने द� । 

…(�यवधान) 
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10.30 hrs 

MOTION RE: *BUSINESS OF THE HOUSE 

 

THE MINISTER OF PARLIAMENTARY AFFAIRS, MINISTER OF COAL AND 

MINISTER OF MINES (SHRI PRALHAD JOSHI):  I beg to move: 

“Keeping in view that the current Session of Lok Sabha is being 
held in extraordinary circumstances prevailing due to COVID-19 
pandemic requiring maintenance of social distancing and keeping 
the movement of Government officials and others within the 
Parliament precincts to the bare minimum, this House resolves 

that Starred Questions and Private Members’ Business may not 
be brought before the House for transaction during the Session, 
and all relevant Rules on these subjects in the Rules of Procedure 
and Conduct of Business in Lok Sabha may stand suspended to 
that extent. ” 
 

माननीय अ�य� : ��ताव ��ततु ह�आ : 

“इस बात को �यान म� रखते ह�ए िक लोक सभा का वत�मान स� कोिवड-19 वैि�क 

महामारी के कारण असाधारण प�रि�थितय� म� सचंािलत िकया जा रहा है, िजसके िलए 

सरुि�त दूरी बनाये रखने एवं संसद प�रसर के भीतर सरकारी अिधका�रय� एवं अ�य क� 

आवाजाही को कम-स-ेकम रखे जाने क� आव�यकता है, यह सभा सकं�प करती है िक 

तारािंकत ��� और गैर-सरकारी सद�य� के काय� को स� के दौरान सभा के काय� के िलए 

सभा के सम� न लाया जाये, लोक सभा के �ि�या तथा काय�-सचंालन िनयम� म� इन 

िवषय� संबंधी ससुगंत िनयम� को एतद�्ारा उस सीमा तक िनलिंबत िकया जाये ।” 

…(�यवधान) 

                                    
 Please refer to pp.62 to 638 for written answers to Unstarred Questions.  
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माननीय अ�य� : माननीय सद�य, कृपया बैठ कर बोल� । 

…(�यवधान) 

माननीय अ�य� : माननीय सद�यगण, हमने सदन से यह �यव�था द ेदी है िक कोई भी माननीय 

सद�य खड़े हो कर नह� बोल�ग े।  

 अधीर रजंन जी, आप बैठ कर बोल� । 

…(�यवधान) 

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): The argument and 

the rationale that have been dished out by the hon. Minister of Parliamentary 

Affairs with regard to the revocation of the Question Hour, I think, is far from 

convincing.  

 Question Hour is recognised as the essence of parliamentary 

democracy. Not only that, Question Hour could be interpreted as the soul of 

the House. It is not just now. The First Legislative Council set up under the 

Charter Act of 1853 was primarily meant for making laws and regulations. The 

Charter Act did not define the powers of the Legislative Council, but the 

Council showed some degree of independence by asking questions and 

discussing the propriety of the measures of the executive Government. 

 Question Hour means making executive answerable. Executive 

accountable होते ह� । बात �या है िक जो आम लोग� क� सम�या है, आम लोग� के सामने पेश 

करने के िलए यह हमार ेिलए सबस ेबड़ा मौका है । So, it is a Golden Hour. Question Hour 

is simply the Golden Hour of the House. But on the excuse of ‘extraordinary 

situation’, you are saying that Question Hour will not be there.…(�यवधान) सर, 

मझेु बोलने दीिजए । सर, यहा ंजो बात कही जा रही है, यह बात िब�कुल अजीब-सी लग रही है, 
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�य�िक हम सदन चलाते ह� । हम� सदन चलाने म� कोई िद�कत नह� है, लेिकन आपको िसफ�  एक 

ही जगह िद�कत होती है, वह �� काल है । �वे�न ऑवर को �य� िसंगल आउट िकया जाता है? 

यह हमारा सवाल है, �य�िक ि�िटश जमाने से सदन म� �� काल चल रहा है और आप आजादी के 

73 साल बाद �� काल को हटा कर लोक तं� का गला घोटने का काम कर रहे ह� । हमारा यह 

सरकार के िखलाफ सबस ेबड़ा म�ुा है ।…(�यवधान) सर, मझेु बोलने दीिजए । …(�यवधान) 

माननीय अ�य� : �ी असाद�ुीन ओवैसी जी, आपका ��ताव है । आपक� भावनाए…ं । 

…(�यवधान) 

SHRI ASADUDDIN OWAISI (HYDERABAD): Sir, the Question Hour and the 

Private Members’ Business are cornerstones of our democracy. They are very 

much essential for the existence of Parliamentary democracy. The Question 

Hour and the Private Members’ Business are also part of theory of separation 

of powers. The hon. Minister has the dishonourable distinction. By moving 

such a Motion, he is weakening the theory of separation of powers, which is 

part of the basic structure of our Constitution.  

 I urge you, Mr. Speaker, not to allow the executive to encroach on the 

territory of the legislature. It is a shameful day if the Question Hour and the 

Private Members’ Business are not taken up. 

 Lastly, on behalf of my Party I am asking for a Division. There should be 

a Division on this.  

 

माननीय अ�य� : �ी मनीष ितवारी जी । 

…(�यवधान) 

माननीय अ�य� : अभी म� आपको िनयम बता दूगंा । 
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…(�यवधान) 

माननीय अ�य� : No Division. 

SHRI MANISH TEWARI (ANANDPUR SAHIB): Sir, we are very cognizant of 

the extraordinary circumstances in which this Parliament Session has been 

convened. We also deeply appreciate the arrangements which have been 

made in order to make this Session possible. 

 However, Mr. Speaker, Sir, while recognising that under rule 32 of the 

Rules of Procedure and Conduct of Business of Lok Sabha, you have the 

authority to suspend the Question Hour, I would like to draw your attention to 

page 473 of Kaul and Shakdher and read just one paragraph which is 

extremely important. 

माननीय अ�य� :  म�ने सार ेिनयम पढ़े ह�ए ह� । �या आप िनयम पर िडबेट कर�गे? आगे का �� 

स�ंया और िनयम वह भी पढ़ दीिजए । आप वक�ल ह� ।  

SHRI MANISH TEWARI : Speaker Sir, I am just pointing out with great 

respect, that  Kaul and Shakdher says in page 473: “In very exceptional cases, 

Question Hour may be dispensed with for making available more time to other 

business or to take up some other urgent business, only if the House 

unanimously agrees.” …(Interruptions). Mr. Speaker, Sir, the qualification is 

that the House must unanimously agree because this is the only time when the 

Opposition holds the Government accountable …(Interruptions) 

माननीय अ�य� :  �ी क�याण बनज� जी । 

SHRI KALYAN BANERJEE (SREERAMPUR): Sir, we appreciate that in the 

present prevailing situation, Parliament has been commenced and it will 
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continue for 18 days. But Sir, we should remember, at the same time, that the 

Question Hour is also an integral part of the basic structure of the 

parliamentary procedure and we cannot destroy that part.  

 Sir, today, if the Government is having their pressure for passing the 

bills, we are also having our views to express …(Interruptions) 

माननीय अ�य� :  िकसी पर िकसी का दबाव नह� है । सदन चलना चािहए, सभी इस पर एकमत 

ह� । 

SHRI KALYAN BANERJEE: Sir, this is the only time when we get the answers 

from the hon. Ministers. Therefore, kindly do not take away this advantage 

from us. Sir, really it will take away the entire glamour, 50 per cent glamour of 

the running of the Parliament. People also want to hear the answers from the 

Ministers. This is the glamour. They wait for that. They want to see this. That is 

being taken away.  

माननीय अ�य� :  माननीय �हलाद जोशी जी, आप बोिलए ।  

…(�यवधान) 

SHRI PRALHAD JOSHI: Sir, I would very humbly submit that before arriving at 

this decision, our hon. Deputy Leader of Lok Sabha and also Raksha Mantri of 

the country, myself and my colleagues in the Parliament, Shri Muraleedharan 

and Shri Arjun Meghwal, have spoken to almost all leaders of the various 

parties.  

 I would also like to clarify that in this extraordinary situation, your                   

kind self agreed to the proposal to run the Session for 18 sittings. I would like 
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to ask very humbly to the various leaders who questioned the suspension of 

Question Hour.  

Sir, all Assemblies including Punjab, West Bengal, Rajasthan, Andhra 

Pradesh, Kerala …(Interruptions) When you were speaking, we have listened. 

Kindly listen to me …(Interruptions).  They have run the session for two days or 

one day and they have passed 20-25 Bills, whereas the Government of India, 

under the leadership of Modiji, decided to run the Session for 18 days and 

have discussion on all the bills…(Interruptions) 

 Secondly, Sir, the people are saying that this is basic structure of 

Parliament. In 1975, the entire country knows what had happened and the 

history is the witness for that.  

 Thirdly, Sir, I have already said that in 1962, Question Hour was 

suspended; …(Interruptions) in 1975, it was suspended; in 1976, it was 

suspended …(Interruptions) 

माननीय अ�य� :  माननीय मं�ी जी, म� �यव�था दे रहा ह�ं ।  

SHRI PRALHAD JOSHI: In the last five years, after Shri Narendra Modi ji got 

resounding victory twice, nearly 60 per cent of the Question Hour time in Rajya 

Sabha and 40 per cent of the Question Hour time in Lok Sabha were wasted in 

spite of having resounding victory and mandate of the people. …(Interruptions)  

Keeping this in view, I would urge with all humbleness at my command 

that this is an extraordinary situation. When Assemblies are not ready to meet 

even for a single day, we, with around 800 to 850 MPs, are meeting here 

under your guidance. I would appeal to them that there are so many ways to 
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question the Government. The Government is not running away from 

discussion. …(Interruptions) We are ready for the discussion, and we are 

going to reply to all the questions that you are going to raise. …(Interruptions) 

माननीय अ�य�: माननीय र�ा मं�ी जी, सभी दल� के नेताओ ंसे आपक� चचा� ह�ई थी, आप एक 

बार आ�ह कर द� । 

…(�यवधान) 

र�ा म�ंी (�ी राज नाथ िसहं): माननीय अ�य� महोदय, जैसा िक ससंदीय काय� मं�ी ने सदन 

को अवगत कराया है, उ�ह�ने और उनके दो अ�य सहयोिगय�- �ी अजु�न राम मेघवाल और �ी 

मरुलीधरन जी ने अिधकाशं दल� के �पु लीडस� के साथ बातचीत क� है और बह�त-से लोग� से म�ने 

भी बातचीत क� है िक इस बार हम लोग� को असाधारण प�रि�थितय� म� ससंद क� काय�वाही करनी 

पड़ रही है । इसम� आप सभी का सहयोग चािहए �य�िक सदन केवल चार घंटे के िलए ही चलेगा । 

इसिलए म�ने अनरुोध िकया था िक इसम� �वे�न ऑवर न हो ।…(�यवधान) बि�क आधे घंटे का 

ज़ीरो ऑवर हो । यिद िकसी को कोई �� पूछना हो, अपनी िकसी आशंका का समाधान करना हो, 

तो वे उस आध ेघंटे म� कर सकते ह� । अिधकांश राजनीितक पाट� के जो नेतागण ह�, उ�ह�ने अपनी 

सहमित दी थी और उससे आपको अवगत कराया गया था । त�प�ात् आपने यह फैसला िकया था 

िक जो संसद क� काय�वाही चलेगी, उसम� �वे�न ऑवर नह� होगा । म�ने सभी स�मािनत सद�य� 

से…(�यवधान) म� सभी स�मािनत सद�य� से अनरुोध करना चाहता ह� ँ…(�यवधान) 

माननीय अ�य�: No. म� आप सभी को बोलने का मौका देता ह� ँ। जब माननीय र�ा मं�ी जी और 

सदन के उप नेता बोल रहे ह�, तो कोई माननीय सद�य िड�टब�स नह� कर�गे । 

…(�यवधान) 

�ी राज नाथ िसहं: म� सभी स�मािनत सद�य� से िवन� अनरुोध करना चाहता ह� ँिक असाधारण 

प�रि�थितय� म� यह ससंद का स� �ार�भ हो रहा है, इसम� हम� आपका सहयोग चािहए । इसके 

साथ ही, म� इस बात क� जानकारी भी आपको देना चाहता ह� ँिक अन�टाड� �वे�न के मा�यम से 
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जो कुछ भी आप पूछना चाहते ह�, पूछ सकते ह� । मंि�गण आपको उसक� जानकारी द�गे । यिद 

अन�टाड� �वे�न क� �र�लाई से आप सतं�ु नह� होते ह�, तो आप चाह� तो ज़ीरो ऑवर के दौरान भी 

उसका �लै�रिफकेशन सबंंिधत मं�ी से पूछ सकते ह� । इसिलए म� आप सभी लोग� से िवन�तापूव�क 

अनरुोध करता ह� ँिक कृपया ससंद क� काय�वाही चलाने म� अपना पूरा सहयोग द� । …(�यवधान) 

�ी अधीर रजंन चौधरी: �ी राजनाथ िसंह जी ने अन�टाड� �वे�न के बार ेम� कहा । हर िदन 230 

अन�टाड� �वे�सं होते ह� । अगर आप चाह�, तो इसके साथ 25 �वे�ंस और जोड़ सकते ह� । इस 

तरह से, 230+25 अन�टाड� कर सकते ह�, लेिकन �टाड� �वे�सं म� आप 20 �वे�सं नह� कर 

सकते ह� । यह आप कैस ेसमझाएगें? िकसी को इंफॉम� करने का मतलब कंफम� करना नह� है । 

आपने ज�र इंफॉम� िकया है । लेिकन इंफॉम� और कंफम� एक ही चीज नह� है ।…(�यवधान) 

माननीय अ�य�: No.  

 माननीय सद�यगण, ��काल के िवषय म�… 

…(�यवधान) 

SHRI ASADUDDIN OWAISI: Sir, we demand Division. …(Interruptions) 

�ी राज नाथ िसहं: माननीय अ�य� महोदय, म� सदन को यह भी जानकारी देना चाह�गँा िक इस 

सबंंध म� �ी अधीर रजंन चौधरी जी से हमारी बात ह�ई थी और उ�ह�ने अपनी सहमित दी थी । 

…(�यवधान) 

माननीय अ�य�: माननीय सद�यगण, ��काल के िवषय म� म�ने आपक� बात को �यानपूव�क सनुा 

है । म�ने आपक� भावनाओ ंको भी समझ िलया है । पर�त,ु वैि�क सकंट क� इस घड़ी म� म� आपसे 

अपे�ा करता ह� ँिक आप प�रि�थितय� को समझते ह�ए सदन के सचुा� �प से सचंालन म� सहयोग 

कर�गे । 
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 म� पनु: दोहराता ह� ँ । म�ने आपक� भावनाओ ंको समझते ह�ए, म� आपको आ��त करता ह� ँ

िक लोक सभा के िनयम एव ं�ि�या के �य� िनयम� तथा अ�य साधन� म�, म� आपको पया�� समय 

और पया�� अवसर दूगँा ।  

 सरकार ने भी अपनी भावनाए ं�य� क� ह� िक आपको अ�य साधन� के मा�यम से पया�� 

समय और पया�� अवसर िमलेगा ।  

 माननीय सद�य �ी ओवैसी जी, आपने माननीय ससंदीय मं�ी जी �ारा ��ततु ��ताव पर 

सशंोधन क� सूचना दी है । माननीय मं�ी जी के ��ताव का म�ुय उ�े�य यह है िक इस स� के 

दौरान तारािंकत �� तथा गैर सरकारी काय� न िकया जाए । आपके सशंोधन का उ�े�य है िक 

तारािंकत ��� तथा गैर सरकारी काय� को िलया जाए । माननीय सद�य आप �ारा ��ततु सशंोधन 

�ि�या िनयम� के िनयम - 344 (2) के अतंग�त मा�य नह� है । अत: आपका सशंोधन �वीकार नह� 

िकया गया है ।  

 माननीय मनीष ितवारी जी, आपने भी इस मामले म� नोिटस िदया है । आपने िजन-िजन 

िनयम� का हवाला िदया है, उन सार ेिनयम� के तहत म� मानता ह� ं िक आपके िनयम इस ससंदीय 

काय� सचंालन के तहत नह� ह� और म� चाह�ंगा िक आप िव�ान अिधव�ा ह�, पूरी िनयम-�ि�या को 

पढ़ ल� । अिंतम िनयम-�ि�या तो माननीय अ�य� ही ह� । आपने िनयम 398 तो पढ़ रखा होगा ।  

…(�यवधान) 

माननीय अ�य�: �� यह है: 

“इस बात को �यान म� रखते ह�ए िक लोक सभा का वत�मान स� कोिवड-19 

वैि�क महामारी के कारण असाधारण प�रि�थितय� म� सचंािलत िकया जा रहा है, 

िजसके िलए सरुि�त दूरी बनाये रखने एवं ससंद प�रसर के भीतर सरकारी 



14.09.2020                                                  68 

 
अिधका�रय� एव ंअ�य क� आवाजाही को कम-से-कम रखे जाने क� आव�यकता 

है, यह सभा सकं�प करती है िक तारािंकत ��� और गैर-सरकारी सद�य� के 

काय� को स� के दौरान सभा के काय� के िलए सभा के सम� न लाया जाये, लोक 

सभा के �ि�या तथा काय�-सचंालन िनयम� म� इन िवषय� सबंंधी ससुगंत िनयम� 

को एतद�्ारा उस सीमा तक िनलंिबत िकया जाये । । ” 

��ताव �वीकृत ह�आ । 

________ 
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माननीय अ�य�: माननीय सद�यगण, मझेु कुछ माननीय सद�य� �ारा कुछ िवषय� पर �थगन 

��ताव क� सूचनाए ं�ा� ह�ई ह� । म�ने िकसी भी �थगन ��ताव क� िकसी भी सूचना के िलए अनमुित 

�दान नह� क� है । 

�ी अधीर रजंन चौधरी (बहरामपुर): सर, कुछ बोलने दीिजए ।  

माननीय अ�य�: अभी आपको मौका द�गे ।  

…(�यवधान) 

10.47 hrs 

ANNOUNCEMENT BY THE SPEAKER ... Contd. 
(iii) Papers to be laid on the Table 

 

माननीय अ�य�: माननीय सद�यगण, मझेु सूिचत करना है िक माननीय ससंदीय काय� मं�ी से 

मझेु एक अनरुोध �ा� ह�आ है, िजसम� उ�ह�ने िनवेदन िकया है िक वत�मान कोिवड-19 क� ि�थित 

के कारण उ�ह� या ससंदीय काय� रा�य मं�ी को 17व� लोक सभा के चौथे स� के दौरान काय� सूची 

म� सभा पटल पर रखे जाने वाले शीष� के अतंग�त सूचीब� िकए गए प�� को सभी मंि�य� क� ओर से 

सभा पटल पर रखने क� अनमुित �दान क� जाए । म�ने उनके अनरुोध को �वीकार कर िलया है ।  

 

__________ 
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10.48 hrs 

PAPERS LAID ON THE TABLE 

 

माननीय अ�य�: आइटम न.ं 3 और 4 – �ी अजु�न राम मेघवाल । 

ससंदीय काय� म�ंालय म� रा�य म�ंी तथा भारी उ�ोग और लोक उ�म म�ंालय म� रा�य म�ंी 

(�ी अजु�न राम मेघवाल): अ�य� महोदय, �ीमती िनम�ला सीतारमण क� ओर से म� ब�ककारी 

िविनयमन (सशंोधन) अ�यादेश, 2020 (2020 का स�ंयांक 12) के ��यापन �ारा त�काल 

िवधान बनाने के कारण� को दशा�ने वाला एक �या�या�मक िववरण (िह�दी तथा अ�ंेजी स�ंकरण) 

सभा पटल पर रखता ह� ं। 

[Placed in Library, See No. LT 2465/17/20] 

�ी अजु�न राम मेघवाल : अ�य� महोदय, म� आपक� अनमुित से संिवधान के अन�ुछेद 123 (2) 

(क) के अतंग�त िन�निलिखत अ�यादेश� क� एक-एक �ित (िह�दी तथा अ�ंेजी स�ंकरण) सभा 

पटल पर रखता ह�ं:-  

(1) रा��पित �ारा 31 माच�, 2020 को ��यािपत कराधान और अ�य िविध (कितपय उपबंध� 

म� छूट देना) अ�यादेश, 2020 (2020 का सं�यांक 2) । 

[Placed in Library, See No. LT 2466/17/20] 

(2) रा��पित �ारा 7 अ�ैल, 2020 को ��यािपत संसद सद�य वेतन, भ�ा और प�शन 

(सशंोधन) अ�यादेश, 2020 (2020 का सं�यांक 3) । 

[Placed in Library, See No. LT 2467/17/20] 

(3) रा��पित �ारा 9 अ�ैल, 2020 को ��यािपत मंि�य� के सबंलम और भ�े (सशंोधन) 

अ�यादेश, 2020 (2020 का सं�यांक 4) । 

[Placed in Library, See No. LT 2468/17/20] 
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(4) रा��पित �ारा 22 अ�ैल, 2020 को ��यािपत महामारी (सशंोधन) अ�यादेश, 2020 

(2020 का सं�यांक 5) । 

[Placed in Library, See No. LT 2469/17/20] 

(5) रा��पित दवारा 24 अ�ैल, 2020 को ��यािपत हो�योपथैी के��ीय प�रषद (सशंोधन) 

अ�यादेश, 2020 (2020 का सं�यांक 6)  । 

[Placed in Library, See No. LT 2470/17/20] 

(6) रा��पित �ारा 24 अ�ैल, 2020 को ��यािपत भारतीय िचिक�सा के��ीय प�रषद 

(सशंोधन) अ�यादेश, 2020 (2020 का सं�यांक 7) । 

[Placed in Library, See No. LT 2471/17/20] 

(7) रा��पित �ारा 5 जून, 2020 को ��यािपत आव�यक व�तु (संशोधन) अ�यादेश, 2020 

(2020 का सं�यांक 8) । 

[Placed in Library, See No. LT 2472/17/20] 

(8) रा��पित �ारा 5 जून, 2020 को ��यािपत िदवाला और शोधन अ�मता संिहता 

(सशंोधन) अ�यादेश, 2020 (2020 का सं�यांक 9) । 

[Placed in Library, See No. LT 2473/17/20] 

(9) रा��पित �ारा 5 जून, 2020 को ��यािपत कृषक उपज �यापार और वािण�य (सवं��न 

और सरलीकरण) अ�यादेश, 2020 (2020 का सं�यांक 10) । 

[Placed in Library, See No. LT 2474/17/20] 

(10) रा��पित �ारा 5 जून, 2020 को ��यािपत कृषक (सश��करण और सरं�ण) क�मत 

आ�ासन और कृिष सेवा पर करार अ�यादेश, 2020 (2020 का सं�यांक 11) । 

[Placed in Library, See No. LT 2475/17/20] 
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(11) रा��पित �ारा 26 जून, 2020 को ��यािपत ब�ककारी िविनयमन (सशंोधन) अ�यादेश, 

2020 (2020 का सं�यांक 12) । 

[Placed in Library, See No. LT 2476/17/20] 

 

_____________ 
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10.49 hrs 

*WRITTEN ANSWERS TO QUESTIONS 

(Q. No.1 to 230) 

(page 73-638) 

 

 

 

 

 

 

 

 

 

______________________________________________ _ 

*Available in Master copy of the Debate placed in Library. 
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10.50 hrs 

SUBMISSION BY MEMBER 
Re: NEET Examinations 

 

SHRI T. R. BAALU (SRIPERUMBUDUR): Sir, with great anguish and pain, I 

would like to draw the kind attention of this august House, and also the 

Government of India about the said plight of 12 students who have committed 

suicide, all from rural background, because of NEET examinations.  

 Sir, they have passed 10+2 State Board Examination but the NEET 

Examination is conducted only on the basis of CBSE Syllabus. So, within a 

month, after 10+2 results, the students have to take NEET Examination. They 

are clueless about it. They do not know anything about the CBSE Syllabus. 

The students are helpless and are committing suicide. They are future doctors 

that have committed suicide. They have passed 10+2 in the State Board 

Examination. The Government of India has created a National Medical 

Commission for NEET Examination which has to be conducted throughout 

India. A Dalit girl student from Ariyalur has committed suicide. There are twelve 

such incidents, Anita from Ariyalur, Subhasri from Tiruchi, Vidhusti from Theni, 

Pradeepa from Viluppuram, Kirthana from Viluppuram, Vayushree from 

Thanjavur, Manisha from Viluppuram, Subhasti from Coimbatore, Vigneshwar 

from Ariyalur, Jyothi from Madurai and Piya from Dharmapuri.  

माननीय अ�य� : माननीय सद�य, आप िडटेल म� नाम अिंकत न कर� । आप िवषय पर बोल� । 
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SHRI T. R. BAALU: All the students have committed suicide because of the 

syllabus. They are not conversant with the CBSE syllabus. They have studied 

only the State Board syllabus. The examination is being conducted in another 

syllabus. What is the way out? They are simply committing 

suicide…(Interruptions) 

HON. SPEAKER: Please conclude.  

 �ी डी.एन.वी. स�िथलकुमार एस. को �ी टी.आर. बालू �ारा उठाए गए िवषय के साथ 

सबं� करने क� अनमुित �दान क� जाती है । 

__________ 

 

�ी अधीर रजंन चौधरी (बहरामपुर): सर, म� आपके ज़�रए सरकार का �यानाकिष�त करना 

चाहता ह�ं । …(�यवधान) सर, म� आपके ज़�रए इस सरकार का और खासकर हमार ेदेश के र�ा 

मं�ी जी का �यान आकिष�त कराना चाहता ह� ं िक…(�यवधान) कई महीने से िह�द�ुतान के सार े

लोग भारी तनाव म� ह�, �य�िक हमारी सीमा म� चीन …(�यवधान) 

माननीय अ�य� : माननीय सद�य, िबजनेस एडवाइज़री कमेटी म� चचा� करने के बाद इस पर 

चचा� होगी । 

�ी अधीर रजंन चौधरी : सर, एक िमनट बोलने दीिजए । राज नाथ िसंह जी भी राजी ह� । सर, 

आज भी खबर छपी है…(�यवधान)  
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माननीय अ�य� : शू�य काल । लोक मह�व के अिवलबनंीय म�ेु । …(�यवधान) 

 माननीय सद�य, इस पर िबजनेस एडवाइजरी कमेटी म� बात होगी �य�िक यह एक 

सवेंदनशील म�ुा है । इसिलए सवेंदनशील म�ुे पर सवेंदनशील तरीके से कहना चािहए 

…(�यवधान) 

 एडवोकेट डीन कु�रयाकोस । 

ADV. DEAN KURIAKOSE (IDUKKI): Sir, I seek the kind attention of the hon. 

Prime Minister regarding the biggest landslide in my constituency of Idukki 

which happened on 6th August at Munnar, Pettimudi. Seventy people have lost 

their lives. Four persons are yet to recover. I salute all the rescue workers and 

whoever has participated throughout. I urge upon the Government to 

announce a comprehensive package. This landslide was the biggest one that 

happened in the plantation area. All the victims are plantation workers and they 

belong to SC community. Some discrimination cropped up in the 

announcement of compensation package by the State Government. 

HON. SPEAKER: Please conclude. Only one minute is allowed.  

ADV. DEAN KURIAKOSE: I am concluding, Sir.  

Only Rs. 5 lakh compensation was announced by the State 

Government. At the same time …(Interruptions) 

माननीय अ�य� : �ी डी.एन.वी. स�िथलकुमार एस. को एडवोकेट डीन कु�रयाकोस �ारा उठाए 

गए िवषय के साथ सबं� करने क� अनमुित �दान क� जाती है । 

�ी मनीष ितवारी(आनदंपुर सािहब): अ�य� महोदय, म� आपके मा�यम स ेसदन का �यान एक 

बह�त ही सवेंदनशील िवषय क� ओर आकिष�त कराना चाहता ह�ं । महोदय, शेए-ए-पजंाब महाराजा 

रणजीत िसंह जी ने सन् 1808 म� ज�मू के ऊपर अपना अिधकार जमाया था । सन् 1820 म� 
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महाराजा रणजीत िसंह जी ने ज�मू क� जागीर िमया िकशोर िसंह जामवाल जी, जो महाराजा गलुाब 

िसंह जी के िपता थे, उनको दी थी । सन् 1822 म� उ�ह�ने खदु अपने हाथ� से महाराजा गलुाब िसंह 

जी का ज�मू के राजा के �प म� राजितलक िकया था । महोदय, िपछले 200 साल� से ज�मू और 

उसके आस-पास के इलाक� म� पजंाबी जबुान का बोलबाला है । ज�मू और क�मीर म� पजंाबी क� 

कई उपबोिलया ंबोली जाती ह� । सन् 1947 म� जब भारत का िवभाजन ह�आ था, तब पािक�तान से 

जो लोग िव�थािपत होकर आए थे, उनम� से अिधकतर लोग जो ज�मू-क�मीर म� बसे थे, वे पजंाबी 

बोली बोलते थे । यह बह�त ही दभुा� �यपूण� बात है िक 2 िसतंबर, 2020 को सरकार ने ज�मू-क�मीर 

ऑिफिशयल लै�वेजेज़ िबल को मंजूरी दी है । उसम� िसफ�  उदू�, क�मीरी, डोगरी, िह�दी और अ�ंेजी 

को अिधकृत जबुान� के तौर पर शािमल िकया गया है ।  

 अ�य� जी, म� आपके मा�यम से सरकार से यह आ�ह करना चाहता ह� ंिक इस िवधयेक म� 

पजंाबी जबुान को शािमल िकया जाए । के�� शािसत �देश ज�मू-क�मीर म� िजस तरह का 

िवतकरा, िजस तरह का िडि��िमनेशन पजंाबी जबुान के साथ िकया जा रहा है, इसे बंद िकया 

जाए । अ�य� जी, यह बह�त ही सवेंदनशील म�ुा है । म� आपसे यह िनवेदन करना चाहता ह� ं िक 

आप सरकार को…(�यवधान) 

माननीय अ�य� : �ी रिव िकशन जी । 

…(�यवधान) 

माननीय अ�य� : �ी सजंय सेठ जी । 

…(�यवधान) 

�ी संजय सेठ (राँची) : अ�य� जी, जहुार । म� झारखडं म� आिदवासी समदुाय के धमा�तरण के म�ेु 

पर अपना �� रखना चाहता ह� ं । म� सभी धम� क� इ�जत करता ह�ं । सव�धम� महान ह� । िक�त ु

वत�मान समय म� झारखडं के कई �े�� म� धमा�तरण बढ़ने और लोभ-लालच दनेे जैसे मामले सामने 

आए ह� । वहा ंचच� का �भाव तेजी से बढ़ा है । िसमडेगा जैसे छोटे से िजले म� चौबीस से अिधक 

चच� ह� । वहा ं300 स ेभी अिधक चच� िसफ�  िसमडेगा शहर म� ह� । यह बताने के िलए पया�� है िक 
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झारखडं म� िकस कदर धमा�तरण का �भाव बढ़ रहा है और िमशन�रय� �ारा भोले-भाले 

आिदवािसय� को अपने चंगलु म� फंसाया जा रहा है । ईसाई िमशन�रय� क� स�ंथा िनम�ल �दय के 

�ारा ब�च� क� खरीद-िब�� का मामला काफ� पहले ही सामने आया है । इसम� वष� 2018 म� 

अचानक स ेएक बड़ा खलुासा ह�आ है । सैकड़� क� स�ंया म� नवजात िशशओु ंक� खरीद-िब�� का 

मामला सामने आया है । गोद लेने के नाम पर नवजात ब�च� क� खरीद-िब�� होती है । अिववािहत 

आिदवासी लड़िकय� को मा ंबनाया जाता है । यह दभुा� �यपूण� है िक इसम� �यादातर आिदवासी 

समदुाय से होती ह� ।  

इन मामल� म� मकुदमे भी ह�ए ह�, कई िगर�ता�रयां भी ह�ई ह�, त�कालीन भाजपा सरकार ने 

इसक� जांच के िनद�श भी िदए थे । परंत ुनई सरकार के गठन के साथ ही यह मामला ठंडे ब�ते म� 

चला गया है । इतना ही नह� धमा�तरण और चच� का बढ़ता �भाव आिदवािसय� को कई �प� म� 

िवखिंडत कर रहा है । िनम�ल �दय स�ंथा का एक मामला सामने है । महोदय, म� आपसे यह आ�ह 

करना चाहता ह� ंिक इसक� जांच क� जाए और मामले का खलुासा िकया जाए । अगर लॉकडाउन 

क� बात क�ं, तो पूर ेदेश म� लोग सेवाभाव से काम कर रहे ह� ।…(�यवधान) 

माननीय अ�य� : माननीय सद�य, �लीज़ । 

…(�यवधान) 

 11.00 hrs 

माननीय अ�य�: माननीय सद�यगण, म� यह आ�ह क�ंगा िक शू�य काल क� जो िल�ट है,  

उसम� से दो-तीन व�ाओ ंके नाम म� एक साथ बोल दूगंा, तािक �म वाइज़ व�ा तैयार रह� । कुछ 

व�ा यहां पर ह�, कुछ व�ा दश�क दीघा� म� ह�, कुछ रा�य सभा म� ह�, वे व�ा तैयार रह� ।  

 अब �ी रिव िकशन जी बोल�गे । उनके बाद भान ु�ताप िसंह वमा� और उनके बाद �ीमती 

सिु�या सलेु जी बोल�गी ।  

 रिव िकशन जी ।  
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�ी रिव िकशन (गोरखपुर): अ�य� जी, शू�य काल म� मझेु बोलने का अवसर �दान करने के िलए 

म� आपका आभार �कट करता हूॅं । आज म� सदन का �यान देश क� एक बह�त बड़ी सम�या क� 

तरफ िदलाना चाहता हूॅ ं। हम सब जानते ह� िक �ग �ैिफिकंग, �ग एिड�शन क� सम�या बढ़ती जा 

रही है । हािनकारक दवाओ ंके सेवन के मा�यम से देश क� यवुा पीढ़ी को बबा�द करने क� सािजश 

रची जा रही है । मझेु दखु के साथ कहना पड़ रहा है िक इस सािजश म� हमार ेपड़ोसी म�ुक� का 

हाथ है । �ित वष� चीन और पािक�तान के रा�ते देश म� भारी मा�ा म� नशे क� दवाइय� क� त�करी 

होती है और वे पजंाब के रा�ते और नेपाल के रा�ते से मंगाई जाती ह� । नशे क� दवाइय� ने हमारी 

िफ�म इंड��ी म� इसके एिड�शन करवा िदए ह� । …(�यवधान) आज हमारी सरकार ने कई लोग� 

को पकड़ा है, पकड़े जा रहे ह�, NCB is doing a very good work.  

महोदय, दखु क� बात है िक इस �कार क� गितिविधयां हमारी इंड��ी के लोग� �ारा भी, 

जहा ंपर �टास� को देखा जाता है, उनको रोल मॉडल माना जाता है, क� जा रही ह� । म� आपके 

मा�यम से के�� सरकार से आ�ह करता हूॅ,ं अपनी सरकार से आ�ह करता हूॅं, िजस िहसाब से 

आज हम लोग एकदम इनको चार� तरफ पकड़ रहे ह�, तो यह स�त कारवा�ई क� जाए, दोिषय� को 

ज�द पकड़ा जाए, उ�ह� उिचत सजा दी जाए, तथा पड़ोसी देश� क� जो सािजश है, यवुा पीढ़ी को 

बबा�द करने क�, उस पर रोक लगाई जाए । 

 ध�यवाद ।  

माननीय अ�य�: �ी सधुीर ग�ुा, �ी सी.पी. जोशी, डॉ. िनिशकांत दबेु, डॉ. मनोज राजो�रया, �ी 

कमलेश पासवान, डॉ. (�ो.) िक�रट �ेमजीभाई सोलंक�, �ी देवजी पटेल एव ं कँुवर प�ुपे�� िसंह 

च�देल को �ी रिव िकशन �ारा उठाए गए िवषय के साथ सबं� करने क� अनमुित �दान क� जाती 

है । 

माननीय सद�यगण, म� पीछे वाले माननीय सद�य� से आ�ह क�ंगा िक वे सामािजक दूरी 

के िनयम� क� पालना कर� । म� पनु: सदन म� सभी माननीय सद�य� से अपे�ा करता हूॅ ंिक वे सभी 

माननीय सद�य सामािजक दूरी क� गाइडलाइन क� पालना कर�गे । मुझे खशुी है िक आज ससंद 
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स� के पहले िदन बड़ी स�ंया के अदंर माननीय सद�य अपने दािय�व को िनभाने आए ह�, इसके 

िलए म� सभी सद�य� का पनु: ध�यवाद देता हूॅं । 

 �ी भान ु�ताप वमा� । 

�ी भान ु�ताप िसहं वमा� (जालौन): माननीय अ�य� महोदय, आपने मझेु शू�य �हर म� बोलने 

का अवसर िदया है, उसके िलए म� आपका आभार �य� करता हूॅं ।  

 महोदय, कोरोना के शु�आती िदन� म�, लॉकडाउन के दौरान रलेगािड़य� का प�रचालन बदं 

कर िदया गया था । मेर ेससंदीय �े� म� क�च शटल का प�रचालन भी बंद कर िदया गया था । हमारा 

लोक सभा �े�, उ�र-म�य रलेवे के झांसी िडवीजन के अतंग�त आता है, यहां से क�च से एक-एक 

शटल चलाई जाती है, वह इस समय बंद है । वहा ंका आर�ण काउंटर भी बंद कर िदया गया था । 

म� के�� सरकार से अनरुोध करना चाहता हूॅं िक जो शटल बंद कर दी गई है, उस कारण से वहा ंके 

�े�वािसय� को बेहद परेशानी हो रही है । अ�य गािड़य� का प�रचालन श�ु कर िदया गया है । अत: 

आप से अनरुोध ह ैिक इस शटल को भी �ारभं िकया जाए और वहा ंके आर�ण काउंटर को भी 

चालू कराया जाए । 

 ध�यवाद । 

माननीय अ�य� : �ी सी.पी. जोशी एव ं कँुवर प�ुपे�� िसंह च�देल को �ी भान ु�ताप िसंह वमा� 

�ारा उठाए गए िवषय के साथ सबं� करने क� अनमुित �दान क� जाती है ।  

म� टेबल-ऑिफस से आ�ह क�ंगा िक अगले व�ा को सूिचत कर िदया जाए । 

 �ीमती सिु�या सलेु ।  

SHRIMATI SUPRIYA SADANAND SULE (BARAMATI): Thank you, Sir. While 

I speak here in these challenging times, even if we do not have the Question 

Hour, I am very happy to see that the hon. Finance Minister is present here. 

I think, the biggest challenge right now in the country is the state of the 

economy and the unemployment. The State that I come from is probably 
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fighting the toughest battle of the pandemic. We are having many many 

challenges on the economic front and our State has been immensely following 

up with the Central Government to get more help in reviving the economy of 

our State and getting some projects going. So, I urge the hon. Finance Minister 

to look into this matter. 

I think, on the first day, what we should have debated today in 

Parliament is the state of the economy, the pandemic and the issue of 

unemployment. 

 This is a global scenario. I do understand that we are not the only 

country going through it. I think that should be the priority of the Government 

and I do not see this Government at the Centre talking extensively either about 

the economy or unemployment challenges. I would like to highlight and request 

that we should put it on priority. Let us leave all other issues aside and first talk 

about the rising unemployment issue in this country, and the state of economy, 

and how the Government is going to fix it.  

माननीय अ�य� : �ी डी.एन.वी. स�िथलकुमार एस. और डॉ. मनोज राजो�रया को �ीमती सिु�या 

सदानंद सलेु �ारा उठाए गए िवषय के साथ संब� करने क� अनमुित �दान क� जाती है । 

�ी अजय िम� टेनी (खीरी): माननीय अ�य� जी, लड़िकय� क� उ�च िश�ा क� दर म� काफ� 

कमी है । सामािजक ज�रत बढ़ने व िश�ा के मह�व को देखते ह�ए लड़िकया ँउ�च िश�ा �हण 

करना चाहती ह� । अिखल भारतीय िश�ा सव��ण 2019 क� �रपोट�  के अनसुार उ�चतर िश�ा म� 

लड़िकय� का नामांकन मा� 26.4 �ितशत है । इसका �मखु कारण यह है िक 4000 िव�िव�ालय 

ह�, लेिकन हमार ेदेश म� लड़िकय� के िलए मा� 16 िव�िव�ालय ह� । इसके कई कारण ह�, िजसम� 

कम उ� म� िववाह और खास कर �ामीण �े�� म� सरु�ा आिद भी उसके �मखु कारण ह� ।  
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म�ने इसम� देखा है िक लगभग 25 �ितशत उ�च िश�ा म� मिहलाओ ंका नामांकन होने के 

कारण हमार ेदेश का जो सकल �दश�न है, उस पर �यापक �प स ेनकारा�मक �भाव पड़ रहा है । 

म�ने इससे पूव� �ाइवेट मै�बर िबल म� भी इसक� मागँ क� थी । म� आपके मा�यम से सरकार से मागँ 

करना चाहता ह�,ं माननीय िश�ा मं�ी जी भी यहा ँपर उपि�थत ह� । म� यह चाहता ह� ँिक हमार ेदेश 

के ��येक िवकास खंड म� लड़िकय� क� उ�च िश�ा दर म� नामांकन बढ़ाने हेत ुमहािव�ालय� क� 

�थापना क� जाए तथा बािलकाओ ंक� �ाथिमक िश�ा म� शत-�ितशत नामांकन सिहत मिहलाओ ं

क� उ�च िश�ा हेत ु�यावहा�रक व ज�री �ावधान िकए जाए ं। ध�यवाद । 

माननीय िश�ा मं�ी जी अगर इस पर कुछ उ�र देना चाह�, माननीय िश�ा मं�ी जी 

उपि�थत ह�, अगर उ�र दनेा चाह� तो द ेद� । 

माननीय अ�य� : डॉ. मनोज राजो�रया को �ी अजय िम� टेनी �ारा उठाए गए िवषय के साथ 

सबं� करने क� अनमुित �दान क� जाती है ।  

म� माननीय सद�य� से आ�ह कर रहा ह� ंिक साउंड वाल� को देखने म� िद�कत आ रही है, 

इसिलए अपने बटन को बोलने से पहले ऑन कर द� । 

�ीमती अनिु�या पटेल ।  

 

�ीमती अनुि�या पटेल (िमजा�पुर): माननीय अ�य� जी, यूने�को क� �रपोट�  के अनसुार 151 

देश� म� कोिवड आपदा काल के दौरान करोड़� �कूली ब�च� क� िश�ा �भािवत ह�ई है और भारत 

उनम� स ेएक है । �कूल बदं रखने क� बा�यता के चलते ऑनलाइन िश�ा प�ित को अपनाया गया, 

जहा ँस�प�न और गरीब प�रवार� के बीच एक लिन�ग गैप क� बड़ी सम�या उ�प�न ह�ई । जहा ँएक 

ओर स�प�न प�रवार� के ब�च� के पास �माट�  फोन से लेकर लैपटॉप, डे�कटॉप, टैबलेट और एक 

हाई �पीड इंटरनेट वाई-फाई कने�शन, टीवी जैसी सारी सिुवधाए ँउपल�ध ह�, वह� गरीब, �ामीण 

�े�� म� रहने वाले गरीब ब�च� के पास इन सारी सिुवधाओ ंका अभाव है । उनके पास लैपटॉप और 
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डे�कटॉप तो दूर क� बात है, एक बेिसक �माट�  फोन और हाई �पीड इंटरनेट, यहा ँ तक िक 

अनइंटर�टेड पावर स�लाई क� सिुवधा भी नह� है । 

भारत सरकार ने हालांिक देश म� िडिजटल इं�ा���चर को बढ़ान ेका बह�त �यास िकया है 

और हमार े िश�ा मं�ालय ने भी ऑनलाइन पोट�ल और डायर�ेट टू होम टेलीिवजन चैन�स के 

मा�यम से कई सार ेएजकेुशनल चैन�स क� श�ुआत क� ह� । लेिकन िफर भी अभी गरीब ब�च� के 

िलए लैपटॉप, टीवी, रिेडयो, टैबलेट आिद ये सारी सिुवधाए ँबह�त दूर क� बात ह� । इसिलए मेरा 

आपके मा�यम से सरकार से आ�ह है िक �ामीण और दूर�थ �े�� म� रहने वाले गरीब ब�च� के 

िलए इस कोरोना आपदा काल के समय ऑनलाइन िश�ा को बढ़ावा देने के िलए कम से कम एक 

बेिसक �माट� फोन और एक डेटा �लान उपल�ध कराने क� योजना पर सरकार िवचार कर े । 

ध�यवाद । 

माननीय अ�य� : कँुवर प�ुपे�� िसंह च�देल को �ीमती अनुि�या पटेल �ारा उठाए गए िवषय के 

साथ सबं� करने क� अनमुित �दान क� जाती है । 

SHRI MOHAMMED FAIZAL P.P. (LAKSHADWEEP): Hon. Speaker, Sir, 

thank you for allowing me to speak in Zero Hour. Perhaps, Lakshadweep is the 

only area in the world which is now free from COVID. We have taken so many 

precautionary measures to get this achievement. But the point which I am 

going to raise today is that we have taken back nearly 3000 students from 

across the country to Lakshadweep. The problem which we now face is that 

the academic year has started and all the universities and colleges have 

started online classes. As far as Lakshadweep is concerned, I have taken up 

this issue in Parliament to improve the internet connectivity. The students are 

going through enormous mental tension as to what their future is and how the 

Government is planning to carry out this academic year. BSNL is the only 
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service provider in Lakshadweep. Government of India has given the 

permission for expanding the bandwidth to 1.72 GB in March 2020. They were 

supposed to complete the work by August 2020. So far, it has not happened 

physically in Lakshadweep.  

 All the students are in a big distress.  Their parents are also in a big 

distress.  I would urge the Government to look into the matter as the students 

are future of our country. 

SHRI K. NAVASKANI (RAMANATHAPURAM): Hon. Speaker Sir, 

Vanakkam. In my Ramanathapuram constituency, crop insurance claims made 

by farmers during the year 2018-19 were not settled in almost 117 villages of 

Ramanathapuram district. These applications are pending for settlement. As 

many as 6901 applications of farmers having land of more than 5 acres are 

pending for settlement. Insurance companies say that the delay in payment of 

settlement of dues is due to ascertaining irregularities, if any, found in the 

claims. The District administration of Ramanathapuram, the Tamil Nadu 

Government, the Union Government and the Ministry of Agriculture have 

rejected the proposal by the Insurance companies for releasing only 25 

percent of the insurance amount to those 117 villages. They have instructed 

the insurance companies to release 100 percent of the insured amount. I 

therefore urge that the Union Government should intervene immediately in this 

matter so as to ensure release of full settlement of crop insurance claims by 

                                    
English translation of the Speech originally delivered in Tamil. 
 



14.09.2020                                                  650 

 
the Insurance companies to all the 6901 applications of farmers owning more 

than 5 acres of land in the 117 villages of Ramanathapuram district of Tamil 

Nadu. Ramanathapuram is a drought affected district. It is very challenging for 

the farmers to engage in agricultural activities in this district. Farmers are in 

distress due to difficulties faced by them because of drought and other factors. 

Non-settlement of crop insurance claims is further aggravating their problems. I 

therefore urge upon the Union Government to instruct the Agriculture 

Insurance Company of India to immediately settle the crop insurance claims 

made by farmers of 117 villages of Ramanathapuram district. Thank you.  

माननीय अ�य� : �ी डी.एन.वी. स�िथलकुमार एस. को �ी के. नवासखनी �ारा उठाए गए िवषय 

के साथ सबं� करने क� अनमुित �दान क� जाती है । 

�ी अनरुाग शमा� (झासंी): महोदय, आपका बह�त-बह�त ध�यवाद िक आपने मझु े शू�य काल म� 

बोलने का मौका िदया ।  

 हमार ेआदरणीय �धान म�ंी जी ने और िव� मं�ी जी, जो आज यहा ँमौजूद ह�, इ�ह�ने 

रा��ीयकृत ब�क� को इजाजत दी थी और उ�ह� लो�स देने के िलए कहा था । इस कोरोना काल म� 

मेर ेससंदीय �े� झांसी और लिलतपरु म� िवशेष �प से रा��ीयकृत ब�क अपना काय� पूरा कर रहे ह�, 

लेिकन अगर इकोनॉमी को �रवाइव कराना है, ब�ुदेलख�ड िपछड़ा इलाका है, इस इलाके म� �ाइवेट 

से�टर ब��स िब�कुल ही आगे नह� आते ह� । 

 महोदय, इनके साथ मेरी िवशेष �प से िशकायत यह है िक अगर इनको ‘िदशा’ क� मीिटंग 

म� बुलाया जाता है, इनसे अ�सर पूछा जाता है िक आपका िडपॉिजट टू लो�स का �या रेिशयो है, 

तो ये मीिटंग म� नह� आते ह� । इनक� बह�त बरुी हालत है । अगर िकसी भी �ाइवेट से�टर ब�क का 

आंकड़ा मागँकर देखा जाए तो यहा ँपर मा� 20 से 25 परस�ट  ही िडपॉिजट का इ�ह�ने लोन िदया 
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है । इसक� वजह से हमार ेयहा ँजो छोटे, �मॉल एडं मीिडयम ए�टर�ाइजेज ह�, इनका �रवाइवल 

�ाइवेट से�टर ब��स क� वजह से �क रहा है ।  

 म� िफर से िव� मं�ी जी से आ�ह क�ँगा िक वे ये आंकड़े मंगवाकर देख� और ब�ुदलेख�ड 

के लोग� को, हमको जरा �रलीफ देने क� कोिशश कर� । ध�यवाद । 

माननीय अ�य� : �ी सी.पी. जोशी, �ी मलूक नागर और �ी सधुीर ग�ुा को �ी अनरुाग शमा� 

�ारा उठाए गए िवषय के साथ सबं� करने क� अनमुित �दान क� जाती है । 

SHRI MARGANI BHARAT (RAJAHMUNDRY): Thank you Speaker, Sir, for 

giving me the opportunity to speak in the Zero Hour.  My submission is related 

to the urban affairs.  I would request the Government to declare my 

constituency Rajahmundry as a Smart City.   

The rapid growth of almost all cities in the country is inherently 

unsustainable because many lack core infrastructure like drinking water, solid 

waste management, shelter, and health facilities, to name a few.  To address 

this problem, the Government of India has started the Smart Cities Mission in 

the year 2015 and identified 100 cities to be developed as Smart Cities to 

harness the technology and innovative methods, and to improve the 

infrastructure and service to such cities to make them smart. 

My constituency, that is, Rajahmundry, is located on the banks of River 

Godavari. As per the survey, it is ranked amongst the oldest cities in the Indian 

sub-continent. It is called the cultural capital and the ‘Born City’ of Andhra 

Pradesh. The poet Adikavi Nannaya was born here and gave Telugu script to 

the country. Being an ancient city, built in 11th Century, Rajahmundry has all 

the qualities relating to tourism, culture, education, and health centres, etc. 
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Recently, under the leadership of our hon. Chief Minister, Shri Y. S. 

Jaganmohan Reddy Garu, the Rajahmundry Municipal Corporation has given 

a notification for merging of 21 Panchayats. So, Rajahmundry is going to get a 

‘greater’ tag. 

Hence, I would request the Government of India to identify Rajahmundry 

as one of the smart cities. Kakinada has already been declared as a smart city. 

If Rajahmundry is declared as a smart city, both cities can be developed as 

twin cities like Hyderabad and Secunderabad, which will push the economic 

activity and will help to achieve the goals set under the Look East Policy of the 

Government of India.  

�ी रिव�दर कुशवाहा (सलेमपुर): महोदय, म� अपने ससंदीय �े� सलेमपरु और बिलया के बार ेम� 

बताना चाहता ह� ं। हमारा बिलया िजला उ�र �देश के अिंतम छोर पर उ�र �देश और िबहार के 

बॉड�र पर ह ै । बिलया म� �वा��य के सबंंध म� कोई भी अ�छी सिुवधा नह� है । जब वहा ंके लोग 

बीमार होते ह� तो ग�भीर बीमारी क� ि�थित म� उ�ह� वहा ं से 200 िकलोमीटर दूर बनारस, 200 

िकलोमीटर दूर पटना या 200 िकलोमीटर दूर गोरखपरु जाना पड़ता है । इसिलए माननीय 

�वा��य मं�ी जी से हमारी मांग है िक बिलया िजले म� िसक�दरपरु िवधान सभा के पूर �ाम सभा म� 

37 एकड़ जमीन मेिडकल कॉलेज के नाम से आरि�त है । उस जमीन पर मेिडकल कॉलेज क� 

�थापना  क� जाए  तािक बिलया िजले के लोग� को उ�च �तरीय �वा��य सिुवधा उपल�ध हो 

सके । 

माननीय अ�य�: कँुवर प�ुपे�� िसंह च�देल को �ी रिव�दर कुशवाहा �ारा उठाए गए िवषय के 

साथ सबं� करने क� अनमुित �दान क� जाती है । 
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SHRI V.K. SREEKANDAN (PALAKKAD): Hon. Speaker, Sir, the people of 

Kerala living and stranded, in large numbers, in metropolitan cities like 

Bengaluru, Chennai, Delhi, Hyderabad, and Mumbai, are unable to come to 

Kerala and vice-versa due to cancellation of trains. Therefore, the regular and 

popular trains, which were cancelled from this place, may please be restored.  

 Secondly, the Thiruvananthapuram – Madurai Amritha Express was 

cancelled due to lockdown. This was the only train available from Palakkad -- 

that is, my Parliamentary constituency -- to Trivandrum and Madurai. For the 

benefit of office goers and short-distance commuters -- who have been badly 

affected in terms of earning their livelihood due to cancellation of MEMU 

services -- the services of MEMU trains should be resumed again.  

I urge upon the hon. Minister of Railways to look into these three points 

urgently. 

माननीय अ�य�: �ी डी.एन.वी. स�िथलकुमार एस. को �ी वी. के. �ीकंदन �ारा उठाए गए िवषय 

के साथ सबं� करने क� अनमुित �दान क� जाती है । 

�ी जगदि�बका पाल (डुम�रयागजं): अ�य� जी, म� आपका बह�त आभारी ह�ं । जैसा िक आपने 

उ�लेख िकया िक असाधारण प�रि�थितय� म� सदन का यह स� हो रहा है, लेिकन इन माननीय 

सद�य� क� सरु�ा के िलए जो अभूतपूव� �यव�था आपने क� है, उसके िलए म� पूरे सदन क� तरफ 

से आपको बह�त-बह�त बधाई देना चाहता ह�ं । भिव�य म� जब इस कोिवड-19 क� चनुौितय� क� चचा� 

होगी तो िनि�त तौर पर पूर े िव� म� इसक� चचा� होगी । अगर िकसी समय क� या संवैधािनक 

बा�यता के िलए इस सदन का स� होता तो जैसे िवधान सभाए ंएक या दो िदन� के िलए बलुाई जा 

रही ह�, ऐसा होता, लेिकन हमारी सरकार इस स� के 18 काय� िदवस� म� देश क� जनता स ेजड़ेु ह�ए 

25 िवधेयक� को पा�रत कराने का काम करगेी । आप देश क� �वलंत सम�याओ ंपर स�ा प� और 
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�ितप�, सबको बोलने का अवसर द ेरहे ह�, तो जब भी भिव�य म� कोिवड-19 क� चचा� होगी तो 

इसके िलए भी इस सदन को याद िकया जाएगा । 

 ऐसे िदन आपने स� का पहला िदन श�ु िकया है जब पूर ेदेश म� िह�दी िदवस मनाया जाता 

है । आज 14 िसत�बर है । यह भी अपने आपम� एक सयंोग है िक आपने इस सदन को आज ‘िह�दी 

िदवस’ के िदन श�ु िकया है । आज आपने एक बड़ी बात कही िक भारत क� जो अ�य भाषाए ँह�, 

उ�ह� भी सम�ृ िकया जाए, उनक� उ�नित के िलए काम िकया जाए । 

 अ�य� जी, इससे बेहतर अवसर नह� हो सकता, जब म� भारत क� ऐसी तीन भाषाओ ंके 

बार ेम� कह�ं, जो केवल भारत म� ही नह�, बि�क पूरी दिुनया म� बोली जाती है । आज 16 देश� म� 

लगभग 20 करोड़ लोग भोजपरुी बोलते ह�, चाहे वह मॉरीशस हो, ि�िनदाद एव ंटोबैगो हो या गयुाना 

हो । 

आज जब आपक� भाषा राज�थानी को नेपाल क� सिंवधान सभा मा�यता देती हो, जब 

भूटान भोटी को मा�यता देती हो तो यक�नन देश के 130 करोड़ लोग� के िलए यह गौरव क� बात है 

िक भारत क� तीन भाषाओ ंको आज अतंरा���ीय �तर पर मा�यता िमली है ।  

महोदय, आज हमार ेिश�ा मं�ी जी और ससंदीय काय� मं�ी जी मौजूद ह� । म� आपसे कहना 

चाहता ह� ँिक यह सबस ेउिचत अवसर होगा िक भोजपरुी, राज�थानी और भोटी को सिंवधान क� 

आठव� अनसूुची म� शािमल िकया जाए । मॉरीशस क� पहल पर गीत-गवई को यूने�को से एक िव� 

सां�कृितक पहचान क� दजा� िमली है । इसको भारत क� ससंद भी स�मािनत करगेी । बह�त-बह�त 

ध�यवाद । 

माननीय अ�य� : �ी मलूक नागर, �ी �ताप िस�हा, �ी गोपाल शे�ी, �ीमती रेखा वमा�, कँुवर 

प�ुपे�� िसंह च�देल, डॉ. िनिशकांत दबेु  तथा �ी सी.पी.जोशी को �ी जगदि�बका पाल �ारा उठाए 

गए िवषय के साथ सबं� करने क� अनमुित �दान क� जाती है । 

�ी कोथा �भाकर रड्ेडी (मेडक): सर, आपने मझेु जीरो ऑवर म� बोलने का मौका िदया, इसके 

िलए म� आपका ध�यवाद करता ह� ँ।  
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सर, म� नवोदय �कूल के बार ेम� चचा� करना चाहता ह� ँ। िपछले छह साल� स ेहम तेलंगाना 

म� नवोदय �कूल के बार ेम� कई बार बोल चकेु ह� । इसके िलए हमार ेसी.एम. साहब भी कई बार 

माननीय �धानम�ंी जी से पस�नली �र�वे�ट कर चकेु ह� । हमारा तेलंगाना एक नया �टेट है । 

िह�द�ुतान के हर रा�य म� िजल� के अदंर नवोदय �कू�स स��शन िकए गये ह� । तेलंगाना रा�य एक 

नया �टेट है, इसीिलए हम लोग एजकेुशन िस�टम के पीछे पड़े ह�ए ह� । हमार ेरा�य के अदंर �ाइम 

िमिन�टर जी ने भी इसके िलए �ॉिमस िकया है । हम लोग इस इ�यू को हाउस म� भी कई बार उठा 

चकेु ह� । हम सभी एमपीज़ ने भी कई बार �ाइम िमिन�टर साहब और मं�ी जी को िच�ी िलखी  ह� 

और कई बार उनसे िमले भी ह� । आज तक तेलंगाना रा�य के बाक� िजल� म� नवोदय �कू�स नह� 

ह� । िह�द�ुतान के कई रा�य� म� नवोदय �कू�स ह�, लेिकन तेलंगाना के 22 िडि���ट्स म� आज 

तक नवोदय �कू�स स��शन नह� ह�ए ह� । 

 सर, मेरी आपके मा�यम से माननीय मं�ी जी से �र�वे�ट है िक हमार े तेलंगाना के 22 

िडि���ट्स म� नवोदय �कूल ज�द से ज�द स��शन कराये जाए ं। हमार ेम�ुयमं�ी जी ने भी कहा है 

िक हमार ेपास इं�ा���चर रडेी है, इसके िलए जमीन भी रडेी है हम हर चीज देने के िलए रडेी ह� । 

तेलंगाना म� नवोदय �कूल को ज�द से ज�द स��शन करने के िलए हमारी �र�वे�ट है । यह 

�र�वे�ट हम िपछले छह साल� से कर रहे ह�, लेिकन यह आज तक स��शन नह� ह�आ । इसके बार े

म� हमार ेसीएम साहब ने परस� भी िच�ी िलखी है । हमारी �र�वे�ट है िक इसको ज�दी से ज�दी 

स��शन िकया जाए । 

�ी �ीरगं आ�पा बारणे (मावल): अ�य� महोदय, देशभर म� कोरोना क� महामारी िदन-�ितिदन 

बढ़ती जा रही है । वैसे तो पूरा िव� इसका सामना कर रहा है, लेिकन म� सदन का �यान आकृ� 

करना चाहता ह� ँिक महारा�� म� सबस े�यादा कोरोना के रोगी ह� । महारा�� सरकार इस बीमारी का 

सामना कर रही है, लेिकन के�� सरकार को िजतनी सहायता महारा�� सरकार क� करनी चािहए, 

वह उतनी नह� कर पा रही है । के�� सरकार �ारा जीएसटी क� िजतनी रकम महारा�� क� रा�य 

सरकार को देनी चािहए, वह रकम के�� सरकार ने अभी तक नह� दी है । महारा�� सरकार सबसे 
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�यादा टै�स के �प म� के�� सरकार को भगुतान करती है । आज के�� सरकार से िजतनी मागँ 

महारा�� सरकार कर रही है, उतनी मागँ पूरी नह� हो पाई है । 

 माननीय अ�य� जी, म� आपके मा�यम से के�� सरकार से िवनती करता ह� ँिक इस बीमारी 

का सामना करने के िलए महारा�� सरकार को �यादा से �यादा सहायता दी जाए । महारा�� 

सरकार को जीएसटी का िजतना भगुतान करना है, उतना भगुतान ज�दी से ज�दी महारा�� 

सरकार को दनेे क� कोिशश क� जाए । ध�यवाद । 

माननीय अ�य� : �ी मलूक नागर, �ी अरिवदं सावतं तथा �ी सनुील द�ा�ेय तटकर ेको �ी 

�ीरगं आ�पा बारण े�ारा उठाए गए िवषय के साथ सबं� करने क� अनमुित �दान क� जाती है । 

SHRI SUNIL DATTATRAY TATKARE (RAIGAD):  Sir, I thank you for allowing 

me to raise a matter of national interest. 

 As you are aware, the Life Insurance Corporation of India, which was 

created through an Act of Parliament with an initial capital of Rs.5 crore, today 

stands tall with assets worth more than Rs.32 lakh crore.  My heart rips to see 

the reports that the Government has initiated the process of selling 25 per cent 

of its stake in LIC. 

 The Department of Investment and Public Asset Management (DIPAM) 

under the ambit of the Finance Ministry has issued a request for proposal 

regarding engagement of Pre-transaction Advisors for assisting DIPAM in the 

process related to IPO of LIC.  

 Since the expansion has taken place through funds collected from 

policyholders, LIC has functioned more like a Mutual Benefit Society. Post 

Corona pandemic when the country is reeling under an economic meltdown, 

the policyholders, agents, and the loyal workforce of LIC who have tirelessly 
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contributed towards development of a financial institution of this magnitude and 

stature, have been opposing the proposed sale of a portion of Government 

holding for valid and justifiable reasons.  

 Hon. Speaker, Sir, through you, I would like to urge the Government that 

LIC must remain 100 per cent under Government of India’s control. I would like 

to stress again that sale of equity of LIC will severely impact the economy and 

vulnerable sections of Indian society and the social objective of providing 

insurance to the weaker sections will receive a severe setback. I hope the 

suggestions will be taken in a positive frame of mind and considered 

accordingly.  

माननीय अ�य� : �ी डी.एन.वी. स�िथलकुमार एस., �ी �ीरगं आ�पा बारणे और �ी अरिवंद 

सावंत को �ी सनुील द�ा�ेय तटकर े �ारा उठाए गए िवषय के साथ सबं� करने क� अनमुित 

�दान क� जाती है ।  

�ी बसतं कुमार पडंा (कालाहा�डी): माननीय अ�य� महोदय, आपने आज स� के पहले िदन 

शू�य काल म� मझेु बोलने का मौका िदया, इसके िलए बह�त-बह�त ध�यवाद । म� आपके मा�यम से 

माननीय उप�म मं�ी जी से आ�ह करना चाह�ंगा । म� देश के दो एि�परशेनल िजले कालाहा�डी 

और नआुपड़ा से आता ह� ं। मेर ेलोक सभा �े� म� थुआमूल रामपरु है, रामपरु �लॉक है, लांजीगढ़ 

�लॉक है । नआुपड़ा िजला म� मारागडुा, सनुाबेड़ा, ससेुन, घाटमाल और नंगा�बोद, आिद ए�रयाज़ 

म� बीएसएनएल टॉवर क� असिुवधा के कारण लोग� के साथ संपक�  करने म� बड़ी िद�कत होती है । 

िजतने अचंल का म�ने नाम िलया, वे माओइ�ट ए�रयाज़ ह� । इसिलए म� आपके मा�यम से मं�ी 

महोदय से िनवेदन क�ंगा िक वहा ं�टाफ को भेजकर �पॉट आइड�िटफाइड करके ज�दी से ज�दी 

बीएसएनएल टॉवर लगाने क� कृपा कर� और लोग� को आशीवा�द द� ।  
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महोदय, आपने मझेु बोलने का मौका िदया, इसके िलए म� बह�त-बह�त आभार �य� करता 

ह�ं, ध�यवाद । 

माननीय अ�य� : माननीय सद�य�, मेरा सभी दल� के नेताओ ंसे अनरुोध है िक िजन माननीय 

सद�य� का शू�य काल क� िल�ट म� नाम आता है, उ�ह� उस िदन के िलए अपनी पाट� क� सीट� म� 

से कुछ सीट� अगर लोक सभा क� म� द ेद�गे, तो वह अपनी बात यहा ंपर बैठकर कह सकते ह� । म� 

जानता ह� ंिक यह स� का पहला िदन है, माननीय सद�यगण को बोलने म� कुछ परेशािनया ंउठानी 

पड़ी ह�, लेिकन म� कोिशश क�ंगा िक कल से स� को और िनयिमत कर िदया जाए और सभी 

माननीय सद�य� को पया�� समय, पया�� अवसर िमले, यह म� �यास क�ंगा । 

 डॉ. हष� वध�न जी । …(�यवधान) 

�ी अधीर रजंन चौधरी : सर, एक िमनट । माननीय र�ा मं�ी जी ह�, हमार ेफॉम�र चीफ ऑफ 

आम� भी ह� । म� यह कहना चाहता ह� ंिक जो चीनी सािजश हो रही है, ल�ाख से लेकर अ�णाचल 

तक चीनी सािजश हम दखे रहे ह� । …(�यवधान) 

माननीय अ�य� : माननीय सद�य । �लीज, नो । 

�ी अधीर रजंन चौधरी: यह कहा जा रहा है िक चीन क� फौज ने हमारी सरजम� के 1 हजार 7 

सौ िकलोमीटर को अपने क�जे म� रखा । आज भी 10 हजार …(�यवधान) 

माननीय अ�य� : आप पया�� समय लीिजएगा । 

…(�यवधान) 

माननीय अ�य� :  ग�भीर सवेंदनशील िवषय पर, आप सदन के �लोर के नेता ह�, हम ग�भीरता 

से इस पर बीएसी के अदंर चचा� कर�गे, िफर आपस म� बैठकर चचा� कर�गे ।  

…(�यवधान) 

�ी अधीर रजंन चौधरी: सर, मझुे कोई इ�जाम नह� लगाना है । …(�यवधान) सर, हम इस पर 

चचा� करने क� मांग कर रहे ह� ।…(�यवधान) 
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माननीय अ�य� : वह बीएसी म� करते ह� ।आप सीिनयर नेता ह� । 

 डॉ. हष� वध�न जी । 

…(�यवधान) 
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11.29 hrs 

STATEMENT BY MINISTER 
 Covid Pandemic and the steps taken by the Government of India 

 

THE MINISTER OF HEALTH AND FAMILY WELFARE, MINISTER OF 

SCIENCE AND TECHNOLOGY AND MINISTER OF EARTH SCIENCES (DR. 

HARSH VARDHAN): Hon. Speaker, Sir, thank you for giving me this 

opportunity. …(Interruptions)        

 I have briefed this august House on two earlier occasions, once in 

February and again in March this year on the COVID-19 pandemic. 

…(Interruptions).   I would again like to brief the hon. Members on the current 

situation of COVID-19 pandemic and the actions taken by the Government of 

India.  

 Since my last briefing, the World Health Organization declared COVID-

19 a pandemic and asked all countries to take urgent and aggressive action 

against this public health crisis. 

 As on 11th September, 2020, 215 countries/territories worldwide are 

affected. As per WHO, there are more than 2.79 crore confirmed cases across 

the world with more than 9.05 lakh deaths, with a case fatality rate of 3.2 per 

cent. 

 As on 11th September, 2020, a total of 45,62,414 confirmed cases and 

76,271 deaths with a case fatality rate of 1.67 per cent have been reported in 

India. …(Interruptions).  As many as 35,42,663 cases, that is, 77.65 per cent 

have recovered. The maximum cases and deaths have been primarily reported 
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from Maharashtra, Andhra Pradesh, Tamil Nadu, Karnataka, Uttar Pradesh, 

Delhi, West Bengal, Bihar, Telangana, Odisha, Assam, Kerala and Gujarat.  All 

these States have reported more than one lakh cases.  With our endeavour to 

manage COVID-19 through a whole of Government and whole of society 

approach, India has been able to limit its cases and deaths to 3,328 cases and 

55 deaths per million population respectively, which is one of the lowest in the 

world as compared to similarly affected countries.  …(Interruptions) 

 Many of the epidemiological parameters such as mode of transmission, 

subclinical infection, period of virus shedding, role of immunity etc. are still 

being researched.  Once a person is exposed to the infection, the disease may 

develop any time between 1-14 days. The main symptoms of COVID are fever, 

cough and difficulty in breathing.  …(Interruptions). In our country, about 92 per 

cent of the cases …(Interruptions) 

माननीय अ�य� : माननीय मं�ी जी आपका व��य बह�त ल�बा है, सदन भी सहमत है, आपके 

व��य को हम ले करा देते ह�, सभी सद�य� को बांट द�गे । व��य क� म�ुय बात� बोलने के बाद ले 

करा देते ह� ।   

DR. HARSH VARDHAN: Sir, I feel that this is a very important issue and each 

and every Member should be apprised and I think they should have a total 

thorough knowledge …(Interruptions) 

माननीय अ�य� : आपका पूरा भाषण सभी को बांट द�गे, आप इसम� से म�ुय बात� बोल द� ।  

DR. HARSH VARDHAN: Sir, I will try to finish in 10-15 minutes. You have 

given so much of time for other things also.  …(Interruptions).   
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Many of the epidemiological parameters such as mode of transmission, 

subclinical infection, period of virus shedding, role of immunity etc. are still 

being researched.  Once a person is exposed to the infection, the disease may 

develop any time between 1-14 days. The main symptoms of COVID are fever, 

cough and difficulty in breathing.  …(Interruptions). In our country, about 92 per 

cent of the cases are reported to be having mild disease.  In only about 5.8 per 

cent of cases, oxygen therapy is required and the disease may be severe 

enough to require intensive care in only about 1.7 per cent cases. 

 The increasing magnitude of this outbreak in India called for a pre-

emptive, pro-active, graded, whole-of-Government, whole-of-society approach, 

built around a comprehensive strategy to prevent infections, save lives and 

minimize impact. 

 The Government of India undertook the COVID-19 challenge with the 

highest level of political commitment.  The nationwide lockdown, a bold 

decision undertaken by the Government duly involving community, initiated as 

self-imposed Junta Curfew as per the call given by hon. Prime Minister is 

testimony to the fact that India has collectively stood up to manage COVID-19 

and successfully blunted the aggressive progression of COVID.  It has been 

estimated that this decision prevented approximately 14 lakh to 29 lakh cases 

and 37,000 to 78,000 deaths.…(Interruptions) Further, these four months were 

utilised to create additional health infrastructure, enhance human resource and 

produce within India critical elements such as PPEs, N-95 masks and 

ventilators.  A case in point is increase in dedicated isolation beds 36.3 times 
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and dedicated ICU beds above 24.6 times to what existed in March, 2020.  

Whereas there was no indigenous manufacturing of PPE, with the requisite 

standards, at that point in time, we are now self-sufficient and, in a position, to 

even export the same.  On behalf of our countrymen, I take this opportunity to 

congratulate our hon. Prime Minister, Shri Narendra Modi, who personally 

continues to monitor the situation and provides his leadership. …(Interruptions) 

 Government of India has initiated a series of actions to prevent entry of 

the disease and to contain it.  I am daily reviewing the situation. Honourable 

Prime Minister himself has interacted with the Chief Ministers of all States and 

UT Administrations and all stakeholders to regularly understand issues and 

collaborate with the States for effective Covid management.  The Group of 

Ministers under my Chairmanship consisting of Minister of External Affairs, 

Minister of Civil Aviation and Minister of State for Home Affairs, Minister of 

State for Shipping and Minister of State for Health and Family Welfare have 

met 20 times since its inception on 3rd February, 2020. The Committee of 

Secretaries under the Cabinet Secretary has taken regular reviews with all 

related Ministries of Health, Defence, External Affairs, Civil Aviation, Home, 

Textiles, Pharma, Commerce and other officials including State Chief 

Secretaries.…(Interruptions) 

 Under the overall guidance of the hon. Prime Minister, the Ministry of 

Home Affairs, Government of India has constituted 11 Empowered Groups on 

29th March, 2020 on different aspects of COVID-19 management in the country 

to take informed decisions on issues ranging from (i) medical emergency 
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planning, (ii) availability of hospitals, isolation and quarantine facility, disease 

surveillance and testing, (iii) ensuring availability of essential medical 

equipment, (iv) augmenting human resource and capacity building, (v) supply 

chain and logistic management, (vi) coordination with private sector, (vii) 

economic and welfare measures, (viii) information, communications and public 

awareness, (ix) technology and data management, (x) public grievance and 

(xi) strategic issues related to lockdown.…(Interruptions) These Groups have 

recently been restructured on 10th September based on the need and evolving 

scenario.…(Interruptions) 

 My own Ministry is constantly reviewing the evolving scenario.  Video 

conferences are being held with States regularly.  We have held 63 video 

conferences so far with State Health Minsters, Health functionaries and district 

level officials.  The Joint Monitoring Group (JMG) under the Chairmanship of 

Director General, Health Services which advises the Ministry on technical 

matters has met 40 times till now to assess the risk, review the preparedness 

and response mechanisms and finalise technical guidelines. 

 The Government of India, based on its experience of successfully 

managing pandemics and epidemics in the past, provided the requisite 

strategy, plans and procedures to the State Governments and UT 

Administrations.  This includes containment plans and guidelines on a wide 

range of subjects related to travel, behavioural and psycho-social health, 

surveillance, laboratory support, hospital infrastructure, clinical management, 
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rationale use of Personal Protective Equipment (PPE) etc. including 

inspirational guidance for healthcare personnel. 

Government of India has also taken several other measures to 

contain/suppress the transmission of Covid. First Travel Advisory was issued 

on 17th January, 2020 and as situation evolved, the travel advisories were 

revised in a graded manner. Universal screening of passengers from all 

countries was introduced and up to 23rd March, 2020 (till suspension of all 

commercial flights), a total of 14,154 flights with 15,24,266 passengers were 

screened at the airports. In addition to airports, about 16.31 lakh persons were 

screened at land border crossings and about 86,379 persons were screened at 

12 major and 65 minor sea ports.  

Presently, Government of India has advised no scheduled international 

commercial passenger aircraft be allowed to take off from any foreign airport 

for any airport in India, from March 22, 2020 except under Vande Bharat 

Mission on May 7th 2020, which aims to bring home stranded Indians in many 

countries due to Covid-19 pandemic. Temporary air travel arrangements 

(Transport Bubbles) between India and 9 other mutually consenting countries 

aimed at restarting commercial passenger services have commenced. They 

are reciprocal in nature, meaning airlines from both countries enjoy similar 

benefits. Guidelines for International arrivals have also been issued by the 

Ministry on 24th May, 2020, which were revised on 2nd August, 2020.  

Prior to the lockdown 1.0, Government of India evacuated Indian 

nationals from Wuhan in China, Diamond Princess Cruise Ship, Japan, Iran, 
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Italy and Malaysia. Under Vande Bharat Mission, as reported on 11th 

September, 2020, a total of 12,69,172 passengers have been brought back to 

India. 

Community surveillance was initiated initially for travel related cases and 

subsequently for cases being reported from community by Integrated Disease 

Surveillance Programme (IDSP). As on 11th September 2020, a total of about 

40 lakh persons have been kept under surveillance and extensive contact 

tracing of all positive cases is regularly being undertaken through disease 

surveillance network so as to break the chain of transmission.   

Ministry of Health & Family Welfare released containment plans to 

contain cluster and large outbreaks on 2nd March and 4thApril, 2020 

respectively and these plans were updated from time to time. The containment 

plans envisage a strategy of breaking the chain of transmission by (i) defining 

containment and buffer zones, (ii) applying strict perimeter control, 

…(Interruptions) 

माननीय अ�य�: माननीय मं�ी जी, आपके व��य को सदन के पटल पर रख िदया मान िलया 

गया है । सभी माननीय सद�य सहमत ह�? 

अनके माननीय सद�य: हा ं । 

DR. HARSH VARDHAN: (iii) Intensive active house to house search for 

cases and contacts, (iv) isolation and testing of suspect cases and high risk 

contacts, (v) quarantine of high risk contacts, (vi) intensive risk communication 

                                    
*..... This part of the speech was laid on the Table .  
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to raise community awareness on simple preventive measures and need for 

prompt treatment seeking and (vii) strengthening of passive Influenza Like 

Illness (ILI)/ Severe Acute Respiratory Illness (SARI) surveillance in 

containment and buffer zones. 

With the evolving scenario, laboratory network is continuously being 

strengthened. From a situation of a single laboratory equipped to undertake 

testing for Covid in January, presently 1705 laboratories are conducting 

COVID-19 Testing. Laboratories have been established in difficult terrains like 

Ladakh, Sikkim, Arunachal Pradesh, Nagaland as well as other North Eastern 

states, Lakshadweep and Andaman & Nicobar island. Currently the testing is 

about 1 million tests a day (which translates to 720 tests per million population 

per day), much higher than that stipulated by WHO which is 140 tests per 

million population per day. A total of 5,51,89,226 samples have been tested so 

far as on 11th September 2020. While there were no indigenous manufacturers 

of laboratory diagnostics or testing machines for Covid, today we have an 

indigenous production capacity of more than 10 lakh kits/day.  

For appropriate management of COVID-19 cases, a three tier 

arrangement of health facilities [(i) COVID Care Centre with isolation beds for 

mild or pre-symptomatic cases; (ii) Dedicated COVID Health Centre (DCHC) 

with oxygen supported isolation beds for moderate cases and (iii) Dedicated 

COVID Hospital (DCH) with ICU beds for severe cases] has been 

implemented. Tertiary care hospitals under ESIC, Defence, Railways, 
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paramilitary forces, Steel Ministry etc. have been leveraged for case 

management. 

As on 12th September, 2020, a total of 15,284 COVID treatment facilities 

with 13,14,646 dedicated isolation bed without O2 have been created. Also, a 

total of 2,31,093 oxygen supported isolation beds and 62,717 ICU beds 

(including 32,575 ventilator beds) have been created. Constant monitoring of 

the disease trend, analysis of available infrastructure and planning in advance 

for the future has averted a major crisis as was faced by many developed 

countries.  In addition, a total of 12,826 quarantine centres with 5,98,811 beds 

have been created. 

Guidelines on Clinical management of COVID-19 were issued and 

regularly updated & widely circulated. These include case definition, prevention 

of infection control, laboratory diagnosis, early supporting therapy, 

management of severe cases and complications. No specific antivirals have 

been proven effective so far. Symptomatic treatment for fever and cough, 

appropriate rehydration, supplemental oxygen therapy remains the mainstay of 

treatment. We have re-purposed the drug Hydroxychloroquine for mild (but 

high-risk cases) and for moderate cases. This was done with limited scientific 

evidence but well acknowledging that this drug has been used widely in India 

for other ailments where it is used for prolonged periods of time, with good 

safety profile.  
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In addition, provisions for investigational therapies has also been made 

for using Remdesivir, Convalescent plasma and Tocilizumab for managing 

severe cases under close medical supervision.  

With the intent to ensure dissemination of these standard treatment 

protocols and reduce mortality to maximum extent, a number of initiatives have 

been launched. An AIIMS Corona helpline 9971876591 has been started to 

guide the doctors on medical management. AIIMS Delhi is running the COVID-

19 National Tele-consultation Centre (CoNTeC) which can be reached by 

calling +91-9115444155. It is catering to doctors, from anywhere in the 

country, who want to consult AIIMS faculty for the management of COVID-19 

patients, as well as to the public in general. Telemedicine guidelines have 

been issued on 25.03.2020 to provide tele-consultation to patients for 

mitigation of their illness and prevention of crowding in clinics. It may also help 

in triage, treatment and counselling for care of ill patients by healthcare 

providers in areas with limited access.  

A clinical Centre of Excellence (CoE) initiative has also been launched 

by Ministry of Health & FW with AIIMS, Delhi as apex nodal institution and 

State level CoEs to provide guidance on clinical management protocols. 

Weekly webinars are being organized by AIIMS to guide these State level 

CoEs on crucial clinical issues that doctors may require guidance on managing 

Covid cases. These State level CoEs are expected to further disseminate 

these in their districts.  
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To ensure accessibility of quality treatment for both Covid and non-Covid 

health issues, to far flung areas, use of telemedicine has been promoted in a 

big way. 'eSanjeevani', a web-based comprehensive telemedicine solution is 

being utilized (in 23 states) to extend the reach of specialized healthcare 

services to masses in both rural areas and isolated communities.  

ICMR is establishing a National Clinical Registry on COVID that will 

provide insights into clinical course of COVID-19 disease, its spectrum and 

outcome of patients. 

Thirteen clinical trials of repurposed drugs and harnessing of traditional 

knowledge using the modern medicine approach are building a portfolio of 

therapeutic options for Covid-19 patients. Phase 2 clinical trial of 

immunomodulator Sepsivac has been completed successfully. Phase 2 clinical 

trial of the first-ever phytopharmaceutical ACQH is underway. One prophylactic 

trial of Aswagandha and three trials of Guduchi + Pippali; Yashtimadhu; and 

polyherbal AYUSH drug (AYUSH-64) are planned on moderately ill Covid19 

patients. 

An effective vaccine would be the sure shot tool in armamentarium 

against this disease. On this front, globally, there are around 145 candidate 

vaccines in preclinical evaluation and currently 35 vaccines in clinical trial. In 

India, a major focus has been on facilitating the development of COVID19 

vaccine. More than 30 vaccine candidates have been supported which are in 
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different stages of development, 3 candidates are in advanced stage of Phase 

I/II/III trials and more than 4 are in advanced pre-clinical development stage. 

COVID19 Biorepositories have been setup, which have collected more 

than 40,000 samples which have been made available to researchers and 

industry for developing diagnostics, therapeutics and vaccines. 

To coordinate procurement and distribution of Covid vaccine, 

Government of India has constituted a National Expert Group on Vaccine 

Administration for COVID-19 on 7th August, 2020, under the Chairmanship of 

Member (Health), NITI Aayog.  

Ministry of AYUSH has contributed through various measures for the 

management and mitigation of Covid-19. The Ministry recommended 

guidelines of self-care for preventive health measures and boosting immunity. 

Ministry of AYUSH has also issued health advisories from different systems of 

medicine on prophylaxis and immunity promotion which was translated into 

eight foreign languages and circulated to Indian Embassies. Various AYUSH 

Hospitals were designated as quarantine centres, isolation centres, Covid Care 

Centres and Covid Health Centres. Around 8.5 lakh Ayush healthcare 

professionals have been registered on covidwarriors.gov.in. Ministry of AYUSH 

has formed an “Inter-disciplinary AYUSH R&D Task Force”. The Task Force 

has formulated and designed clinical research protocols for AYUSH 

prophylactic studies and add-on interventions in COVID-19 positive cases. 

AYUSH-CSIR collaborative studies were initiated with AYUSH medicines for 
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prophylaxis/treatment. A largescale population-based study through AYUSH 

Research Councils and National Institutes under the Ministry on prophylaxis of 

AYUSH interventions in targeted populations in containment zones is 

underway. Ministry of AYUSH has also initiated impact assessment of 

effectiveness, acceptance and usage of AYUSH advisories & measures in 

prevention of COVID 19 through a mobile application app known as AYUSH-

Sanjivani app. 

 States have been requested to assess the stock of their logistic, 

particularly Personal Protective Equipment and procure the same. Total orders 

for 1.92 crore PPEs have been placed by the Central Government so far. The 

Ministry has already supplied 1.39 Crore PPE Kits and 3.43 crore N95 masks 

to States (as on 11th September, 2020).  

Department of Pharmaceuticals increased the production of drug 

hydroxychloroquine manifold.  As on 11th September, 2020, MoHFW has 

issued 10.84 crore tablets of Hydroxychloroquine to States/UTs. India has also 

exported it to more than 140 countries. 

The Central Government has already issued orders to purchase 60,948 

ventilators to meet any contingencies. As on 11th September 2020, 32,109 

ventilators have been allocated to States of which 30,170 have been delivered. 

The country is self-sufficient in oxygen and oxygen cylinders. Ministry of Health 

& Family Welfare has procured & supplied 1,02,400 oxygen cylinders to 

various States/UTs so far. In addition, oxygen concentrators are also being 

supplied to States. 



14.09.2020                                                  673 

 
 One of the major challenges was to identify and train a large number of 

Covid warriors across sectors and departments that can be involved in not only 

COVID related work but also for ensuring maintenance of other essential 

medical services. Pooling manpower resources has been done from Defence, 

AYUSH, NCC, NSS, NYK, public sector enterprises, and private sector.  

In spite of various constraints and challenges, the Covid warriors rose to 

the occasion in serving humanity. The country feels indebted to the doctors, 

nurses, paramedics, frontline field workers, security and police personnel, 

sanitary workers, volunteers and journalists who have worked tirelessly to 

protect our countrymen from Covid. I would request the August House to place 

on record the appreciation for the yeoman services delivered by them.  

There had been instances where healthcare service personnel had to 

face harassment, acts of violence, intimidation and danger to life during 

discharge of their duties. To overcome this and support their efforts, 

Government of India promulgated Epidemic Diseases (Amendment) 

Ordinance, 2020 on 22nd April 2020.  

To build the capacities of human resources including the medical 

manpower who help managing patients in hospitals; as well as non-medical 

personnel and field workers involved in surveillance, logistics etc., modules 

have been made available on iGOT - Diksha (online platform) by DOPT 

(https://igot.gov.in/igot/). The training modules have been translated to regional 

languages. Close to 29.15 lakh people have registered for various courses. 

This includes 5,699 doctors, 86,018 AYUSH Professionals, 4,102 Nurses, 963 

https://igot.gov.in/igot/
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Allied Health Professionals, 5,881 frontline workers, 2,70,736 volunteers and 

25,42,892 other participants. About 18.96 lakh course completions have taken 

place on iGOT – Diksha platform. Training Resources for medical and non-

medical personnel have also been made available on the website of Ministry of 

Health & Family Welfare.  

We have now moved from ‘managing travel related cases’ to containing 

clusters and large outbreaks due to local transmission to wide spread of 

infection to urban, peri-urban and rural areas. This would require concerted 

effort by the Government with people’s participation to prevent large scale 

morbidity and mortality. Equally crucial is to maintain the success achieved in 

management of reproductive maternal and child health, vaccine preventable 

diseases, non-communicable diseases, tuberculosis, vector borne diseases 

such as Kala Azar and Malaria. Hence there is an increased thrust for 

managing non-Covid essential services.  

 MoHFW website is being updated daily to provide general public with 

information on current status of COVID-19 spread in India. Regular press 

releases are being issued and press briefings are being held. 

Communication material and toolkits have been developed (pamphlets, 

poster, audio and AV films) and provided to the States/UTs on COVID-19 

disease, preventive steps required to be taken by the communities, handling of 

myths and stigma related to disease and to widely publicize the helpline 

numbers available. Communication material is also being hosted on MoHFW 

website and through social media. Dos and Don’ts are being widely circulated 
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through SMS (550 crore SMSs have been sent). Caller-tune messages are 

being sent to telecom subscribers in 13 languages and 117 crore subscribers 

have been reached.  

A dedicated call centre / helpline (1075) had been started in the initial 

days to guide community at large which is being used by the citizens very 

effectively and on a regular basis. A total of 41.04 lakh calls have been 

received so far.  

 Department of Bio Technology, Department of Science and Technology, 

CSIR and Department of Health Research covered the entire chain of scientific 

and technological solutions holistically for COVID-19 through academia, R&D 

labs, industry, start-ups and NGOs. These solutions include basic scientific 

studies on the behaviour, transmission and effects of virus, mathematical 

modelling of the pandemic, and products such as the world class ventilators, 

diagnostic kits, vaccines, therapeutics, antiviral coatings, disinfectants, PPEs, 

masks, mobile testing booths and hospitals, artificial intelligence based tools, 

and information dissemination to masses. 

For these purposes, a comprehensive mapping of our entire start-up 

ecosystem was done to identify and support over 110 technology start-ups and 

over 20 industries for commercial production. Over 150 projects in all areas of 

virus behaviour have been initiated.  

 Government of India is regularly coordinating with WHO headquarters, 

regional office and country office to get updates on evolving scenario.  
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Government of India has also provided support to other countries in tackling 

the challenge posed by the Covid. India has played a major role in shaping up 

G20 and BRICS response to Covid. India is also extending support wherever 

required to neighbouring SAARC countries. 

 The Government is proactively identifying gaps and building an 

Atmanirbhar Bharat that will be able to take challenges of similar pandemics, 

epidemics and disasters in future. An Expenditure Finance Memorandum of 

Rs. 65,560.98 Crores under Prime Minister Atmanirbhar Swasth Bharat Yojana 

for strengthening is under consideration. This includes investment in research, 

healthcare and public health infrastructure with particular focus on pandemic 

management. 

 I would urge all Hon’ble members of Parliament that battle for Covid is 

still far from over. On one hand, when we are in stage of Unlock so as to revive 

economy, and have a balanced approach, it is important that sustained 

community support is ensured consistently to control the spread of Covid 

infection & break its chain of transmission. 

Your support is crucial to create awareness in your respective 

constituencies for Covid Appropriate Behaviour. The simple public health 

measures of wearing of mask/face covers, frequent handwashing, respiratory 

etiquettes, and physical distancing “2-gaj ki doori” as a social vaccine, if 

practiced in a responsible manner, will help us control/suppress the 

transmission of Covid. 
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  I wish to inform this house that the Government is taking all necessary 

measures to prevent spread of the COVID in India.* 

[Placed in Library, See No. LT 2477/17/20 ] 

__________ 
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माननीय अ�य�: आइटम न�बर-6,  

�ीमती िनम�ला सीतारमण जी ।  

…(�यवधान) 

माननीय अ�य�: इस िवषय पर बीएसी म� चचा� होने के बाद तय होगा, उस समय कर�गे, अभी िफर 

मं�ी जी को दो घंटे और सनुना पड़ेगा ।  

11.44 hrs 

DEMANDS FOR SUPPLEMENTARY GRANTS, 2020-2021 
Statement 

 
THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS 

(SHRIMATI NIRMALA SITHARAMAN): Sir, I beg to present a statement 

(Hindi and English versions) showing Supplementary Demands for Grants – 

First Batch for 2020-2021. 

[Placed in Library, See No. LT 2478/17/19] 

__________ 

11.44 ½ hrs 

DEMANDS FOR EXCESS GRANTS, 2016-2017 
Statement 

 
THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS 

(SHRIMATI NIRMALA SITHARAMAN): Sir, I beg to present a statement 

(Hindi and English versions) showing Demands for Excess Grants for 2016-

2017.  

[Placed in Library, See No. LT 2479/17/19] 

___________ 
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11.45 hrs 

BANKING REGULATION (AMENDMENT) BILL, 2020—Withdrawn 

 

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS 

(SHRIMATI NIRMALA SITHARAMAN): Sir, I beg to move for leave to 

withdraw a Bill further to amend the Banking Regulation Act, 1949. 

HON. SPEAKER: Motion moved: 

“That leave be granted to withdraw a Bill further to amend the 

Banking Regulation Act, 1949.” 

SHRI N. K. PREMACHANDRAN (KOLLAM): Hon. Speaker, Sir, first of all, I 

would like to appreciate the hon. Speaker and the Lok Sabha Secretariat for 

making this wonderful arrangement to have the Parliament Session in the 

midst of this pandemic situation. So, we are all grateful to the hon. Speaker as 

well as the Lok Sabha Secretariat for this wonderful arrangement. Thank you 

very much Sir. 

 Sir, I oppose the Bill to be withdrawn by the hon. Finance Minister. Why 

am I opposing? I fully agree with the Government that under Rule 110 the 

Government is having ample authority and power which states that a Member, 

at any stage of the Bill, can withdraw the Bill with the leave of the House. I fully 

agree with it. In this case, the Banking Regulation (Amendment) Bill, 2020 was 

introduced in the House on 3rd March, 2020 and it was not passed in that 

Session because of the pandemic. But on 26th June, 2020, an ordinance, that 

is, the Banking Regulation (Amendment) Ordinance was promulgated by the 
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hon. President under Article 123 (1) of the Constitution of India. Today the hon. 

Finance Minister is coming with a motion to withdraw the Bill. What is Article 

123 (1) of the Constitution of India? I have elaborated that provision many 

times here and so, I need not elaborate it again now. An ordinance is 

promulgated when the President is satisfied that the circumstances exist which 

render it necessary for him to take urgent action or immediate action. In that 

circumstance, he will promulgate an ordinance when the Parliament is not in 

Session. So, normally an ordinance is promulgated only in extraordinary 

situations when the Government wants to make some legislation. 

 But now, the hon. Finance Minister comes here to withdraw the Bill. So, I 

would like to know from the hon. Finance Minister as to what is the fate of the 

ordinance, that is, Ordinance No. 12 of 2020. I would also like to know from the 

hon. Minister as to what was the emergency or urgency or the extraordinary 

situation prevailing so as to promulgate an ordinance as she is simply 

withdrawing the Bill. 

 Sir, my point is, when the Government makes a legislative proposal, the 

long-term interest of the society has to be taken into account. She brought the 

Bill without applying the legislative wisdom. So, lack of seriousness on the part 

of the Government in legislative process is well proved in this case. You are 

introducing a Bill, subsequently you are promulgating an ordinance and after 

promulgation of the ordinance you are again coming to the House and seeking 

the leave of the House to withdraw the Bill. That means, the Parliament and 

the Presidential power under Article 123 (1) of the Constitution, everything is 
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taken for granted. So, this is a clear case of misuse of constitutional power 

under Article 123 and also the provisions of the Rules of Procedure and 

Conduct of Business in Lok Sabha. 

 Hence, I oppose the motion to withdraw the Bill. 

SHRIMATI NIRMALA SITHARAMAN: Hon. Speaker, Sir, I fully appreciate the 

hon. Member’s concern. Yes, we did come with a Bill on 3rd March, 2020 and 

subsequently an ordinance was promulgated because the Session was not 

there to discuss the Bill and pass it. Why did the ordinance become 

necessary? We were going through a pandemic and there was stress in 

several cooperative banks. As a result of it, it was felt that till we clear the Bill 

there should not be a situation where many of the cooperative banks would 

suffer and, therefore we brought in an ordinance with essential features of the 

Bill which was tabled in the House in March. That is how the ordinance was 

necessitated, duly considered and given the consent by the hon. President. 

 But now, why are we coming here for withdrawal of the Bill? I am very 

appreciative of the hon. Member for raising this question which is absolutely 

right. This will be a question which arises in the minds of the people. But now 

what we are bringing, after withdrawing that Bill which came in the form of 

ordinance, is essentially what the Bill of March, 2020 had, together with a few 

things added in such as giving the Reserve Bank a chance to be able to 

restructure any distressed cooperative banks just in case they are in severe 

distress. 
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I can give you the data of a number of cooperative banks, which are in 

distress.  All of us know, all hon. Members here know that when a bank is put 

in a freeze, the customers suffer. Till today the memory of PMC is there; and 

today, the PMC issue is getting resolved.  We do not want a situation where 

banks are being held in a frozen situation, and the customers are being put to 

a difficulty.  

Sir, I would not think, it is out of place for me, to here remind all the hon. 

Members, the way in which the Reserve Bank sorted the problem of Yes Bank. 

It will tell you how within a short period, reconstruction of the bank was made 

possible; and that was because it was a commercial bank.  Whereas 

cooperative banks, unfortunately, do not have that situation, which can help 

them to quickly resolve. 

 So,  this Bill, which we are bringing in the place of the original Bill, is 

essentially having all the features of the original Bill, but it is not exactly the 

same because together with that, a few things are being added so that  

citizens/depositors do not face similar situation as has arisen out of the PMC 

problem. So, cooperative banks can also benefit from it. 

 Therefore, Sir, through you, I would like to appeal to the Member to 

allow consideration and withdrawal of this Bill, and kindly request him to 

withdraw his objections. 

 

 

 



14.09.2020                                                  683 

 
माननीय अ�य�: �� यह है: 

“िक ब�ककारी िविनयमन अिधिनयम, 1949 का और सशंोधन करने वाले िवधेयक 

को वापस लेन ेक� अनमुित �दान क� जाए ।” 

…(�यवधान) 

माननीय अ�य�: आप ‘नो’ कह रहे ह�, लेिकन आप िवधयेक को पूरा पिढ़ए । वह इस देश क� 

जनता के िहत का िवधयेक है । 

�ी असादु�ीन ओवैसी (हैदराबाद): सर, … …(�यवधान) 

माननीय अ�य�: हां, म� बोल रहा ह�ं । म�ने पूरा िवधेयक पढ़ा है । 

…(�यवधान) 

�ी असादु�ीन ओवैसी: सर, … *…(�यवधान) 

माननीय अ�य�: मझेु कुछ बोलना पड़ेगा । 

…(�यवधान) 

माननीय अ�य�: �� यह है : 

“िक ब�ककारी िविनयमन अिधिनयम, 1949 का और सशंोधन करने वाले िवधेयक 

को वापस लेन ेक� अनमुित �दान क� जाए ।” 

��ताव �वीकृत ह�आ । 

 

SHRIMATI NIRMALA SITHARAMAN: Sir, I withdraw the Bill. 

_______ 

 

 

                                    
 Not recorded as ordered by the Chair.  
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11.52 hrs 

GOVERNMENT BILLS .... Introduced 

(i)Salary, Allowances and Pension of Members of Parliament  
(Amendment) Bill, 2020* 

 
THE MINISTER OF PARLIAMENTARY AFFAIRS, MINISTER OF COAL AND 

MINISTER OF MINES (SHRI PRALHAD JOSHI): Sir, I beg to move for leave 

to introduce a Bill further to amend the Salary, Allowances and Pension of 

Members of Parliament Act, 1954. 

माननीय अ�य�: �� यह है: 

“िक ससंद सद�य वेतन, भ�ा और प�शन अिधिनयम, 1954 का और सशंोधन 

करने वाले िवधयेक को परु:�थािपत करने क� अनमुित �दान क� जाए ।” 

��ताव �वीकृत ह�आ । 

SHRI PRALHAD JOSHI:  I introduce the Bill …(Interruptions) 

________ 

 

  

                                    
* Published in the Gazzette of India,Extraordinary,Part-II,Section-2,dated 14.09.2020 
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11.53 hrs 

STATEMENT RE: SALARY, ALLOWANCES AND PENSION OF MEMBERS 

OF PARLIAMENT (AMENDMENT) ORDINANCE, 2020 
 

THE MINISTER OF PARLIAMENTARY AFFAIRS, MINISTER OF COAL AND 

MINISTER OF MINES (SHRI PRALHAD JOSHI): Sir, I beg to lay on the Table 

an explanatory Statement (Hindi and English versions) showing reasons for 

immediate legislation by promulgation of the Salary, Allowances and Pension 

of Members of Parliament (Amendment) Ordinance, 2020 (No. 3 of 2020). 

 

_________ 

  

                                    
 Laid on the Table and also placed in Library, See No. LT 2480/17/20 
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11.54 hrs 

GOVERNMENT BILLS – Introduced ...Contd. 
        (ii) Essential Commodities (Amendment) Bill, 2020*   

 
उपभो�ा मामले, खा� और साव�जिनक िवतरण म�ंालय म� रा�य म�ंी (�ी दानवे रावसाहेब 

दादाराव): अ�य� महोदय, �ी राम िवलास पासवान क� ओर से, म� ��ताव करता ह�ं िक 

आव�यक व�तु अिधिनयम, 1955 का और सशंोधन करने वाले िवधयेक को परु:�थािपत करने क� 

अनमुित दी जाए । 

माननीय अ�य�: अधीर रजंन चौधरी जी, �या आप कुछ बोलना चाहत ेह�? 

�ी अधीर रजंन चौधरी (बहरामपुर): सर, बात यह है िक इसम� कोई �टेटम�ट नह� है । सबसे बड़ी 

गलती यह है िक यहां जो िबल रखा जा रहा है, इसम� कोई �टेटम�ट नह� है । 

जो अलग से दो िबल आने वाले ह�, उनक� �टेटम�ट है, लेिकन इस िबल क� कोई �टेटम�ट 

नह� ह� । इसके साथ म� यह भी कहना चाहता ह� ं िक कृिष उ�पाद, खाने क� चीज�, फल-फूल, 

सि�जय� क� �टाक िलिमट पूरी तरह से हटाकर इस िवधयेक से िकसान� का बह�त नकुसान होगा 

और उपभो�ाओ ंको भी बह�त नुकसान होगा । इस िवधेयक से कालाबाजारी, जमाखोरी और कुछ 

मट्ुठीभर पूजंीपितय� का इससे फायदा होगा । म� याद िदलाता ह� ंिक वष� 2015 म� दाल क� खरीद-

फरो�त म� इस तरह का घोटाला ह�आ था । वष� 2015 म� ढाई लाख करोड़ �पये का दाल घोटाला 

इस बात का जीता-जागता सबूत ह,ै जहा ं45 �पये िकलो दाल आयात करके 200 �पये िकलो 

तक दाल बेची गई थी । 

माननीय अ�य� : माननीय सद�य, जब िबल पर िडटेल म� चचा� होगी, तब आप बोिलएगा । 

�ी अधीर रजंन चौधरी: महोदय, यह हमार े कोओपरिेटव फै�ेिल�म पर एक �हार है �य�िक 

there could also be some States where the business of hoarding is so rampant 

that the State Governments may wish to regulate and place stock limits.  

                                    
* Published in the Gazzette of India,Extraordinary,Part-II,Section-2,dated 14.09.2020 
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Hence, respecting the principle of federalism, the amendment must apply only 

if the State Government by notification applies that amendment in its State. 

हमार ेसघंीय ढांचे म� िजस तरह से यह िबल पेश िकया जा रहा है, म� उसका िवरोध करता ह�ं ।   

SHRI GAURAV GOGOI (KALIABOR): Thank you, hon. Speaker, Sir.  First, 

with regard to the legislative competence of the Bill, the Essential Commodities 

Act, the State Government could regulate the prices by fixing them in a 

situation of price rise.  This Bill deregulates certain commodities thus depriving 

the State Governments of this control.  This deprivation of this essential 

responsibility comes without any consultation with States.  This impingement 

on State powers without any consultation renders the Bill ultra vires.   

 Secondly, Sir, this Bill is extremely subjective.  The Bill does not define 

extraordinary circumstances under which the Government may regulate.  It 

also does not define the two situations of 100 per cent increase in retail price 

of horticulture produce and 50 per cent increase in retail price of non-

perishable agricultural food when its stock price may be imposed.   

This creates room for arbitrary and subjective interpretation.  

Additionally, the lack of stock limit allows corporates and traders with capacity 

and resources to hoard the commodities.  Hoarding of these commodities will 

allow them to manipulate the market.  Shortage of supply created by such 

hoarding will have two adverse consequences.  Firstly, it will cause the prices 

to exorbitantly increase.   

 Therefore, I request that this Bill should not be introduced.   
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PROF. SOUGATA RAY (DUM DUM): Sir, under Rule 72(1), I oppose the 

introduction of the Essential Commodities (Amendment) Bill, 2020.  I have 

given a Statutory Resolution against the Ordinance which will be taken up 

later.  

 Sir, I want to mention that this is an example of coercive federalism by 

the Central Government. जबरद�ती �टेट से पावर ली जाती है । Before, Sir, the States 

had the power to regulate stocks being kept by people.  It was necessary for 

avoiding hoarding and black-marketing or seasonal shortages during floods or 

droughts.  This power was wholly with the State Government.  

 Now, this power is being taken over by the Central Government and the 

powers of the State Governments to regulate have been circumscribed.  The 

power to fix stock limits has been rendered illusory.  Through a provision and 

an explanation clause, the Ordinance has rendered the concept of stock limit 

illusory and meaningless.  If the Ordinance becomes an Act, hoarders will 

celebrate.  This is to help the hoarders.    

माननीय अ�य� : मं�ी जी, �या आप इस िबल के बार ेम� कुछ बोलना चाहते ह�? 

�ी दानवे रावसाहेब दादाराव : अ�य� जी, जब इस िबल क� चचा� होगी, तब सरकार क� तरफ से 

सार े��� के उ�र िदए जाएगें । लेिकन म� आपके मा�यम से स�माननीय सद�य को बताना चाहता 

ह�ं िक यह आिड�न�स 5 जून, 2020 को लाया गया । उस समय पूरे देश म� महामारी थी और 

लॉकडाउन   घोिषत था । उस समय िकसान� क� फसल� कटी ह�ई थ�, लेिकन कोई खरीदार नह� 

था । �यापा�रय� �ारा माल उठाने म� िद�कत� थ� । 
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12.00 hrs 

 दूसरी ओर उसक� मांग बढ़ रही थी । इसिलए िकसान� को के�� िब�द ु मान कर यह 

ऑिड�न�स लाया गया था । इन प�रि�थितय� म� यह आव�यक था िक िकसान� को अपनी उपज 

बेचने का अवसर �दान हो और कं�यूमस� को आव�यक व�तुए ंआसानी से िमले । इसिलए यह 

ऑिड�न�स लाया गया था ।  

 अ�य� महोदय, अभी माननीय सद�य ने कहा है िक इस ऑिड�न�स के िलए रा�य� के 

िवचार नह� िलए गए ह� । म� आपके मा�यम से माननीय सद�य को सूिचत करना चाहता ह� ंिक यह 

ऑिड�न�स लाने से पहले रा�य� के म�ुयमंि�य� क� एक हाई पावर कमेटी बनाई गई थी और उस 

कमेटी म� पजंाब, ओिडशा, ह�रयाणा, अ�णाचल �देश और उ�र �देश के म�ुयमं�ी थे । उन 

म�ुयमंि�य� ने इस सिमित के सभी िब�दओु ंपर चचा� करने के बाद िनण�य िकया है िक यह िबल 

आना चािहए । मझुे ऐसा लगता है िक इसम� कोई सदेंह नह� है िक इस िबल के कारण िकसान� पर 

कोई अ�याय भी नह� होगा । 

माननीय अ�य� : �� यह है : 

“िक आव�यक व�त ुअिधिनयम, 1955 का और सशंोधन करन ेवाले िवधयेक को 

परु:�थािपत करने क� अनमुित �दान क� जाए ।”  

��ताव �वीकृत ह�आ । 

�ी दानव े रावसाहेब दादाराव: अ�य� महोदय, म� िवधयेक को परु:�थािपत करता ह�ं । 

…(�यवधान) 

 

_________  
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�ी अधीर रजंन चौधरी (बहरामपुर): सर, कोई �टेटम�ट नह� ।…(�यवधान) 

माननीय अ�य� : वह िवषय मेर े�यान म� आ गया है । म� उसे देखूगंा । 

…(�यवधान) 

माननीय अ�य� : आइटम न�बर 12. डॉ. हष� वध�न जी ।  

12.01 hrs 

(iii) Assisted Reproductive Technology 

(Regulation) Bill, 2020* 

      

THE MINISTER OF HEALTH AND FAMILY WELFARE, MINISTER OF 

SCIENCE AND TECHNOLOGY AND MINISTER OF EARTH SCIENCES (DR. 

HARSH VARDHAN): Respected Sir, I beg to move for leave to introduce a Bill 

for the regulation and supervision of the assisted reproductive technology 

clinics and the assisted reproductive technology banks, prevention of misuse, 

safe and ethical practice of assisted reproductive technology services and for 

matters connected therewith or incidental thereto. 

माननीय अ�य� : ��ताव ��ततु ह�आ: 
"िक सहायता �ा� जननीय �ौ�ोिगक� ि�लिनक� और  सहायता �ा� जननीय �ौ�ोिगक� ब�क� का 

िविनयमन और पय�वे�ण करने के िलए, सहायता �ा� जननीय �ौ�ोिगक� सेवाओ ं के द�ुपयोग के 

िनवारण, उनका सरुि�त और नैितक �यवसाय करने के िलए तथा उससे संबंिधत या उसके 

आनषंुिगक िवषय� का उपबंध करने वाले िवधेयक को परुः�थािपत करने क� अनमुित दी जाए । "  

 

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Thank you very much, 

hon. Speaker.  I do wish to oppose the introduction of the Assisted 

Reproductive Technology (Regulation) Bill on six grounds, very briefly.  Firstly, 

the Bill violates the right to equality provided under Article 14 of the 

Constitution as it discriminates against unmarried couples and those belonging 

to the LGBT community by limiting access to assisted reproductive technology 
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only to married heterosexual couples.  Secondly, it stipulates an arbitrary 

restriction by only allowing ever married women who are mother to at least one 

child to be oocyte donors.  Thirdly, it does not create adequate safeguards for 

the donor.  It remains silent on the health risks associated with participation in 

this process and does not provide for any compensation in the case of mishap.  

Fourthly, it promotes arbitrariness by permitting the Central and State 

Governments to issue directions to the entities established under the Bill 

without placing an onus on the Governments to specify reasons for issuance of 

such directions.  Fifthly, it lacks proportionality while penalising offences.  For 

instance, the same punishment of a minimum of eight years of imprisonment 

has been prescribed for serious offences as well as for any contravention of 

the Bill’s provisions or the rules made thereunder.  Finally, the Bill will give rise 

to inconsistencies in practices governing the subject because there is no 

synchronisation in this Bill between the provisions of this Bill and that of the 

Surrogacy (Regulation) Bill, 2019.   

 For these reasons, I wish to oppose the motion of introduction for this 

Bill.  It is not ready for submission.  I would urge the Minister to undertake a 

detailed discussion with experts, incorporate recommendations, look at the 

Surrogacy Bill that he himself passed here and bring the new Bill back to the 

House with necessary amendments.   

Thank you, Mr. Speaker. 

माननीय अ�य� : माननीय मं�ी जी, �या आप कुछ कहना चाहते ह�? 
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DR. HARSH VARDHAN: Dear Shashi Tharoor ji is talking about the merits of 

the Bill.  You see, when we were discussing the Surrogacy Bill, many Members 

used to say that why do you not bring the Assisted Reproductive Technology 

Bill prior to that.  This was the general observation.  Now, when the Bill has 

been brought, if he had mentioned about the legislative competence, I think we 

are very much within the legislative competence to introduce this Bill.  When 

the discussion will take place about this Bill, I will answer all the queries which 

have been posed by Mr. Shashi Tharoor. 

माननीय अ�य� : �� यह है:  

"िक सहायता �ा� जननीय �ौ�ोिगक� ि�लिनक� और  सहायता �ा� जननीय �ौ�ोिगक� ब�क� का 

िविनयमन और पय�वे�ण करने के िलए, सहायता �ा� जननीय �ौ�ोिगक� सेवाओ ं के द�ुपयोग के 

िनवारण, उनका सरुि�त और नैितक �यवसाय करने के िलए तथा उससे संबंिधत या उसके 

आनषंुिगक िवषय� का उपबंध करने वाले िवधेयक को परुः�थािपत करने क� अनमुित दी जाए । "  

 

��ताव �वीकृत ह�आ । 

माननीय अ�य� : माननीय मं�ी जी, अब िवधयेक को परु:�थािपत क�िजए । 

DR. HARSH VARDHAN: Sir, I introduce* the Bill.  

 

________ 

  

                                    
* Introduced with the recommendation of the President. 
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12.05 hrs 

(iv) Bilateral Netting of Qualified Financial 
Contracts Bill, 2020* 

 
माननीय अ�य� : आईटम न�बर 13, �ीमती िनम�ला सीतारमण जी ।  

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS 

(SHRIMATI NIRMALA SITHARAMAN): I beg to move that leave be granted to 

introduce a Bill to ensure financial stability and promote competitiveness in 

Indian financial markets by providing enforceability of bilateral netting of 

qualified financial contracts and for matters connected therewith or incidental 

thereto. 

माननीय अ�य�: �� यह है: 

“िक भारतीय िव�ीय बाजार� म� अिह�त िव�ीय सिंवदाओ ंक� ि�प�ीय नेिटंग क� 

�वत�नीयता का उपबंध करके िव�ीय �थािय�व को सिुनि�त करने और �ित�दंता 

का सवंध�न करने के िलए तथा उससे सबंंिधत और उसके आनसुंिगक िवषय� का 

उपबंध करने वाले िवधयेक को परु:�थािपत करने क� अनमुित �दान क� जाए ।” 

 

��ताव �वीकृत ह�आ । 

माननीय अ�य� : माननीय मं�ी जी, अब िवधयेक को परु:�थािपत क�िजए । 

SHRIMATI NIRMALA SITHARAMAN: I introduce the Bill.  

_______ 
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माननीय अ�य�: माननीय सद�य, नोिटस 10 बजे देते ह� । 

…(�यवधान) 

12.07 hrs 

(v) Farmers' Produce Trade and Commerce 
(Promotion and Facilitation)   Bill, 2020* 

 
माननीय अ�य� : आईटम न�बर 14, �ी नर�े� िसहं तोमर जी । 

कृिष और िकसान क�याण म�ंी; �ामीण िवकास म�ंी तथा पचंायती राज म�ंी (�ी नर�े� 

िसहं तोमर): माननीय अ�य� महोदय, म� ��ताव करता ह� ंिक ऐसे पा�रि�थितक तं� के सजृन का 

वहा,ं जहा ंकृषक और �यापारी, ऐसी कृषक उपज के, िव�य और �य सबंंधी चयन क� �वतं�ता 

का उपभोग करते ह�, जो �ित�पधा��मक वैकि�पक �यापा�रक चैनल� के मा�यम से लाभकारी 

क�मत� को सकुर बनाता ह,ै का उपबंध करने के िलए; बाजार� के भौितक प�रसर या िविभ�न रा�य 

कृिष उपज बाजार सबंंधी िवधान� के अधीन अिधसूिचत समझे गए बाजार� के बाहर कृषक उपज 

का द�, पारदश� और िनबा�ध अतंराि�यक और अतं:राि�यक �यापार और वािण�य के सवंध�न के 

िलए; इले��ॉिनक �यापार के िलए ससुा�य ढांचे का और उससे सबंंिधत या उसके आनषंुिगक 

िवषय� का उपबंध करने वाले िवधयेक को परु:�थािपत करने क� अनमुित �दान क� जाए । 

माननीय अ�य� : ��ताव ��ततु ह�आ: 

“िक ऐसे पा�रि�थितक तं� के सजृन का वहा,ं जहा ं कृषक और �यापारी, ऐसी 
कृषक उपज के, िव�य और �य सबंंधी चयन क� �वतं�ता का उपभोग करते ह�, 
जो �ित�पधा��मक वैकि�पक �यापा�रक चैनल� के मा�यम से लाभकारी क�मत� 
को सकुर बनाता है, का उपबंध करने के िलए; बाजार� के भौितक प�रसर या 
िविभ�न रा�य कृिष उपज बाजार सबंंधी िवधान� के अधीन अिधसूिचत समझे गए 
बाजार� के बाहर कृषक उपज का द�, पारदश� और िनबा�ध अतंराि�यक और 
अतं:राि�यक �यापार और वािण�य के सवंध�न के िलए; इले��ॉिनक �यापार के 

                                    
* Published in the Gazzette of India,Extraordinary,Part-II,Section-2,dated 14.09.2020 
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िलए ससुा�य ढांचे का और उससे सबंंिधत या उसके आनषुिंगक िवषय� का उपबंध 
करने वाले िवधयेक को परु:�थािपत करने क� अनमुित �दान क� जाए ।” 
 

…(�यवधान) 

माननीय अ�य� : �ी अधीर रजंन चौधरी जी । 

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): I do vehemently 

oppose the introduction of this legislative document. The reasons are loud and 

clear. The Farmers’ Produce Trade and Commerce (Promotion and 

Facilitation) Bill, 2020 seeks to replace the Farmers’ Produce Trade and 

Commerce (Promotion and Facilitation) Ordinance, 2020. The Ordinance was 

promulgated on 5th June, 2020.  My main objection is that Parliament lacks 

legislative competence to legislate on this subject because the subject 

Agriculture is a State subject and is in the Entry 14.  Moreover, the subject 

‘Markets and Fairs’ is also in the State list and is in the Entry 28 of the list 2.   

 The Constitutional provisions are very clear. Article 246(3) clearly states 

that the State legislature has exclusive powers to make laws on any matters 

enumerated in the State list.  The Bill is regulating the sale and purchase of 

agricultural goods and according to the Constitution of India, such a law can 

only be brought only by the State Government as inter-State trade is covered 

under Entry 26 of the State list.  Moreover, through this Bill, the Central 

Government is nullifying the APMC law enacted by the various State 

Governments. The Central Government is not competent to make such a law. 

So, the Government has introduced certain provision of interstate trade to 

make the Bill look legal. This is a clear case of legislative overreach. The 
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Government may give example of APEDA Act. The APEDA Act is for 

agricultural export which is entirely a different issue.  

 I oppose the Bill because the Bill is directly violating the provisions of 

Article 246 and the Seventh Schedule of the Constitution.  The Bill is a direct 

attack on the federal structure of Constitution. शांता कुमार जी क� जो �रपोट�  थी, 

उसको लागू करने के िलए और िकसान� को बबा�द करने के िलए यह िबल लाया जा रहा है । आप 

इसको रोिकए । पंजाब   और  ह�रयाणा म� चार� तरफ इस िबल के िखलाफ़ लोग आंदोलन कर रहे 

ह� ।…(�यवधान) 

माननीय अ�य� : �ो. सौगत राय जी । 

…(�यवधान) 

PROF. SOUGATA RAY (DUM DUM): Under Rule 72 (1) of the Rules of 

Procedure, I oppose the introduction of the Farmers’ Produce Trade and 

Commerce (Promotion and Facilitation) Bill, 2020.  Through this Bill, the 

Central Government has over-written the State legislated Agriculture Produce 

Marketing Committee Act. The worst affected States are Punjab, Haryana, 

Madhya Pradesh and Chhattisgarh and any other State that has invested 

heavily in public procurement and assuring Minimum Support Price to farmers. 

The suspicion is that the Modi Government is attempting to implement the 

controversial recommendations of the Shanta Kumar Committee.  That will 

have the effect of diluting public procurement, the Public Distribution System, 

the Minimum Support Price principle and food security.  
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 Sir, farmers are seeing this as an effort to jettison the Minimum Support 

Price mechanism and Government procurement of foodgrains.  

 That is why, the farmers in Haryana are up in arms and they are 

agitating. The Punjab Assembly has passed a Resolution against this Bill. I 

shall request Mr. Narendra Singh Tomar, who is otherwise a very mild man, 

not to push through this Bill.  

�ी गौरव गोगोई (किलयाबोर): माननीय अ�य� महोदय, म� आपसे अनरुोध करता ह� ँिक कृषक 

उपज �यापार और वािण�य अ�यादेश, 2020 के परु:�थापन म� मेरा िवरोध ��ताव कृपया 

�वीकार कर� ।  

 िवधेयक क� िवधायी स�मता के सबंंध म� भारतीय सिंवधान क� सातव� अनसूुची के तहत 

कृिष रा�य सूची म� 14व� �िवि� है । यह िवधेयक रा�य सरकार� को बाज़ार श�ुक, उपकर या 

िकसान�, �यापा�रय� पर लेवी के मा�यम से राज�व एक� करने क� शि� से विंचत करता है और 

इलै��ॉिनक �यापार �लेटफॉ�स� को िविनयिमत करने के अपने अिधकार का भी अित�मण करता 

है । इसके अित�र�, यह िवधयेक मौजूदा एपीएमसी कानून को और कृिष के िवषय पर रा�य� को 

उनके अनेक अिधकार� से विंचत कर देता है । के�� ने ये सभी �ितकूल बदलाव रा�य� के साथ 

िबना िकसी परामश� के िकये ह�, यह एकप�ीय िकया गया है । रा�य� के साथ कोई भी परामश� न 

होने के कारण यह िवधयेक अिधकारातीत  है ।  

 यह िवधयेक कॉप�रटे जगत के सबंंध म� है, उनक� भागीदारी को बढ़ाने क� यह सािज़श है । 

दो रा�य� के बीच म�ु बाज़ार और �यापार क� अनमुित देने क� इस कवायद म� कॉप�रटे जगत �ारा 

शोषण क� गुंजाइश मौजूद है । इन दो कारण� से इस िबल के इं�ोड�शन का म� िवरोध करता ह� ँ। 
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SHRI SANTOKH SINGH CHAUDHARY (JALANDHAR): Sir, I rise to oppose 

the introduction of this Bill under rule 72 of the Rules of Procedure and 

Conduct of Business in Lok Sabha. I oppose the introduction of this Bill on the 

following grounds:- 

           पहली बात यह है िक यह िबल पािल�याम�ट क� लेिज�लेिटव कांिपट�स से बाहर है और 

सिंवधान के शेड्यूल 7 के तहत आइटम न�बर 14 पर िल�टेड यह एक �टेट स�जे�ट है । सरकार 

ऐसा कोई िबल नह� ला सकती है, जो ससंद क� लेिज�लेिटव पॉवर के बाहर हो ।  

 एपीएमसी ए�ट के तहत �टेट क� जो पॉवस� ह�, यह िबल उनको ख�म करता है । रा�य� क� 

शि�य� को ख�म करने के साथ-साथ यह वहा ँक� म�डी िस�टम और एमएसपी िस�टम को भी 

ख�म कर देगा, िजसस ेिकसान� को उनक� फसल� का सही मू�य नह� िमल पाएगा । 

 पजंाब जैसे कृिष �धान रा�य म� बह�त-से रवेे�यू ए�ीक�चर माक� ट, म�डी क� फ�स और 

सेस से आते ह� । इस िबल के तहत रा�य िकसी भी तरह क� फ�स या सेस नह� लगा सकते ह� । इस 

फ�स और सेस से जो रवेे�यू आते ह�, उनसे रा�य का िवकास होता है । वष� 2019-20 म� इस फ�स 

से पजंाब को 3,600 करोड़ �पए िमले ।…(�यवधान) 

माननीय अ�य�: माननीय सद�य, जब िबल पर पूरी चचा� होती है, तब सार ेिवषय उठाए जाते ह� । 

…(�यवधान) 

माननीय अ�य�: �ी नर�े� िसंह तोमर जी, �या आप कुछ कहना चाहते ह�? 

…(�यवधान) 

माननीय अ�य�: �ी भगवंत मान जी, जब िबल पर िडटेल म� चचा� होगी, तो मेरा वायदा है, म� 

आपको मौका दूगँा ।  

…(�यवधान) 

माननीय अ�य�: आपको दस बजे स ेपहले नोिटस देना चािहए था । 

�ी भगवतं मान (सगं�र):  सर, चचा� होनी ही नह� चािहए । …(�यवधान) 
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माननीय अ�य�: चचा� होगी । इस तरह से खड़े नह� होते ह�, आप बैठ जाइए । 

…(�यवधान) 

 �ी नर�े� िसहं तोमर: माननीय अ�य� महोदय, मझेु बह�त ही आ�य� है िक इस अ�यादेश के 

िव�� भी चचा� क� ि�थित सदन म� आ रही है । एक ल�बे कालखडं के बाद, मझु ेलगता है िक इस 

अ�यादेश के मा�यम से कृिष के �े� म� और िकसान� क� ि�थित म� �ािंतकारी बदलाव आने वाले 

ह� । जहा ँतक कानून बनान ेक� शि� क� बात है, तो इस मामले म� म� सदन को अवगत कराना 

चाहता ह� ँिक सघं सूची क� �िवि� स�ंया 42 म� अ�तरा��यीय वािण�य एव ं�यापार का उ�लेख है । 

इसका अथ� यह है िक िकसी भी व�त,ु सेवा के अ�तरा��यीय �यापार के सबंंध म� कानून बनाने का 

अिधकार सघं शासन को है और इसम� कृिष उ�पाद भी सि�मिलत ह� ।  

 माननीय अ�य� जी, म� आपके मा�यम से सदन से यह भी आ�ह करना चाहता ह� ँिक अभी 

जो वत�मान �यव�था है, उसम� कृषक अपना उ�पाद पैदा करता है और वह म�डी म� उसे लाता है । 

जब वह अपने उ�पाद को म�डी म� लाता है, तब उसके ऊपर म�डी फ�स, प�रवहन के खच� और 

दिुनया भर के कानून ह� । म�डी म� बीस-प�चीस लोग बोली लगाकर उसके उ�पादन क� क�मत को 

तय करते ह� ।  

 अब अगर यह अ�यादेश अिधिनयिमत हो जाएगा तो िनि�त �प से िकसान को इस बंधन 

से मिु� िमलेगी । िकसान जब अपनी फसल मंडी म� िकसी �यापारी को बेच देता है तो �यापारी उस 

फसल का �या करगेा, कहां बेचेगा, िकतने भाव पर बेचेगा, िकस रा�य म� बेचेगा, इसक� �यापारी 

को तो पूरी आज़ादी है, लेिकन िकसान, जो देश का सबसे बड़ा उ�पादनकता� है, उसको अपने 

उ�पादन को बेचने का, मू�य तय करने का, �थान तय करने का और कैसे बेचेगा यह तय करने का 

आज तक अिधकार नह� था । …(�यवधान) म� समझता ह� ं िक इस अ�यादेश के मा�यम से यह 

आज़ादी पूर ेदेश को िमलने वाली है । …(�यवधान) 

 माननीय अ�य� महोदय, म� आपके मा�यम से देश भर के िकसान�, राजनीितक दल के 

नेताओ ंऔर सभी से यह आ�ह करना चाहता ह� ंिक यह जो अ�यादेश है, िजसको आज ससंद म� 
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��ततु िकया जा रहा है, इससे एपीएमसी ए�ट पर कोई फक�  नह� पड़ेगा । अगर रा�य चाहेगा तो 

मंिडया ंचल�गी । रा�य का अपना ए�ट है ।  मंडी क� प�रिध के बाहर जो �ेड होगा, वह इसके 

मा�यम से कवर होगा । दूसरा, िजस �कार क� बात कही जा रही है, िक एमएसपी पर फक�  पड़ेगा 

और फलांना कमेटी क� �रपोट�  है, म� सरकार क� ओर से यह कहना चाहता ह� ं िक एमएसपी है, 

एमएसपी रहेगी और एमएसपी पर कोई फक�  नह� आन ेवाला है ।  

 �धान मं�ी नर�े� मोदी जी के आने के बाद वष� से �वामीनाथन कमेटी क� जो अनुशंसाए ं

पड़ी ह�ई थ�, उन 201 अनुशंसाओ ंम� से मोदी जी के नेत�ृव म� भारत सरकार ने 200 अनशुंसाओ ं

पर अमल िकया और जो एमएसपी थी, उस पर भी 50 �ितशत मनुाफा छोड़कर रबी और खरीफ 

क� एमएसपी घोिषत क� जा रही है । …(�यवधान) इससे िकसी भी �कार का फक�  नह� आएगा । 

िकसान को अपना उ�पाद बेचने क� �वतं�ता िमलेगी, �यापारी भी लाइस�स रा�य से म�ु ह�गे, 

��ाचार पर िनयं�ण होगा और स�लाई चेन मज़बूत होगी । कृिष के �े� म� िनजी िनवेश बढ़ेगा और 

जब यह िनजी िनवेश गांव� तक और खेत� तक पह�ंचेगा तो इसी से िकसान का उ�थान आने वाले 

कल म� होने वाला है । आपका बह�त-बह�त ध�यवाद । 

माननीय अ�य�: �� यह है: 

‘‘िक ऐसे पा�रि�थितक तं� के सजृन का वहा,ं जहा ंकृषक और �यापारी, ऐसी कृषक उपज 

के, िव�य और �य सबंंधी चयन क� �वतं�ता का उपभोग करते ह�, जो �ित�पधा��मक 

वैकि�पक �यापा�रक चैनल� के मा�यम से लाभकारी क�मत� को सकुर बनाता है, का 

उपबंध करने के िलए बाजार� के भौितक प�रसर या िविभ�न रा�य कृिष उपज बाजार 

सबंंधी िवधान� के अधीन अिधसूिचत समझे गए बाजार� के बाहर कृषक उपज का द�, 

पारदश� और िनबा�ध अतंराि�यक और अतं:राि�यक �यापार और वािण�य के सवंध�न के 

िलए; इले��ॉिनक �यापार के िलए ससुा�य ढांचे का और उससे सबंंिधत या उसके 

आनषुिंगक िवषय� का उपबंध करने वाले िवधेयक को परु:�थािपत करने क� अनमुित �दान 

क� जाए’’ 

��ताव �वीकृत ह�आ । 
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माननीय अ�य�: अब माननीय मं�ी जी िवधेयक को परु:�थािपत कर� । 

�ी नर�े� िसहं तोमर : माननीय अ�य� महोदय, म� िवधयेक को परु:�थािपत करता ह�ं ।  

__________ 

 

माननीय अ�य�: आइटम नबंर – 15, नर�े� िसंह तोमर जी । 

12.17 hrs 

STATEMENT RE : FARMERS' PRODUCE TRADE AND COMMERCE 

(PROMOTION AND FACILITATION) ORDINANCE, 2020 
 

कृिष और िकसान क�याण म�ंी; �ामीण िवकास म�ंी तथा पचंायती राज म�ंी (�ी नर�े� 

िसहं तोमर): माननीय अ�य� महोदय, म� कृषक उपज �यापार और वािण�य (सवंध�न और 

सरलीकरण) अ�यादेश, 2020 (2020 का स�ंयांक 10) के ��यापन �ारा त�काल िवधान बनाए 

जाने के कारण� को दशा�ने वाला �या�या�मक िववरण (िह�दी तथा अ�ेंजी स�ंकरण) सभा पटल 

पर रखता ह� ं। 

__________ 

 

माननीय अ�य�: आइटम नंबर – 16, नर�े� िसंह तोमर जी । 

…(�यवधान) 

�ी अधीर रजंन चौधरी (बहरामपुर): सर, हम� बोलने दीिजए । …(�यवधान) 

माननीय अ�य�: आपका आइटम नबंर - 16 पर नोिटस है ।  

…(�यवधान) 

 

                                    
 Laid on the Table and also placed in Library, See No. LT 2481/17/20 
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12.18 hrs 

GOVERNMENT BILLS – Introduced – Contd.  
(vi) Farmers (Empowerment and Protection) Agreement 

of Price Assurance and Farm Services Bill, 2020* 

 

कृिष और िकसान क�याण म�ंी; �ामीण िवकास म�ंी तथा पचंायती राज म�ंी (�ी नर�े� 

िसहं तोमर): माननीय अ�य� महोदय, म� ��ताव करता ह� ं िक ऐसे कृिष करार� पर जो िन�प� 

और पारदश� रीित म� पार�प�रक �प से सहमत लाभकारी क�मत �परखेा पर कृिष सेवाओ ंऔर 

भावी कृिष उ�पाद� के िव�य के िलए कृिष-कारबार फम�, �ोसेसर�, थोक िव�ेताओ,ं िनया�तक� या 

बड़ी स�ंया म� फुटकर िव�ेताओ ंके साथ कृषक� का सरं�ण और उनको सश� करते ह�, रा��ीय 

�परखेा का तथा इससे सबंंिधत या उसके आनषुिंगक िवषय� का उपबंध करने वाले िवधयेक को 

परु:�थािपत करने क� अनमुित दी जाए । 

माननीय अ�य� : ��ताव ��ततु ह�आ: 

“िक ऐसे कृिष करार� पर जो िन�प� और पारदश� रीित म� पार�प�रक �प से सहमत 
लाभकारी क�मत �परखेा पर कृिष सेवाओ ं और भावी कृिष उ�पाद� के िव�य के िलए 
कृिष-कारबार फम�, �ोसेसर�, थोक िव�ेताओ,ं िनया�तक� या बड़ी स�ंया म� फुटकर 
िव�ेताओ ंके साथ कृषक� का सरं�ण और उनको सश� करते ह�, रा��ीय �परखेा का 
तथा इससे सबंंिधत या उसके आनषुिंगक िवषय� का उपबंध करने वाले िवधयेक को 
परु:�थािपत करने क� अनमुित �दान क� जाए ।” 
 

�ी अधीर रजंन चौधरी (बहरामपुर): सर, मझेु दोबारा िवधयेक के इ��ोड�शन का िवरोध करना 

पड़ रहा है, �य�िक तोमर साहब ने यह कसम खाई है िक िह�द�ुतान क� कृिष �यव�था को और 

सबसे बड़ी बात है िक हमार ेयहा ंजो ह�रत-�ांित ह�ई थी, आप उस ह�रत-�ािंत क� सिुवधा और 

उसके ढांचे को �व�त करन ेक� कोिशश कर रहे ह� । …(�यवधान)  

                                    
* Published in the Gazzette of India,Extraordinary,Part-II,Section-2,dated 14.09.2020 
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 सर, �ीन-�रवा�यशुन के दो पहलू थे – एक एमएसपी और दूसरा पि�लक �ो�योरम�ट था । 

यह ऑिड�न�स इन दोन� चीज़� को कमज़ोर करने क� कोिशश कर रहा है ।   म� इसके बार ेम� बताता 

ह�ं । The priority should be to ensure that the farmers and producers have 

adequate bargaining power and they get a price higher than the Minimum 

Support Price (MSP). The ordinance does not ensure these two key 

requirements. You are ignoring the unequal bargaining power between the 

small and medium farmers and the sponsor of aggregator or the farm service 

provider. ज़मीन का जो िकसान मािलक था, उसको आप मज़दूर बनाना चाहते ह�, यह ठेका �था 

है । It is a fatal flaw not to stipulate that the price shall not be less than MSP in 

cases where MSP has been fixed and declared. A convoluted and totally 

bureaucratic dispute resolution mechanism will leave the farmers totally 

exhausted, poor and beaten, whatever the outcome may be.  

इसिलए म� कहता ह� ं िक तोमर साहब आप इसको वापस ले लीिजए । इसम� िकसान� को 

ठेका �था म� फंसाया जा रहा है । आप िकसान� को और कमजोर करने क� कवायद करते ह� और 

दावा करते ह� िक यह हम िकसान� क� तर�क� के िलए करते ह� । आज आपने जो िबल ��ततु 

िकया है, वह सार ेिकसान� का सव�नाश करगेा ।  

PROF. SOUGATA RAY (DUM DUM): Sir, under Rule 72(1) of the Rules of 

Procedure and Conduct of Business in Lok Sabha, I oppose the introduction of 

the Farmers (Empowerment and Protection) Agreement of Price Assurance 

and Farm Services Bill, 2020.   While mentioning this Bill, I heard a small, short 

comment from you. आपने कहा िक यह कॉ��ै�ट फािम�ग है । हां, यह कॉ��ै�ट फािम�ग है । 

This is what the farmers have been fighting against for so long. अब िकसान 

कैिपटिल�ट के हाथ म� चला जाएगा ।  
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माननीय अ�य�: इस पर जो भी होगा, आप उस पर िडटेल म� चचा� क�िजएगा ।  

�ो. सौगत राय: सर, मझुे एक िमनट बोलने दीिजए, इस पर िडटेल म� बाद म� बोल ल�गे । This Bill 

would subjugate the farmers at the altar of a handful of crony capitalists and 

would prove to be a death knell for agriculture. This is a draconian Ordinance 

aimed at subjugating the farming community and abolishing the livelihood of 

crores of people who are allied with the grain markets and other market 

systems. सर, िकसान क� �वतं�ता को िलया जाएगा और इसम� बड़े-बड़े कैिपटिल�ट लोग घुस�गे 

तथा वे लोग कॉ��ै�ट फािम�ग कर�गे ।  

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Thank you, Mr. 

Speaker. 

 I would like to support my colleagues who have already spoken, but also 

to oppose the motion on the following three constitutional grounds. First, the 

Bill violates the basic tenet of federalism enshrined in our Constitution. It is 

beyond the legislative competence of this House to enact a law on a subject, 

that is, agriculture which falls squarely within the domain of the State List. It 

also seems to operate on a misconstrued understanding of the Concurrent List 

because it does not acknowledge the provision under Entry 7 of the 

Concurrent List that specifically excludes contracts relating to agricultural 

lands.  

 Second, the Bill endangers the right to food of the people of the country 

that has been recognised as a Fundamental Right under Article 21 of the 

Constitution by the hon. Supreme Court.  
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 Third, the Bill replaces an Ordinance that was brought into effect during 

the national lockdown despite having no nexus to the COVID-19 pandemic. No 

specific exigencies have been met. The unwarranted promulgation of the 

Ordinance, that constitutes the foundation of this Bill, has sadly precluded the 

Bill from benefitting from any expert opinions or stakeholders’ suggestions. 

 Mr. Speaker, we have just witnessed the Finance Minister withdrawing a 

Bill because it was ill-considered and unprepared for passage. Let us not have 

this Minister make the same mistake again. I request him to withdraw the Bill.  

 Thank you. 

माननीय अ�य�: आप कानून क� �मता बनाने के िवरोध के िवषय को कर द� । 

…(�यवधान) 

SHRI GAURAV GOGOI (KALIABOR):  Sir, I hereby completely and totally 

oppose the introduction of this Bill. This Bill is a severe limitation of States’ 

rights and responsibilities. It is making a unilateral decision by the Central 

Government and is against the principle of federalism and decentralisation. 

अभी-अभी मं�ी महोदय ने कहा है िक यह िबल िकसान� को आजादी देता है । यह िकसान� को 

आजादी नह� देता ह,ै यह कॉप�रटे को आजादी देता है । आप िकसान� क� आजादी छीनकर, पूरी 

आजादी कॉप�रटे को द े रहे ह� । इस िबल म� एमएसपी का कोई उ�लेख नह� है । इस िबल म� 

िकसान� का सरं�ण िकस �कार से होगा, उसका कोई उ�लेख नह� है । कॉप�रटे अपनी �मता 

और शि� के �ारा िकसान� पर अ�याचार करगेा । िकसान� को जो उिचत मू�य िमलना चािहए, 

इसम� उसका कोई उ�लेख नह� है । आपने इस िबल से डेिलबरट्ेली एमएसपी को हटाया है, 

इसिलए बह�त से िकसान और हमार ेभारत के सार ेिकसान इस िबल का िवरोध करते ह� । हम चाह�गे 

िक आप इस िबल को वापस ल� । ध�यवाद ।  
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�ी सतंोख िसहं चौधरी (जालंधर): अ�य� महोदय, म� इस िबल का िवरोध करता ह�,ं �य�िक 

सरकार हमेशा कॉप�रटे और फेडरिेल�म क� बात करती है । यह िबल �टेट्स क� पावर को ख�म 

करता है और देश के फेडरल ���चर को कमजोर करता है ।  

 तीसर,े यह िवधयेक िकसान� के हक म� नह� है, �य�िक इसके ज़�रए सारी पावर �ाइवेट 

�लेयस�, जो बड़े केपटिल�ट्स ह�, उनके पास चली जाएगी और जैसे िक मेर ेसािथय� ने कहा िक 

इसम� एमएसपी का कोई िज� नह� है । कोिवड म� भी मेर े �टेट म� हं�ेड परस�ट �ो�योरम�ट ह�ई 

�य�िक एमएसपी थी और म� समझता ह� ंिक अगर यह िबल पास हो जाता है, यह िबल यहा ंलाया 

जाता है तो िकसान� क� �लो डेथ �ाइवेट �लेयस� के हाथ म� चली जाएगी । मेर ेपजंाब रा�य ने �ीन 

र�ेयो�यूशन म� सबसे �यादा योगदान िदया है, उस पजंाब क� िवधान सभा ने भी इस िबल का 

िवरोध िकया है । म� अनरुोध करता ह� ंिक इसको वापस िलया जाए । 

�ी नर�े� िसहं तोमर : माननीय अ�य� महोदय, अगर िकसी िबल का राजनैितक िवरोध हो तो 

मझेु आपि� नह� है । लेिकन, वैसे म� इस मत का ह� ं िक िकसी भी कानून के बार ेम� िवचार �य� 

करना है तो उसक� गहराई तक जाना चािहए । चाहे यह िवधयेक हो, चाहे पहले वाले िवधेयक ह�, 

चाहे आव�यक व�तु अिधिनयम म� सशंोधन का मामला हो । ये सभी िवधेयक एक-दूसर ेसे कह� न 

कह� िलंक ह� । हम सब इस बात को भली-भांित जानते ह� िक देश म� 86 �ितशत छोटे िकसान ह�, 

जो दो हे�टेयर या उससे कम के रकबे पर खेती करते ह� । यह जो छोटा िकसान है, इस छोटे 

िकसान  के उ�पादन का वॉ�यूम इतना कम होता है िक वह एमएसपी का भी फायदा नह� ले पाता 

है । छोटे रकबे वाला िकसान �वय ंभी अपने खेत म� िनवेश नह� कर पाता है और कोई दूसरा भी 

उसके खेत म� िनवेश करने को तैयार नह� होता है । आज पूरा देश और दिुनया �लाइमेट च�ज क� 

बात करती है िक फसल ऐसी करो, िजसम� पानी कम लगे, फसल ऐसी करो िजसम� केिमकल और 

फिट�लाइजर कम लगे और फसल� का िविविधकरण हो । ये सब बात� भाषण के िलए तो ज�री ह�, 

लेिकन जब ए�ट के मा�यम से इस िदशा म� आगे बढ़ने क� बात आती है तो सभी लोग अपना-

अपना �यि�गत मत ��ततु करने लगते ह� । म� आपके मा�यम से सदन से यह आ�ह करना चाहता 
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ह�ं िक एक तो भारत सरकार क� बिु� पर आपको इतना भरोसा होना चािहए िक जो हम कानून लाए 

ह�, उस कानून को लाने का अिधकार भारत सरकार को है । म� यह बात पहले भी कह चकुा ह�ं । 

दूसरा, िमिनमम मू�य आ�ासन वाला ए�ट है, इससे िकसान को िसफ�  फायदा ही फायदा है । कोई 

भी �यि� इस िबल के बाद िकसान के खेत तक पह�ंच सकेगा । िकसान के खेत के मामले म� िकसी 

भी �कार का करार इस िबल म� िनषेध है । खेत का मािलकाना हक िकसान का होगा, खेत के बार े

म� िकसी �कार का करार नह� हो सकता है । करार केवल फसल के िलए हो सकता है । म� अपने 

गांव म� जाता ह� ंऔर पांच बीघा वाल ेिकसान को बोलता ह� ं िक तमु आम क� खेती कर लो, तु�ह� 

अ�छा दाम िमल जाएगा । म� उसे सलाह द ेसकता ह�,ं सरकार क� िकसी योजना का लाभ दे सकता 

ह�ं, आम का खेत लगवा सकता ह�,ं लेिकन इतने छोटे रकबे वाले िकसान से हैदराबाद या िद�ली का 

कोई आदमी आम खरीदगेा, यह �यवहार म� स�भव नह� होता है । इस ए�ट के मा�यम से खेत 

िवकिसत ह�गे, िनजी िनवेश खेत तक पह�ंचेगा, खेत तक तकनीक पह�ंचेगी, खेत तक पैसा पह�ंचेगा 

और अ�छी और वैि�क गणुव�ा के आधार पर एक िकसान खेती करगेा, उ�पादन करगेा और जब 

अपनी फसल को बेचेगा तो उसको उ�पादन का उिचत मू�य िमलेगा । दूसरा, जो �यि� करार 

करता है, वह िकसान से ए�ीम�ट के समय िमिनमम मू�य का करार देगा, प�रि�थित कैसी भी हो, 

ओला हो, पाला हो, �ाकृितक िवपदा हो, िमिनमम मू�य िकसान को िमलेगा ही । अगर फसल आने 

पर फसल का भाव िमिनमम मू�य से �यादा है तो करार म� ही यह उ�लेख होगा िक अगर इतना 

�ितशत मू�य फसल आने पर बढ़ेगा तो उसका इतना �ितशत िकसान को िमलेगा । इसिलए म� 

आप सभी को अ�य� महोदय के मा�यम से आ�ह करना चाहता ह� ं िक कृिष का जीवन बदलने 

वाले ये ए�ट ह�, आप सब का आशीवा�द इनको िमले । ध�यवाद । 
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माननीय अ�य� : �� यह है : 

“िक ऐसे कृिष करार� पर जो िन�प� और पारदश� रीित म� पार�प�रक �प से 
सहमत लाभकारी क�मत �परखेा पर कृिष सेवाओ ं और भावी कृिष उ�पाद� के 
िव�य के िलए कृिष-कारबार फम�, �ोसेसर�, थोक िव�ेताओ,ं िनया�तक� या बड़ी 
स�ंया म� फुटकर िव�ेताओ ंके साथ कृषक� का सरं�ण और उनको सश� करते 
ह�, रा��ीय �परखेा का तथा इससे संबंिधत या उसके आनषंुिगक िवषय� का 
उपबंध करने वाले िवधयेक को परुः�थािपत करने क� अनमुित �दान क� जाए ।” 
 

��ताव �वीकृत ह�आ । 

माननीय अ�य� : माननीय मं�ी जी, अब िवधयेक को परुः�थािपत क�िजए । 

�ी नर�े� िसहं तोमर : माननीय अ�य� महोदय, म� िवधयेक को परुः�थािपत करता ह�ं । 

________ 

12.31 hrs 
STATEMENT RE : FARMERS (EMPOWERMENT AND PROTECTION) 

AGREEMENT ON PRICE ASSURANCE AND FARM SERVICES 

ORDINANCE, 2020 
 

माननीय अ�य� : आईटम नबंर – 17.  

�ी नर�े� िसंह तोमर जी । 

कृिष और िकसान क�याण म�ंी; �ामीण िवकास म�ंी तथा पचंायती राज म�ंी (�ी नर�े� 

िसहं तोमर) : माननीय अ�य� महोदय, म� कृषक (सशि�करण और सरं�ण) क�मत आ�ासन 

और कृिष सेवा पर करार अ�यादेश, 2020 (2020 का स�ंयाकं 11) के ��यापन �ारा त�काल 

िवधान बनाए जाने के कारण� को दशा�ने वाला �या�या�मक िववरण (िह�दी तथा अ�ंेजी स�ंकरण) 

सभा पटल पर रखता ह� ं। 

__________ 

                                    
 Laid on the Table and also placed in Library, See No. LT 2482/17/20 
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12.32 hrs 

GOVERNMENT BILLS – Introduced .... Contd.  
(vii) Factoring Regulation (Amendment) Bill, 2020* 

  
 

माननीय अ�य� : आईटम नबंर – 18.  

�ीमती िनम�ला सीतारमण जी । 

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS 

(SHRIMATI NIRMALA SITHARAMAN): Sir, I beg to move for leave to 

introduce a Bill to amend the Factoring Regulation Act, 2011. 

माननीय अ�य� : �� यह है : 

“िक फे�ट�रगं िविनयमन अिधिनयम, 2011 का सशंोधन करने वाले िवधेयक को 

परुः�थािपत करने क� अनुमित �दान क� जाए ।” 

��ताव �वीकृत ह�आ । 

 

माननीय अ�य� : माननीय मं�ी जी, अब िवधयेक को परुः�थािपत क�िजए । 

SHRIMATI NIRMALA SITHARAMAN: I introduce the Bill.  

 

_________ 

 

  

                                    
* Published in the Gazzette of India,Extraordinary,Part-II,Section-2,dated 14.09.2020 
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12.32 ½  hrs 

(viii) Banking Regulation (Amendment) Bill, 2020* 
 

माननीय अ�य� : आईटम नबंर – 19.  

�ीमती िनम�ला सीतारमण जी । 

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS 

(SHRIMATI NIRMALA SITHARAMAN): Sir, I beg to move for leave to 

introduce further to amend the Banking Regulation Act, 1949. 

माननीय अ�य� : ��ताव ��ततु ह�आ : 

“िक ब�ककारी िविनयमन अिधिनयम, 1949 का और सशंोधन करने वाले िवधेयक 

को परुः�थािपत करने क� अनमुित �दान क� जाए ।” 

 

PROF. SOUGATA RAY (DUM DUM): Sir, under Rule 72(1) of the Rules of 

Procedure, I oppose the introduction of Banking Regulation (Amendment) Bill, 

2020.  

 The Minister has just withdrawn a Bill. She had brought it earlier and I 

see in the interregnum between the two Sessions, the Minister has                            

…(Interruptions) #      �या म�ने कोई खराब बात कही है?...(�यवधान)  

माननीय अ�य� : इसे काय�वाही से िनकाल िदया जाए । 

…(�यवधान) 

 

                                    
* Published in the Gazzette of India,Extraordinary,Part-II,Section-2,dated 14.09.2020 
# Not recorded. 
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PROF. SOUGATA RAY: Sir, have I used any unparliamentary word? 

…(Interruptions) What is the objection? Sir, through this Ordinance, the Modi 

Government has brought all District Central Cooperative Banks and Urban 

Cooperative Banks under the Centre’s control and designated the Reserve 

Bank of India as a regulator.  

 Power has been taken to alter the membership structure and the 

financial structure of the cooperative bank which may result in transfer of 

control and management to strangers and predators. The motive behind this 

Ordinance is that all major financial intermediaries should be under the control 

of the Central Government and all those who are in the management of 

DCCBs and UCBs elected directors should be obliged to the Central 

Government.  

 This Ordinance is a naked aggression on State’s rights and coercive 

federalism is on display. Now, the State was the controlling regulator. The 

State Government was the regulator as far as the cooperative banks were 

concerned.  

 Now, the States are being removed. State’s power is being taken away. 

The control and supervision of the State Government is with the cooperative 

banks.  

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Sir, I too wish to 

oppose the Motion of introduction of this Bill on the following grounds.  
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 The Bill proposes alternations in the regulation of the cooperative banks 

registered under the Cooperative Societies Act and impinges in the federal 

process of the State that has been prescribed by the Constitution, since it is 

the beyond the legislative competence of the House …(Interruptions) to 

legislate on a subject which is in the State List …(Interruptions) 

HON. SPEAKER: Already removed.  

… (Interruptions) 

ससंदीय काय� म�ंालय म� रा�य म�ंी तथा भारी उ�ोग और लोक उ�म म�ंालय म� रा�य म�ंी 

(�ी अजु�न राम मेघवाल) : महोदय, पस�नल �रमा�स� को �रमूव क�िजए ।…(�यवधान)  

THE MINISTER OF PARLIAMENTARY AFFAIRS, MINISTER OF COAL AND 

MINISTER OF MINES (SHRI PRALHAD JOSHI): Commenting on personal 

attire, ऐसे लोग� क� तरह हम भी बात कर सकते ह�, लेिकन यह हमारी स�ंकृित नह� है । Being 

a senior Member, what is he talking? He should apologise unconditionally. It is 

an insult to the womenfolk. He should apologise. What is this? …(Interruptions) 

यह पािल�यामे��ी नह� है ।…(�यवधान)  

DR. SHASHI THAROOR: Sir, may I continue? …(Interruptions) 

Sir, I just want to stress that …(Interruptions) 

 Sir, it is beyond the legislative competence of this House to legislate on 

a subject that features in the State List, which in the present case is the 

Cooperative Societies. Since federalism forms part of the basic structure -- the 

doctrine propounded by the hon. Supreme Court -- encroachment on the idea 

of federalism amounts to violation of the basic structure doctrine as well.  
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 Equally, I am sorry that the Ordinance that this Bill seeks to replace has 

been legally challenged and the matter is pending before the hon. Madras High 

Court. Constitutional experts have argued that it is against propriety to legislate 

on sub-judice matters. You yourself, hon. Speaker, have expressed the opinion 

that we should not even be discussing sub-judice matters. Can we have one 

rule for us and one rule for the Government? 

 Finally, the selective ordinance-making powers provided under the 

Constitution have been abused by doing this without referring it to a Standing 

Committee. Such a crucial subject such as the regulation of the banking 

industry should have at least taken the views of the Members of the Standing 

Committee.  

 I would request the Minister to kindly withdraw this; offer it to the 

Standing Committee; and then bring it back to the House with all these issues 

taken care of and the court matter settled. Thank you, Sir. 

SHRIMATI NIRMALA SITHARAMAN : Thank you, Sir. Cooperative Banks in 

this country are regulated by the RBI since 1965, and this Bill actually only 

seeks to extend the applicability so that some of the banking regulation laws 

are also going to be applicable to them. Why was this necessitated? First of all, 

the State Cooperative Laws are not being proposed to be amended. They are 

not at all being touched. If only Prof. Sougata Ray can listen rather than get 

distracted by other factors. The State Cooperative Laws are not being 

proposed at all in this amendment, if that is clear to him. 
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 The other thing is that in this amendment what we are trying to do is only 

to look at those cooperatives, which are using the word ‘bank’, and therefore 

are receiving deposits and dealing with deposits. To that extent, the legislative 

competence of this House is absolutely well established under Entry No. 45 of 

the Union List. Regulation of banking also comes under Entry No. 43 of the 

Union List. Further, as per Clause 2 of this Bill, it would apply only to those 

cooperative societies, which use the words ‘bank’, ‘banker’ or ‘banking’. So, 

this is not anything to do with all cooperative activities of a cooperative 

institution. It is only restricted to those activities, which come under the name 

of ‘bank’, ‘banker’ or ‘banking’ that we are trying to regulate under Entry 45 of 

the Union List. So, the competence is very well established, we are very clearly 

saying that we are not looking at the States where we have the State 

Cooperative Laws, that will remain wherever it is, and we are not touching 

them. So, that is one thing. 

 The next issue raised was that there is a legal challenge in some court, 

so this House cannot deal with it. Let us first of all understand that there is no 

interlocutory relief, which is being provided in the court. There is no other direct 

direction also given by the court in the matter against the operation of this 

Ordinance. So, that is the second point, which hon. Member, Dr. Shashi 

Tharoor, raises that it is in the court and several times you have referred to 

matters being sub-judice. Here, there is nothing at all, which is stopping us 

from going ahead with the Ordinance. 
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 Another point that was made was about being ‘devoid of potential 

benefits and lacking inputs from the Standing Committee’. A number of 

cooperative banks have weak financials. Without taking much of your time, Sir, 

I would just like to highlight the number of such institutions, which are in a 

precarious condition. I know and I repeat this. Have we not had calls from all 

sections of this House saying why the PMC Bank matter does not get sorted 

out at the earliest? Why can we not do something about it because the 

depositors are really suffering? So, what are we trying to do? Kindly look at the 

number of institutions, which are cooperative and in weak financial situation. 

There are 277 Urban Cooperative Banks that are reporting loss.  

 Sir, 105 urban cooperative banks are unable to meet minimum 

regulatory capital requirements; 47 having negative net worth and 328 urban 

cooperative banks have more than 15 per cent gross NPA ratio as of 2019 

March. So, we need to have depositors protected and this protection will aim at 

protecting the depositors about whom all of us individually are concerned and 

we, as representatives, have to sort out the matters at the earliest. This is what 

we have come here with. A number of cooperative banks are weak; I have 

established that, and to protect depositors and public interest, early legislation 

is required. I seek your assistance, Hon. Speaker, Sir.  

माननीय अ�य� : �� यह है: 

“िक ब�ककारी िविनयमन अिधिनयम, 1949 का और सशंोधन करने वाले िवधेयक 

को परुः�थािपत करने क� अनमुित �दान क� जाए ।” 

��ताव �वीकृत ह�आ । 
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माननीय अ�य� : माननीय मं�ी जी, अब िवधयेक को परु:�थािपत क�िजए । 

SHRIMATI NIRMALA SITHARAMAN: I introduce the Bill.  

 

_________  
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12.41 hrs 

MATTERS UNDER RULE 377 

माननीय अ�य� : माननीय सद�यगण, िजन माननीय सद�य� को आज िनयम 377 के अधीन 

मामल� को उठाने क� अनमुित �दान क� गई है, व ेअपने मामले के अनमुोिदत पाट� को सदन के 

पटल पर �यि�गत �प से रखने का क� कर� ।  

(i) Regarding conferring ST status on left out Gorkha Sub-Tribes 

SHRI RAJU BISTA (DARJEELING):  As historic documents show until 1941 

census, Indian Gorkhas were collectively recognized as ‘Hill Tribes’ and listed 

as ST in the census reports. However, this status was taken away without any 

consultation or official communication with these tribes in the 1951 census.  

Currently there are 11 left out Gorkha sub-tribes — Rai, Sunwar, 

Gurung, Mangar, Newar, Yakkha, Khas, Jogi, Thanii, Phujel, and Dhimal who 

are awaiting for their Hill Tribes status to be reinstated.  

Recognizing this historic injustice, the Government of India has 

constituted 3 committees to expedite the inclusion of 11 left-out Gorkhas sub-

tribes as ST since 2016. However, there has been no outcome so far, and the 

reports and recommendations of these committees have not been made public 

till date. 

This delay is denying the Gorkhas their right to historic and cultural 

roots.  

                                    
 Treated as laid on the Table.  
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 I request Hon’ble Minister for Tribal Affairs and Hon’ble Home Minister to 

kindly expedite the process for reconferring the ST status on these 11 left out 

Gorkha sub-tribes. 
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(ii)  Need to review NCERT history text books 

कंुवर पु�पे�� िसहं च�देल (हमीरपुर):   �ाचीन भारतीय इितहास, स�ंकृित, स�ंकृत भाषा और 

�ाचीन भारतीय दश�न से सबंि�धत �ान इडंोलोजी, फ़ोनोलोजी इ�यािद �ान क� िवधाओ ंके िवशेष 

�े� ह� और इन िवषय� पर अनुसधंान और िव�ेषण होते रहते ह� । परतं ुइन िवधाओ ंके मा�यम से 

उपल�ध �ान क� �ामािणकता संिद�ध ह� । इन िवधाओ ंम� �ाचीन भारत के सबंंध म� उपिनवेश 

काल से ही पूवा��ह, अतािक� क �ि�कोण और िवशेष धम� क� मा�यताओ ंके अन�ुप ही िव�ेषण 

िकया जाता रहा है िजससे भारतीय स�ंकृित क� �ाचीनता एवं उसका सही िच�ण उ�ािटत नह� हो 

पा रहा है । इसके साथ NCERT क� इितहास क� िविभ�न क�ाओ ंक� प�ुतक� म� उि�लिखत 

पाठ्य सामि�य� म� और वेद� म� विण�त जानक�रय� म� िवरोधाभास है । इन िवसगंितय� को दूर करने 

के िलए जांच किमटी बनाया जाना बह�त ज�री है । 
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(iii) Regarding establishment of a Skill Development 

 University in Kalaburagi 

 

DR. UMESH G JADAV (GULBARGA): The then Skill Development and 

Entrepreneurship Minister had announced establishment of a Skill 

Development University in Kalaburagi in the year 2018 as a step to fight 

backwardness of the region and pave the way for development. 

Skill Development University is a must for empowering youth of 

Hyderabad Karnataka Region which has been accorded special status of 

371(3). 

Therefore, I would like to urge upon the Hon'ble Minister for Skill 

Development and Entrepreneurship & Hon'ble Minister for Finance through you 

to sanction the Fund for this project which will be a milestone for the 

development of this most backward region.  
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(iv) Need to set up a rail coach factory in Tikamgarh district, 

 Madhya Pradesh 

डा. वीर�े� कुमार (टीकमगढ़):   मेरे ससंदीय �े� के अतंग�त टीकमगढ़ - छतरपुर िजले म� रले 

सेवाए ँ�ार�भ हो चकु� है िक�त ुआज भी दोन� िजले औधोिगक �ि� से िपछड़े ह�ए ह� । रोजगार क� 

तलाश म� बड़ी स�ंया म� यहा ँ के यवुा वग� एवं �े�वासी महानगर� क� ओर पलायन कर रहे ह� । 

रोजगार क� �ि� से यिद टीकमगढ़ िजले म� रले िड�बे बनाने का कारखाना �थािपत िकया जाता है 

वह �े� के औधोिगक िवकास म� एवं �े�वािसय� को रोजगार उपल�ध कराने म� सहायक िस� होगा 

एव ंटीकमगढ़ ससंदीय �े� का औधोिगक िवकास ती� गित से आगे बढ़ेगा । रले िड�बा बनाने का 

कारख़ाना �थािपत करने क� �वीकृित �दान करने हेत ुसहयोग �दान कर े। 
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(v) Need to construct 4 lane bye-pass road connecting NH 96 to NH 

231 in Pratapgarh Parliamentary Constituency, Uttar Pradesh 

 

�ी संगम लाल गु�ा (�तापगढ़):  म� सड़क प�रवहन एवं राजमाग� म�ंालय से मांग करना चाहता ह� ँ

िक मेरे लोक सभा �े� �तापगढ़ (उ�र �देश) के एन एच 96 के ग�डे गांव से एन एच 231 

सखुपाल नगर तक बनने वाले 6 लेन बाई पास िनमा�ण हेत ु भूिम अिध�हण िकया गया है िक�त ु

अभी िनमा�ण केवल 2 लेन का ही ��तािवत है, जबिक वह बाई पास अ�यंत मह�वपूण� माग� होने के 

साथ ही साथ रामायण सिक� ट के ��तािवत राम वन गमन माग� को भी जोड़ने के कारण अ�यंत 

आवागमन वाला माग� होगा । इसिलए इस बाई पास को 4 लेन िनिम�त करने का क� कर� । 
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(vi) Need to construct a ring road in Kuruksheta city in Haryana to 

ease traffic problem 
 
 

�ी नायब िसहं सैनी (कु��े�):  कु��े� महाभारतकालीन िव��िस� धािम�क नगरी है । वहा ँपर 

134 धािम�क �थल ह� । �ाचीन व िव��िस� �थल होने क� वजह से वहां पर हर वष� लाख� क� 

स�ंया म� देश-िवदशे म� पय�टक और ��ाल ुआते ह� । माननीय अ�य� जी, कु��े� जाने के िलए 

एक ही सड़क है जो शहर के बीच से िनकल कर कैथल-पेहवा-पनुरी क� तरफ िनकलती है और 

राज�थान को टच करती है । उसके ऊपर बह�त भीड़ रहती है और पूरा शहर �ैिफक सम�या से 

परेशान रहता है । 

मेरा सरकार से िनवेदन है िक कु��े� के अंदर एक �रगं रोड बनाई जाये तािक कु��े� के 

लोग� को तथा दशे-िवदशे से आने वाले पय�टक और ��ालओु ंको �ैिफक क� सम�या से िनजात 

िमल सके । 
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(vii)  Need to take measures for welfare of landless and marginal farmers 

डॉ.( �ो.) िक�रट �मेजीभाई सोलंक� (अहमदाबाद पि�म):  हमारा िकसान, देश के िलए 

अ�नदाता रहा है । अपने-अपने खेत म� िदन रात पसीना बहा कर, कड़ी मेहनत कर वो अ�न पैदा 

करता है । इनक� वजह स ेहम अ�न पर िनभ�र रहते ह� । 

ऐसे िकसान को सरकार क� ओर से हर सभंव सहायता करनी चािहए और एमएसपी 

िमलनी चािहए  । सरकार �ारा जो भी सहायता हो या योजना बने वह "खातेदार िकसान" को ही 

िमलती है । मतलब िक िजनके पास ज़मीन है उनको ही योजना का लाभ िमलता है । ऐसे करोड़� 

िकसान ह�, जो िसफ�  खेत मजदूरी करते ह�, िजनके पास जमीन का टुकड़ा ही नह� होता, ऐसे "खेत 

मजदूर" छोटे-छोटे सीमांत िकसान को सरकारी घोषणाओ ंका शायद ही कोई फायदा होता है । 

मेरी सरकार से मांग है िक िजन िकसान� के पास जमीन नह� है, िजनका कोई खाता भी 

नह� है, ऐसे खेत मजदूरी करने वाले छोटे िकसान, सीमांत िकसान जो जमीन वाले िकसान क� 

जमीन म� मेहनत कर फसल पैदा करते ह�, ऐसे सभी मजदूर िकसान को भी िकसान के तौर पर 

लाभ िदया जाना चािहए  । इसके िलए ऐसे छोटे, सीमांत और मजदूर िकसान� क� पूर ेदेश म� अलग 

रिज��ी बननी चािहए, तािक उन तक लाभ पह�ंचे । 
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(viii) Need to develop a bird sanctuary on the land adjoining Ghonga 

(Kori) dam in Bilaspur Parliamentary Constituency, Chhattisgarh 

 

�ी अ�ण साव (िबलासपुर):  मेरे लोक सभा �े� िबलासपरु (छ�ीसगढ़) के अ�तग�त 

िवकासखडं- कोटा, िजला' िबलासपरु, छ�ीसगढ़ के �ाम-परसदा, िशवतराई के समीप घ�घा 

जलाशय (कोरी बांध) ि�थत है । अचानकमार टाईगर �रजव� से जड़ेु इस इलाके म� स�कड़� क� 

स�ंया म� दलुभ� �जाित के िवदेशी प�ी िदखाई देते ह�  । घ�घा जलाशय के आस-पास घने जंगल ह�  

। यह �े� गो�डन बड�, डाटेड डब, �लैक �टार, ह�दह�द, �लैक �हाईट, िकंगिफशर, �लैक डग, �े 

हान�िवल, जगंली मुगा�-मगु�, उड़न िगलहरी, मयूर, जगंली मैना आिद दलुभ� �जाित के पि�य� क� 

आरामगाह के �प म� �िस� है  । इसम� से कई प�ी तो िवलिु� के कगार पर है, िक�त ुइन दलुभ� 

�जाितय� के प�रदं� के सरं�ण के िलए अब तक कोई पहल नह� क� जा सक� है । घ�घा जलाशय 

(कोरी बांध) से लगी लगभग 20 एकड़ भूिम पर प�रदं� क� आरामगाह के �प म� "बड� स�चरुी" का 

िनमा�ण कराए जाने क� आव�यकता है । 

अत: म� सरकार से आ�ह करता ह� ँ िक उ� घ�घा जलाशय के िनकट "बड� स�चरुी" 

िवकिसत करने क� िदशा म� उिचत पहल एवं आव�यक कार�वाई क� जाये । 
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(ix) Need to conduct second survey of 93 Km Aurangabad-Chalisgaon 

Railway line 
 

SHRI UNMESH BHAIYYASAHEB PATIL (JALGAON): The survey of 93 km 

Aurangabad-Chalisgaon railway line was done in 2017-18 at a cost of 1690 

crore and the project was shelved due to an estimated negative rate of return 

of -2.23. This railway line assumes strategic and economic importance 

because it can act as a link between the proposed Delhi-Mumbai Economic 

Corridor and proposed Mumbai-Nagpur Samruddhi Mahamarg. The 

construction of this railway line will facilitate economic development of 

Maharashtra and also give a fillip to tourism due to proximity of Chalisgaon to 

the UNESCO World Heritage Site of Ajanta and Ellora Caves. With proper 

planning and utilization of this route for freight and transportation purposes, it 

can yield revenue for the railways. Hence, in view of the vast potential for 

economic development and employment generation, I demand that the 

Government should conduct a second survey on this line at the earliest and 

take into account its potential.  
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(x) Regarding concerns of taxpayers with respect to GST 

 

SUSHRI DIYA KUMARI (RAJSAMAND): GST has to a great extent helped to 

unify the Indian market and has brought about many important reforms in the 

arena of taxation. But, I would like to put forward few concerns that the 

taxpayers are facing. Taxpayers who come under GST4 have not been given 

any relief in the late fees because of which they are still unable to file returns. 

The Input Credit limit of 10% and the monthly time period of the same should 

be rethought and extended to a period of 3 to 6 months. Apart from this, the 

monthly returns filed under 3-B, since July 2017 have no scope for correction 

which is creating problems which would result in the inability to contribute to 

the annual tax assessment as well. Lastly despite the Hon'ble Finance 

Minster’s extension to file TRANS-1 till December 2019, the form is still 

unavailable on the portal. 
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(xi)  Need to establish two colleges in North East Delhi Parliamentary 

Constituency, Delhi 

 

�ी मनोज कुमार ितवारी (उ�र पूव� िद�ली):  उ�र पूव� िद�ली ससंदीय �े� िव� का सबसे 

घनी आबादी वाला �े� है । दस िवधान सभा �े� इसम� समािहत ह�, ितमारपरु, बरुाड़ी यमनुा नदी 

के पि�म और करावल नगर, घ�डा, सीलमपरु, रोहताश नगर, सीमापरुी, बाबरपरु, म�ुतफाबाद 

गोकलपरु पूव� म� पूव� के �े� म� िसफ�  दो महािव�ालय ह� जबिक आबादी लगभग पचास लाख है । हर 

वष� जहा ँहजार� ब�चे महािव�ालय क� कमी के कारण िनयिमत क�ाओ ंसे विंचत रह जाते ह� और 

उनक� उ�च िश�ा पर इसका असर साफ देखा जा सकता है और यह उनके मनोबल पर भी असर 

करता है । 

माननीय सभापित जी हमारे ससंदीय �े� म� बड़ी स�ंया म� �वासी जन रोजी रोटी रोजगार 

के िलए देश के िविभ�न रा�य� से आकर िनवास कर रहे ह� िजनके ब�चे उ�च िश�ा के बेहतर 

माहौल से विंचत ह� और अगर हमार े नौजवान िशि�त नह� ह�गे तो देश के िवकास म� उनका 

अपेि�त योगदान नह� होगा । समिुचत िश�ा अभाव कई अवांिछत प�रि�थितय� का िनमा�ण करता 

है । ऐसे महािव�ालय के िलए सरकारी जमीन भी उपल�ध ह�  । अत: सदन के मा�यम से माननीय 

िश�ा म�ंी जी से अनरुोध करता ह� ँिक कम से कम दो नये महािव�ालय बनाने क� कृपा कर�, िजनम� 

छा�ावास क� सिुवधा हो तािक यवुाओ ंको िनयिमत िश�ा और उसके िलए बेहतर माहौल िमल 

सके । 
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(xii) Need to frame policy to encourage investment from Indian Venture 

Capitalists in Startups in the country 
 
 

SHRI TEJASVI SURYA (BANGALORE SOUTH): The present Government, 

has extensively supported innovation in the technology sector over the last 6 

years. My city Bengaluru accounts for the largest number of startups in the 

country with more than 9,300 setting up their establishment since 2010.  

 While the blooming of the startup culture is good for the country’s 

economic prosperity, many startups are dependent on foreign funding, 

especially from China. At a time when the Modi government is working towards 

safeguarding the country’s interests against the Chinese aggression, through 

the ban on foreign apps, it is important to note that startups with foreign 

investment will also harm the nation’s interests. It would do a lot of good if 

startups are truly Indian.  

 In light of the above, I urge the government to come up with incentives 

and policies encouraging Indian Venture Capitalists to invest more and more in 

desi startups. 

  



14.09.2020                                                  730 

 
(xiii)  Need to establish a Kendriya Vidyalaya in Bangaon Parliamentary 

Constituency, West Bengal 
 
 

�ी शा�तन ुठाकुर (बनगावं): म� पहले उन लोग� के �ित साधवुाद करता ह� ँ िज�ह�ने इस वैि�क 

महामारी म� अपने साथ दूसर ेलोग� को अपने अपने यो�यता अनसुार मदद कर के कोरोना वारीयर 

बने ह� ।  

मेर ेसंसदीय �े� क� आबादी लगभग 16 लाख है यहां के यवुक-यवुती काफ� �ितभा और 

रचना�मक सोच से भर ेह�ए ह� । माननीय �धानम�ंी जी के नेत�ृव म� देश के अ�तग�त नयी रा��ीय 

िश�ा नीित के मा�यम से आने वाले देश का भिव�य एक नयी ऊजा� और नयी िकरण के साथ 

उभरता ह�आ िदखेगा  । इस वजह से यह माना जा सकता है िक बनगावँ लोक सभा के अतंग�त यहा ं

के नवयवुक छा� और छा�ाए ँअपने �े� के साथ साथ देश म� भी परचम लहरा सकते ह� । 

इन छा�� क� �ितभा को देखते ह�ए म� माननीय िश�ा मं�ी जी से आ�ह करता ह� ँिक हमार े

लोक सभा �े� के अ�तग�त एक के��ीय िव�ालय खोलने क� �वीकृित �दान कर�, �य�िक इस �े� 

म� गरीबी काफ� है, िजसक� वजह से यहां के िव�ाथ� अ�छी िश�ा �ा� करने म� असमथ� ह� । 
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(xiv)   Need to include certain castes of Gorkha and tribal communities of 

West Bengal in the list of SC/ST 
 

�ी जॉन बला� (अलीपुर�ारस):   मेरा के�� सरकार से अनरुोध है िक गोरखा व आिदवासी 

समदुाय� क� िविभ�न �यारह - �यारह जाितय� को अनुसूिचत जाित व अनसूुिचत जनजाित का दजा� 

िदए जाने के स�ब�ध म� आव�यक कदम शी� उठाए जाय� । डुवस� (नाथ� बंगाल) क� यह मांग काफ� 

समय से चली आ रही है । 
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(xv)  Regarding illegal bajri quarrying in Baran district of Rajasthan 

�ी दु�यंत िसंह (झालावाड़-बारां):  म� सरकार का �यान मेर ेलोक सभा �े� झालावाड़ - बारा ँ

(राज�थान) के बारां िजले म� चल रहे बजरी के किथत अवैध खनन क� ओर आकिष�त करना 

चाहता ह�ं । 

यह िवषय इसिलए ज�री है, �य�िक िपछले चार माह म� ही इस अवैध कारोबार से जड़ेु 

आठ �िमक हादस� म� अपनी जान गवा ंचकेु ह� । अग�त के दौरान िजले के िकशनपरुा के पास 

पाव�ती नदी से बजरी खनन करते ह�ए चार लोग� क� म�ृयु ह�ई, इससे पूव� तीन अ�य हादस� म� चार 

जान� गई ह� । 

मेरा सरकार से अनरुोध है क� बारी म� बजरी के किथत अवैध कारोबार क� �वतं� एज�सी से 

जांच कराई जाए एवं हादस� के पीिड़त प�रवार� को रा�य सरकार से पाचँ-पाचँ लाख �पये का 

मआुवजा िदलवाया जाए । 

 

(xvi)   Need to provide rail facility in Khargone Parliamentary 
Constituency, Madhya Pradesh 

 

�ी गज�े� उमराव िसहं पटेल (खरगौन):  आजादी के इतने बरस बाद भी मेर े ससंदीय �े�, 

खरगौन- म�य-�देश म� आज भी आम जनता के िलए रले सुिवधा उपल�ध नह� है । महोदय, आपसे 

िव�म अनरुोध है िक पूव� म� जो रलेवे का सव� हो चकुा ह,ै उसी के आधार पर मेर ेसंसदीय �े� म� 

रले सिुवधा पह�ंचाई जाए िजससे जनजातीय �े� को आसानी से आवागमन क� सिुवधा हो एवं काम 

धंधे क� तलाश म� दूरदराज ना जाना पड़े और उ�ह� अपनी िव�य साम�ी ले जाने के िलए एक जगह 

से दूसरी जगह �यापा�रक सिुवधा उपल�ध हो सके । 
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(xvii) Regarding functioning of Armed Forces Tribunal 

 

SHRI JASBIR SINGH GILL (KHADOOR SAHIB): Armed Forces Tribunals 

function under the Ministry of Defence. The aim of AFTs was to bring speedy 

justice to our soldiers without struggling in different courts of Law & without 

spending hefty fees of lawyers which they cannot afford. However, the 

Judgments passed by Principal AFTs Bench are not being implemented by 

MOD in right earnest. Government should give contempt powers to AFTs by 

making necessary amendments to AFTs Act so as to make the justice delivery 

more effective for our soldiers. 
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(xviii) Regarding judicial enquiry into death of protestors during CAA 

Protests in Assam 
 

SHRI GAURAV GOGOI (KALIABOR): During the spontaneous street protest 

against the “Citizenship Amendment Act (CAA)” that broke out across the state 

of Assam in December 2019, five young, unarmed protesters died as a result 

of police firing. These young protesters were Sam Stafford, Dipanjal Das, 

Abdul Alim, Ishwar Nayak, and Dwijendra Panging.  

 The people of Assam do not accept the Citizenship Amendment Act 

because this violates the Assam Accord and makes the NRC toothless. 

Further the Act is unconstitutional as it violates the basic structure of the Indian 

Constitution and is against articles 14 and 21. Therefore, I urge the 

Government to set up a judicial enquiry into the death of 5 young martyrs 

during the anti CAA protests in Assam. 
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(xix) Regarding Special Investigation Team and Judicial Enquiry 

Committee into handling of COVID-19 situation in Telangana 
 

SHRI KOMATI REDDY VENKAT REDDY (BHONGIR):  I express my long 

held shock and dismay at the deplorable state of affairs in Telangana over the 

Covid-l9 situation under the present Government. The Telangana High Court 

expressed alarm at the present Government on multiple occasions for 

misleading the people on Covid-19 data. I ask the Central Government for 

nothing less than an autonomous Special Investigation Team and a Judicial 

Enquiry Committee to look into the Telangana State Government’s handling of 

the covid-19 situation. People need comprehensive data accounted for each 

and every day since the pandemic began at the district level and an honest 

quantitative and qualitative audit of the Government’s actions. The people of 

Telangana need the truth and nothing less will be accepted. This is after all, a 

matter of our lives and wellbeing and no one has the right to take liberties with 

it, let alone the Government. 
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(xx) Regarding setting up of Kendriya Vidyalaya in North Chennai  

DR. VEERASWAMY KALANIDHI (CHENNAI NORTH) : North Chennai is one 

of the biggest Lok Sabha constituencies in Tamil Nadu. All classes of people 

working in various Central/State Government organizations and below poverty 

line are living here. Though this Constituency is a part of Chennai Metropolitan 

city, it is unfortunate that this constituency does not have even a single 

Kendriya Vidyalaya so far. People are facing a lot of difficulties and they are 

deprived of the facility of quality and affordable education. This Constituency 

has a population of about 30 lakh people. Despite the Union Government’s 

target of opening 500 new KVs in the country, no action has been taken to 

open a KV in North Chennai so far. Adequate land is available here for setting 

up of Kendriya Vidyalaya.  

 I humbly urge upon the Union Government to take necessary steps for 

opening of one Kendriya Vidyalaya at North Chennai, Tamil Nadu at the 

earliest.       
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(xxi) Regarding payment of dues to PSUs 

 

SHRI LAVU SRIKRISHNA DEVARAYALU (NARASARAOPET): Today the 

industry and economy is awaiting a stimulus package from the Government to 

boost growth. Even before stimulus, the Central Government must take note of 

unpaid dues to PSUs like power gencos, toll concessionaires, and sugar mills. 

These dues are estimated to add up to more than 7.5 lakh crores and 

releasing these amounts will itself act like a mini-stimulus to the economy.  

I request that the details of these receivables be uploaded immediately 

on the GSTN portal, after authentication from different departments. Banks can 

be advised to use the greater liquidity provided to them by the RBI and provide 

loans upto 90% of receivables. The Government can also bear the interest on 

these at the same rates as bank charges until the bills are cleared. This will 

give PSUs much needed cash flow and further ramp up expenditure, thus 

kickstarting the growth engine.  
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(xxii)  Regarding reconstruction of library of ancient Nalanda University 

in Bihar 

 

�ी कौशले�� कुमार (नालंदा): नालंदा अतंग�त �ाचीन नालंदा िव�िव�ालय के प�ुतकालय के 

पनुिन�मा�ण क� अित आव�यकता है । आप जानते ह� िक �ाचीन नालंदा िव�िव�ालय पूर े िव� म� 

�ान का क� � था । नालंदा िव�िव�ालय क� �थापना ग�ु वशं के शासक कुमार ग�ु ने 450-470 ई. 

के बीच िकया था । यह िव�िव�ालय �थाप�य कला का अ�ूत नमूना था । यहा ँकरीब 10 हजार से 

अिधक छा�� के पठन-पाठन क� �यव�था थी और करीब 2 हजार से अिधक अ�यापक� क� स�ंया 

थी । यह सभी िव�ाथ� अिधकतर िवदेशी थे, जो म�ुयत: को�रया, जापान, चीन, ित�बत, 

इंडोनेिशया, फारस, तकु� आिद देश� के होते थे । उनके िलए यहा ँिवशालकाय प�ुतकालय भवन 

भी था । कहा जाता है िक इस प�ुतकालय म� करीब 3 लाख से अिधक �ान क� मह�वपूण� प�ुतक�  

थी । नालंदा उस समय भारतवष� म� उ�च िश�ा का मह�वपूण� और िव�यात क� � था । महायान 

बौ�धम� के इस िश�ा क� � म� हीनयान बौ�धम� के साथ ही अ�य धम� तथा अनेक देश� के छा� 

पढ़ते थे । िव�िव�ालय म� आचाय� छा�� को मौिखक �या�यान �ारा िश�ा देते थे । �याकरण, 

दश�न, श�य िव�ा, �योितष, योग शा� तथा िचिक�सा शा� भी पाठ्य�म के अतंग�त था । 

िव�ान� का मत है िक यहा ँधात ुक� मूित�या ँ बनाने के िव�ान का भी अ�ययन होता था । यहा ँ

खगोल-शा� अ�ययन के िलए एक िवशेष िवभाग था । इस िव� िव�यात िव�िव�ालय म� ि�थत 

प�ुतकालय नौ-तल का था, जो हजार� िव�ािथ�य� और आचाय� के अ�ययन का क� � था । इस 

बौ� िव�िव�ालय के अवशेष के खोज का �ेय अले�ज�डर किनंघम को जाता है । 

सन 1199 म� तकु� शासक बि�तयार िखलजी ने नालदंा िव�िव�ालय म� आग लगवा दी 

थी । कहा जाता है िक िव�िव�ालय म� इतनी प�ुतक�  थी िक पूरे तीन महीने तक यहा ँप�ुतकालय 

म� आग धधकती रही । उसने �ाचीन भारत क� उपलि�ध को न� करने के िलए यह सब �ूर काय� 

िकया ।            
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(xxiii) Regarding approval of Project under AMRUT Scheme  

in Cuttack – Odisha 
 

SHRI BHARTRUHARI MAHATAB(CUTTACK): Union Government has 

launched Atal Mission for Rejuvenation and Urban Transformation (AMRUT) 

with the aim of providing basic amenities like water supply, sewerage, parks 

and urban transport etc. to improve the quality of life especially for the poor 

and the disadvantaged. Odisha Government had submitted a project with a 

cost of Rs.3700 crore for development of storm water drainage systems in 

AMRUT cities which has not been approved yet. A large number of drainage 

systems in many urban areas of Odisha have collapsed resulting in flooding. 

This can be seen during rainy seasons in major cities like Cuttack, Puri and 

Bhubaneswar.  

Proper disposal of surplus rainwater is essential to avoid water logging 

problems and keeping in view the projected rate of urbanization, a 50 year 

planning has been done. I would urge upon the Government to approve project 

under AMRUT scheme for the improvement of storm water drainage system in 

Cuttack and other urban areas of Odisha. 
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(xxiv)  Need to include persons belonging to Gurjar and all other 

backward communities in Shri Ram Janmabhoomi  
Teerth Kshetra Trust 

 

�ी मलूक नागर (िबजनौर):  �ी राम ज�मभूिम से सबंंिधत वष� 1976 म� एएसआई के पूव� �े�ीय 

िनदेशक क� �रपोटा�नसुार मि�जद के नीचे मंिदर म� िमले अवशेष करीब 8व� से 11व� शता�दी के ह�, 

उन िदन� करीब 300 वष� तक गजु�र �ितहार राजाओ ंका राज था और �रपोट�  म� बताया गया है िक 

गजु�र �ितहार राजाओ ंने यह मिंदर बनवाया था माननीय स�ुीम कोट�  के आड�र से संबिंधत कोट�  

क� �ोिसिडंग म� भी इसका िज� है और इसको भी आधार मानकर आदेश आया था । िफर भी 

गजु�र समाज व िपछड� (गजु�र, जाट, यादव, पाल, सैनी आिद) िकसी को भी '�ीराम ज�मभूिम तीथ� 

�े� म� ��टी नही बनाया है । उपरो� िवषय से सबंंिधत म�ेु को म�ने सामािजक �याय और 

अिधका�रता म�ंालय के अनदुान� पर चचा� के दौरान िदनाकं 13-3-2020 को भी उठाया था । 

अत: सरकार से मांग है िक उपरो� ��ट म� गजु�र सद�य व िपछडे सभी समाज� से भी 

सद�य मनोनीत िकये जाए ।  
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(xxv) Need to increase Government spending on online Education    in 

view of COVID – 19 Pandemic 
 

SHRIMATI SUPRIYA SADANAND SULE (BARAMATI): The COVID-19 

pandemic has changed the educational scenario in our country and the 

manner in which education is imparted to children. Many private educational 

institutions have made their classes online and their learning content available 

to students digitally. Though this evades the problem of infection susceptibility, 

the question of accessibility of such online education among students remains 

unaddressed. Many children from low-income households, from rural areas 

and urban slums do not have proper access to digital tools like computers and 

laptops. Internet connectivity is also an important concern for these students, 

which needs to be addressed. Thus, there is a need to promote online 

education and make digital learning tools accessible to all children. I urge the 

Centre to increase spending on online education and redirect spending from 

physical infrastructure at schools to digital infrastructure for students.  
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(xxvi) Regarding relief measures for victims of COVID -19 Pandemic 

ADV. A.M. ARIFF (ALAPPUHA):  Ruination of people’s lives shows the 

scourge of the Covid pandemic and the knee jerk response of the Government. 

The abrupt and unplanned lockdown with just four hours notice has imposed 

further inhuman miseries on the vast majority of our people. The plight of the 

migrants who continue to be tormented, anguished and keep losing lives 

through hunger, exhaustion and accidents is unbearable. The lockdown has 

neither strengthened our capacities to combat the pandemic nor has it 

provided any required relief to the people to survive in these conditions, so the 

central Government must take urgent steps for cash transfer of Rs. 7500 per 

month for a period of six months to all families outside the income tax paying 

bracket and free distribution of 10 kg food grains, per individual, per month for 

a period of six months.                                
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12.43 hrs 

 NATIONAL COMMISSION FOR HOMOEOPATHY BILL, 2020 
AND 

 NATIONAL COMMISSION FOR INDIAN SYSTEM OF MEDICINE BILL, 2020 
(As passed by Rajya Sabha) 

 
 
THE MINISTER OF HEALTH AND FAMILY WELFARE, MINISTER OF 

SCIENCE AND TECHNOLOGY AND MINISTER OF EARTH SCIENCES (DR. 

HARSH VARDHAN): Sir, on behalf of my colleague, Shri Shripad Naik, I rise 

to move that the National Commission for Homoeopathy Bill, 2020, as passed 

by Rajya Sabha, be taken into consideration.  

I beg to move: 

“That the Bill to provide for a medical education system that improves 
access to quality and affordable medical education, ensures availability 
of adequate and high quality Homoeopathy medical professionals in all 
parts of the country; that promotes equitable and universal healthcare 
that encourages community health perspective and makes services of 
Homoeopathy medical professionals accessible to all the citizens; that 
promotes national health goals; that encourages Homoeopathy medical 
professionals to adopt latest medical research in their work and to 
contribute to research; that has an objective periodic and transparent 
assessment of medical institutions and facilitates maintenance of a 
Homoeopathy medical register for India and enforces high ethical 
standards in all aspects of medical services; that is flexible to adapt to 
the changing needs and has an effective grievance redressal 
mechanism and for matters connected therewith or incidental thereto, as 
passed by Rajya Sabha, be taken into consideration.” 
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As directed by you now, I would also like to simultaneously request for 

moving another Bill, on behalf of my colleague, Shri Shripad Naik. Sir, I rise to 

move that the National Commission for Indian System of Medicine Bill, 2020, 

as passed by Rajya Sabha, be taken into consideration.  

 I beg to move: 

“That the Bill to provide for a medical education system that improves 
access to quality and affordable medical education, ensures availability 
of adequate and high quality medical professionals of Indian System of 
Medicine in all parts of the country; that promotes equitable and 
universal healthcare that encourages community health perspective and 
makes services of such medical professionals accessible to all the 
citizens; that promotes national health goals; that encourages such 
medical professionals to adopt latest medical research in their work and 
to contribute to research; that has an objective periodic and transparent 
assessment of medical institutions and facilitates maintenance of a 
medical register of Indian System of Medicine for India and enforces 
high ethical standards in all aspects of medical services; that is flexible 
to adapt to the changing needs and has an effective grievance redressal 
mechanism and for matters connected therewith or incidental thereto, as 
passed by Rajya Sabha, be taken into consideration.” 

  

सर, बह�त ही स�ेंप म� इन दोन� िब�स के बार ेम� मझु ेइस सदन को केवल इतना कहना है 

िक इस सदन ने 50 साल पहले 1970 म� इंिडयन िस�ट�स ऑफ मेिडिसन को रगेलेुट करने के 

िलए इंिडयन मेिडिसन स��ल काउंिसल ए�ट बनाया और िफर 1973 म� इसी �कार से हो�योपैथी 

का स��ल काउंिसल ए�ट बनाया । लगभग 50 वष� के बाद इन दोन� स�ंथाओ ं के मा�यम से, 

िजनके अतंग�त स��ल काउंिसल फॉर इंिडयन िस�ट�स ऑफ मेिडिसन और स��ल काउंिसल फॉर 

हो�योपैथी क� आग�नाइजेशसं को बनाया गया था, इंिडयन िस�ट�स ऑफ मेिडिसन और 

हो�योपैथी को देश म� मॉनीटर करने के िलए, उनक� मेिडकल एजकेुशन को दखेने के िलए, उनके 
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�चार-�सार के िलए, उनक� उपल�धता आम जनता तक पह�चँाने के िलए ऐसा महसूस िकया गया 

िक िजस �कार क� िज�मेदारी इन स�ंथाओ ं को िनभानी चािहए, वे स�ंथाए ँ इस �कार क� 

िज�मेदारी नह� िनभा रही ह� और इन स�ंथाओ ंम� �ांसपेर�सी का भी अभाव हो गया । िजस �कार 

से वष� के अदंर मेिडकल काउंिसल ऑफ इंिडया ��ाचार से �िसत हो गई, उसी �कार से ये 

स�ंथाए ँभी ��ाचार से �भािवत हो गई ं। हम सब जानते ह� िक आयवु�द और हमार ेजो इंिडयन 

िस�ट�स ह�, िजनको हम �ेिडशनल िस�ट�स कहते ह�, इंिडिजनस िस�ट�स िजसे कहत ेह�, ये 

हमार ेभारत के �ाचीनतम �वा��य के �े� से जड़ेु ह�ए िस�ट�स ह� । आयवु�िदक रमेेडीज़ के बार ेम� 

वेद� म� चचा� है और िवशेषकर अथव�वेद म� बह�त िव�तार से इतनी चचा� है िक कभी-कभी आयवु�द 

को अथव�वेद का ऑफ शूट ही माना जाता है । नर�े� मोदी जी के नेत�ृव म� वष� 2014 म� जब हमारी 

देश म� सरकार बनी, तो उ�ह�ने इंिडयन िस�ट�स ऑफ मेिडिसन का 9 नव�बर, 2014 को एक 

नया िडपाट�म�ट आयुष मं�ालय �थािपत िकया । 

पहली बार देश म� नेशनल आयषु िमशन �थािपत िकया गया । इन स�ंथाओ ंम� ��ाचार को 

ख�म करने के िलए और �ांसपेर�सी को लागू करने के िलए, िजस �कार से मेिडकल काउंिसल 

ऑफ इंिडया को �र�लेस करके नेशनल मेिडकल कमीशन बनाया गया, िजसके बार ेम� इस सदन म� 

बह�त चचा� ह�ई है और उस िबल को आज देश म� कानून के �प म� हम प�रवित�त कर चकेु ह� । वष� 

2016 म� �धान मं�ी जी के आदेश पर…(�यवधान) 

माननीय अ�य� : माननीय मं�ी जी, समय बह�त सिं�� है । 

डॉ. हष� वध�न : सर, म� िसफ�  दो िमनट लूगँा ।  

माननीय अ�य� : नह�, अब आप समा� क�िजए । 

डॉ. हष� वध�न : सर, म� दो िमनट म� समा� कर रहा ह� ँ ।…(�यवधान) सर, बैक�ाउंड तो बतानी 

पड़ेगी ।  

माननीय अ�य� : नह� । सब आपका बैक�ाउंड समझ गए ह� ।  

डॉ. हष� वध�न : वष� 2016 म�…(�यवधान) 
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माननीय अ�य� : सब समझ रहे ह� । एक बजने वाला है । 

…(�यवधान) 

डॉ. हष� वध�न : वष� 2016 म� नीित आयोग को कहा गया और नीित आयोग ने यह सझुाव िदया िक 

िजस �कार से नेशनल मेिडकल कमीशन बनाया जा रहा है, उसी �कार से हो�योपैथी और इंिडयन 

िस�ट�स ऑफ मेिडिसन के िलए भी िकया जाए । य ेजो आज दो िबल यहा ँचचा� के िलए लाए गए 

ह�, इनके सदंभ� म� मझेु इतना कहना है िक बह�त िव�तार से िड�कशसं के बाद इनको बनाने के बाद 

रा�य सभा म� लाया गया था । वहा ँइनको िडपाट�म�ट �रलेिटड �ट�िडंग कमेटी को भेजा गया । उनक� 

�रकमंडेशंस म� से भी 14 �रकमंडेशंस को मानने के बाद इसको वापस कैिबनेट म� लाया गया । 

कैिबनेट म� लाने के बाद वहा ँसे ��तािवत होकर यह दोबारा रा�य सभा म� गया और रा�य सभा म� 

िव�तार से चचा� के बाद इन दोन� िबल� को यूनैिनमसली पास करने के बाद आज ये दोन� िबल 

लोक सभा के सामने आए ह� । इन दोन� कमीशंस के बनने के बाद िजस �कार से नेशनल मेिडकल 

कमीशन का एक िह�टॉ�रक �रफॉम� भारत के अदंर आजादी के 70 साल के बाद इं�ोड्यूज ह�आ, 

उसी �कार से इंिडयन िस�ट�स ऑफ मेिडिसन और हो�योपैथी को भी, इन कमीशंस के बनने के 

बाद एक बह�त अिधक �गित के पथ पर, �ांसपेर�सी के पथ पर, कर�शन �� एजकेुशन और 

मेिडकल एजकेुशन के बड़े �रफॉ�स� क� िदशा म� हम आगे बढ़ाने म� सफल ह�गे ।  

इसके साथ-साथ म� यह भी सूिचत करना चाहता ह� ँिक सरकार आने वाले समय के अदंर 

योगा के बार ेम� भी इसी �कार का एक कमीशन बनाने के बार ेम� िवचार कर रही है । म� चाहता ह� ँिक 

सदन इसके बार े म� जो भी चचा� करना चाहता है, वह कर े और इसको यूनैिनमसली पास कर,े 

�य�िक यह हमारी भारतीय िचिक�सा प�ितय� के सदंभ� म� बह�त बड़ा मेजर मेिडकल �रफॉम� है । 

माननीय अ�य� : ��ताव ��ततु ह�ए: 

 “िक ऐसी िचिक�सा प�ित के िलए, जो भारत के सभी भाग� म� �वािलटी 
और स�ती िचिक�सा िश�ा तक पह�चँ का सधुार करती है, जो पया�� और उ�च 
�वािलटी के हो�योपैथी िचिक�सा �यावसाियय� क� उपल�धता को सिुनि�त करती 
है; जो ऐसी सा�यापूण� और साव�भौिमक �वा��य देख-रखे का सवंध�न करती है 
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िजससे सामदुाियक �वा��य प�र�े�य को बढ़ावा िमलता है तथा सभी नाग�रक� के 
िलए हो�योपैथी िचिक�सा �यावसाियय� क� सेवाओ ं को सगु�य और वहन करने 
यो�य बनाती है; जो रा��ीय �वा��य सबंंधी ल�य� का सवंध�न करती है; 
हो�योपैथी िचिक�सा �यवसाियय� को उनके काय� म� नवीनतम िचिक�सा अनसुधंान 
को अगंीकृत करने और अनसुधंान म� योगदान देने के िलए �ो�सािहत करती है; 
िजसका ल�य िचिक�सीय स�ंथाओ ंका आविधक और पारदश� �प से मू�यांकन 
करना ह ैऔर जो भारत के िलए हो�योपैथी िचिक�सा रिज�टर के रखरखाव को 
सकुर बनाती है तथा िचिक�सा सेवाओ ंके सभी पहलओु ंम� सभी नैितक मानक� को 
�व�ृ करती है; जो प�रवत�नशील आव�यकताओ ं के �ित अनकूुल होने के िलए 
नमनीय है और �भावी िशकायत समाधान तं� को रखती है तथा उससे सबंंिधत 
या उसके आनषंुिगक िवषय� का उपबंध करने वाले िवधयेक, रा�य सभा �ारा यथा 
पा�रत, पर िवचार िकया जाए ।” 

 

“िक एक ऐसी आयिुव��ान िश�ा �णाली का, जो �वािलटी और स�ती 
आयिुव��ान िश�ा तक पह�चँ म� सधुार करती है, देश के सभी भाग� म� भारतीय 
आयिुव��ान �णाली के पया�� और उ�च गणुव�ा वाले िचिक�सा �यवसाियय� क� 
उपल�धता और स�ती को सिुनि�त करती ह;ै जो ऐसी सा�यापूण� और साव�भौिमक 
�वा��य देखरखे का समथ�न करती है; जो सामदुाियक �वा��य प�र�े�य को 
�ो�सािहत करती है तथा ऐसे िचिक�सा �यावसाियय� क� सेवाओ ंको सभी नाग�रक� के 
िलए उपल�ध बनाती है; जो रा��ीय �वा��य संबधंी उ�े�य� का समथ�न करती है; ऐसे 
िचिक�सा �यवसाियय� को, उनके काय� म� नवीनतम िचिक�सा अनसुधंान अपनाने और 
अनसुधंान काय� म� सहयोग देने हेत ु �ो�सािहत करती है; िजसका उ�े�य िचिक�सा 
स�ंथाओ ंका आविधक और पारदश� �प से मू�यांकन करना है और जो भारत के िलए 
भारतीय आयुिव��ान �णाली के िचिक�सक रिज�टर को बनाए रखने को सकुर बनाती है 
तथा िचिक�सक�य सेवाओ ंके सभी पहलओु ंम� उ�च नैितक मानक� को �वित�त करती 
है; जो प�रवत�नशील आव�यकताओ ंसे सामज�ंय बैठाने के िलए नमनीय है और िजसम� 
एक �भावी िशकायत समाधान तं� सि�मिलत है तथा उससे संबिधत या आनषुिंगक 
िवषय� का उपबंध करने वाले िवधयेक, रा�य सभा �ारा यथा पा�रत, पर िवचार िकया 
जाए । ” 
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DR. SHASHI THAROOR (THIRUVANANTHAPURAM): I have some concerns 

particularly about the National Commission for Indian System of Medicine Bill. 

India we know is a land of ancient and diverse medicine systems and while 

promoting the idea of healthy lifestyle where equal importance is given to 

physical and mental well being, the Indian system of medicine actually 

manages to focus on the overall wellness of the person, unlike the western 

system which essentially treats specific symptoms to tackle diseases. And  

also,  as we have heard from the Minister, we have amalgamated the profound 

influences of medicinal geniuses from other civilisations, such as from 

Germany which developed Homoeopathy or those from Greece which has 

devised thought provoking techniques that added immense value to the field of 

Unani medicine. Now, AYUSH is doing what it can but the preventive and 

curative measures prescribed by our Indian systems, which have originated in 

the Vedic period, are inspired by nature and have been prescribed by 

celebrated authorities of our centuries, are still practised in the homes of our 

country. Coupled with the use of plant products as they have a medicinal basis 

and a history of stories of remarkable results, the popularity of these systems 

all over the country makes the responsibility of the Government to pass a good 

Bill all the more important. 

 Now, we know the Government created a Department of Indian Systems 

of Medicine and Homoeopathy in 1995, but our concerns about this go back 

well before that. The abundant potential that Indian medical systems have to 

offer at a time of COVID-19, the pandemic and all the stresses and strains on 
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the healthcare systems of our country, means that this issue is all the more 

important. This is why I am concerned, Mr. Speaker, that there are eight 

deficiencies. म� स�ेंप म� बोलूगँा, because of the time factor, I am trying to be brief. 

There are eight issues I would like very much the hon. Minister to take a good 

look at Para One, the Bill seeks to fortify and regulate the existing medical 

education system so that it is capable of churning out high quality medical 

professionals. 

It has prescribed, as he mentioned, an effective grievance redressal 

mechanism, periodic assessment and so on, but it has ignored many other 

recommendations of the Standing Committee in its report on the Bill, which I 

think is a sad reflection on the Government’s penchant to bypass 

parliamentary institutions and processes. 

First, Sir, Yoga and Naturopathy have been excluded. We know the 

Government is rightly proud of its role in popularising Yoga internationally with 

the United Nations International Yoga Day and so on. Naturopathy is also very 

well known and practised in our country as a drugless treatment of disease by 

applying the simple laws of nature to people’s wellness. But this Commission, 

which is supposed to represent an all-encompassing varied body in overseeing 

all the Indian systems of medicine, arbitrarily excludes both Yoga and 

Naturopathy. They otherwise fall under the ambit of the AYUSH Ministry as I 

understand it. The Standing Committee recommended creating a Board of 

Yoga and Naturopathy to provide representation to these two important fields. 

But the Ministry has not unfortunately done this in the Bill. I believe the hon. 
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Minister told the Rajya Sabha that there would be a separate Bill concerning 

Yoga and Naturopathy, but then I fail to understand the rationale behind 

bringing multiple legislations  on the same issue when a simple provision in the 

current Bill would have adequately sufficed. If Yoga and Naturopathy are also 

Indian systems of medicine, as acknowledged by the AYUSH Ministry itself, 

why are they not included in a Bill that seems to cover the entire gamut of 

Indian systems? This is a very important issue because you are creating a 

convoluted process of multiple legislation unnecessarily.  

Secondly, the Government has not only ignored the recommendations of 

the Standing Committee, it seems to have basically violated the Constitution in 

conferring to the Central Government itself the appellate jurisdiction provided 

by the legislation. An appeal can be preferred against any decision of this new 

National Commission to the Central Government which will be the final 

decision-making authority. So, while it is understandable that the Government 

is trying to do something to professionalise this – I am giving you just two 

sentences on each of my eight points – with the principle of separation of 

powers, the Government cannot create the Commission and also have the 

final say on these matters. The setting up of an appellate tribunal has been 

recommended by the Standing Committee and ignored by the Government. 

Thirdly, Sir, there is no examination or training for existing teachers. 

They have talked about a National Teachers Eligibility Test for post-graduates 

of varied disciplines but they do not do anything to actually certify the 

standards of the current teachers of these disciplines. So, while including them 
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in an eligibility test meant for students might be unreasonable, some sort of 

minimum qualifying test and standards before registering as a certified 

practitioner would be in keeping with the professionalism implied in this Bill. 

Since National Teachers Eligibility Test is the only means of becoming a 

teacher once the Bill comes into effect, it would ruin the prospects of any 

practitioner who has a practical insight of the subject but does not have the 

degree and will therefore be made to pass the exam. 

Fourthly, Sir, it leaves wide open risks of practising quackery because 

there are no clear boundaries in the interface it proposes between the Indian 

systems of medicine and modern systems or allopathic systems of medicine. If 

you allow practitioners of Indian systems to prescribe allopathic medicine and 

perform allopathic procedures, you are compromising the entire medical field in 

this country. I am surprised that Dr. Harsh Vardhan as an allopathic doctor 

himself would allow this to pass without clarity in the Bill to ensure that there is 

absolutely no way this can lead to quackery. And, importantly, Clause 34 of the 

Bill permits a practitioner of an Indian system of medicine to continue 

practising even in the absence of any recognised medical qualification. I think 

that this completely is a dangerous signal. I am sure that the medical 

profession in this country would be extremely concerned about the risk of 

quackery following.  

 

 



14.09.2020                                                  752 

 
Fifthly, Sir, an exit test should not be the only sufficient yardstick to 

achieve a practising licence. One needs, obviously, assessment processes 

which have been circumvented here. Sir, I see that you are anxious about the 

time. I am being very brief.  

HON. SPEAKER: Please conclude.  

DR. SHASHI THAROOR: Sixth, Sir, there are very arbitrary exemptions for 

Pre-Tib and Pre-Ayurveda courses in this Bill because it is perplexing to find 

that candidates desirous of pursuing these do not even have to write the NEET 

examination. 

 Seven, I mentioned, Sir, during the debate on Ayurveda that we need 

more research and documentation. This is completely not provided for in the 

Bill and I request that we can actually create …(Interruptions)  

The same rules apply across the Board. We need to have a Board of 

Research under the National Commission not provided for in the Bill. 

 Finally, Sir, there is a failure here to develop systems worthy of 

international recognition because we have a big challenge in getting Indian 

systems to be understood and recognized globally by insisting on certain 

standards and levels. This submission vitiates the core purpose of the Bill. 

Therefore, Sir, by excluding two vital Indian systems – Yoga and Naturopathy; 

by proposing ineffective entry and exit tests; and by most significantly failing to 

acknowledge the importance of research, I really believe the Government fails 

in its objective to promote the Indian systems of medicine through this Bill. 

And, therefore, it really should take these suggestions into account, broaden 
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the scope of consultation, look again at the Standing Committee reports, and 

give us an opportunity to transform this sector and make it truly world-class for 

the 21st century. 

 Thank you very much, Mr. Speaker. 

माननीय अ�य� : �ीमती �ितमा म�डल जी । 

 आप एक िमनट म� अपनी बात कह द� । 

…(�यवधान) 

माननीय अ�य� : क�याण दा, आज सदन का पहला िदन है । सदन के पहले िदन सदन म� कुछ 

�ोडि�टिवटी िदखनी चािहए, इसिलए म� �यि�गत �प से आपस ेआ�ह क�ँगा िक आज दोन� 

िवधेयक� को पास करना है । यह मेरा आपसे आ�ह है । 

…(�यवधान) 

माननीय अ�य� : आज िवशेष प�रि�थितय� के अंदर म� सभी माननीय सद�य� से कहना चाहता 

ह� ँिक इस िवषय पर बोलने वाले व�ाओ ंको म� ले करने क� परिमशन भी देता ह� ँ।  

…(�यवधान) 

माननीय अ�य� : आपसे म� �र�वे�ट कर रहा ह� ँ। क�याण जी हमेशा बात मानते ह� । 
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SHRIMATI PRATIMA MONDAL (JAYNAGAR): Sir, firstly, I would like to 

speak on the National Commission for Homeopathy Bill, 2020. 

 Now, coming to Section 9(6), it states that in order to overcome the 

scenario of pending judgement, it is essential to fix the time period within which 

the Central Government will be obliged to resolve the matter. Also, there is a 

need to mention within the Bill whether or not the verdict of the Central 

Government is final or the aggrieved person has a right to approach the 

Judiciary. 

 Now, according to Section 15, sub-section 1, holding PG NET will be an 

added burden on both the students and the examiner. When NET is opted as 

the method for giving licence to the candidate, then why not for giving 

admission to PG courses? The rank in National Exit Test itself can be the 

parameter to get admission into a post-graduate course. 

 Now, Section 17 talks about National Teachers’ Eligibility Test for 

Homeopathy. There are many teachers who do not hold PG degree but are 

part of the system and they will remain in the system for quite a long period of 

time. So, there must be a provision stating some sort of refreshers’ course 

being conducted for them. 

 According to Section 14(1), now the meeting of autonomous board need 

not be so frequent. It hardly provides the scope of qualitative research within a 

months’ time. Thus, meeting should be held on a daily basis. 
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 Now, coming to Section 14(3), here again, the time period within which 

the grievance must be redressed is not mentioned. Regarding Section 26(1), 

Sir, here is a crucial suggestion to improve the Homeopathy treatment in our 

country. The students must compulsorily be educated upon the new and basic 

technology of the medical field, that is, MRI, CT Scan, etc. So, this will be a 

holistic approach. Technology does not encroach in the field of medicine. 

13.00 hrs 

 The National Institute of Homoeopathy at Kolkata has been striving to 

add to the legacy of this honourable system of medicine since 1975. The 

International Homoeopathic Conference-cum-Scientific Convention organized 

by Ministry of AYUSH on World Homoeopathy Day, 2020 was in collaboration 

with the National Institute of Homoeopathy, Kolkata at the Vishwa Bangla 

Convention Centre. Here, I would like to request the hon. Minister to carry on 

such collaboration and promotion of homoeopathy through the esteemed 

institute of our State.  

As far as the National Commission for Indian System of Medicine Bill is 

concerned, we feel that there is no separate representation from Sowa-Rigpa 

for the field of Ayurveda, Unani and Siddha. The PMO has recently cleared the 

proposal of turning National Research Institute of Sowa-Rigpa into an 

autonomous body and renaming it as National Institute of Sowa-Rigpa. There 

must be a separate representation from this particular institution or from any 

other institution that conducts ‘Menpa Kachupa’ which is equivalent to bachelor 
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degree of Sowa-Rigpa. The aim of the Bill should be to bring in transparency 

but that is not achievable if almost all the Members are nominated by the 

Central Government. There must be more elected Members from the States. 

Thirdly, sections 15 and 16 talk about National Exit Test and Postgraduate 

Test. The NET itself can serve the requirement for all PG and NET as provided 

in the recent National Medical Commission Bill 2019. Fourthly, once again I 

would like to request the hon. Minister that there should be a training course 

followed by a minimum qualifying test. There are many teachers who do not 

have postgraduation degrees. The appellate jurisdiction over the decision 

taken by the NCISM is being given to the Central Government. This is 

absolutely against the basic structure of the Constitution which proposes a 

separation of powers. A separate tribunal must be set up to deal with the 

jurisdiction related to the Commission which must be headed by a retired judge 

of the Supreme Court or High Court.  

माननीय अ�य� : माननीय सद�य, कृपया समा� क�िजए । 

SHRIMATI PRATIMA MONDAL:  Sir, please give me one minute. Here it is to 

be noted that …(Interruptions)                                      

माननीय अ�य� : म� सदन से आ�ह कर रहा ह� ंिक दोन� िवधेयक� के पा�रत होन ेतक सदन का 

समय बढ़ा िदया जाए, लेिकन वह समय भी 15 िमनट से अिधक नह� होगा  । 
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SHRIMATI SUPRIYA SADANAND SULE (BARAMATI): Naturopathy/Yoga 

should have been included, Section 17, talks about teaches test  PG degree  

and part of system Please guide what is going to be the situation. Autonomous 

board will be there but who will manage it.  Homoeopathy/Ayurveda must be 

encouraged  and sufficient research should be done. 
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�ी अरिवदं सावतं (म�ुबई दि�ण): माननीय अ�य� जी, बह�त-बह�त ध�यवाद । नेशनल कमीशन 

फॉर इंिडयन िस�टम ऑफ मेिडिसन िबल और नेशनल कमीशन फॉर हो�योपैथी िबल, दोन� िवषय 

पर हम एक साथ बात कर रहे ह� । म� �यादा बात नह� क�ंगा, दो िमनट म� मूलभूत बात कह�गंा । 

पहले तो म� खासकर हो�योपैथी िबल का �वागत क�ंगा । हमार े िहंद�ुतान क� स�ंकृित रही, 

आयवु�द तो घर-घर म� रहा । मा ंके पास जड़ी-बूटी रहती थी । हम डॉ�टर के पास बह�त कम जाते 

थे । वही सब दवा करती थी । आप भी यह जानते ह�गे । आज एक अ�छी बात लग रही है िक 

सरकार इस िवषय को ग�भीरता से रगेलुराइ�ड करना चाहती है । जो गलितया ंपीछे हो रही थ�, 

1973 म� हमने ए�ट बनाया, 1970 म� हमने मेिडिसन ए�ट बनाया, लेिकन दोन� पर चचा� के समय 

मझेु एक चीज �यान म� आ रही है िक आप नीट क� परी�ा लेने जा रहे ह� । आज सबुह बालू जी ने 

एक बात कही थी, उसी बात पर म� खासकर �यान आकिष�त करना चाहता ह� ं। 

 हम एजकेुशन िस�टम म� बह�त बदलाव ला रहे ह� । म� उसका �वागत क�ंगा और उस व� 

उस पर बोलूंगा । सबसे बड़ी बात यही है िक एसएससी बोड�, सीबीएसई बोड�, आईसीएसई बोड� 

और अब हमारा इंटरनेशनल बोड� आ गया । इन सारे �े�� म� पढ़ने वाले ब�चे जब 12व� क�ा के 

बाद नीट क� परी�ा देने जाते ह�, तो उनका िसलैबस या करीकुलम जो होता है, उसम� इतना फक�  

होता है िक उनको ए�जाम म� तकलीफ आती है । नीट क� परी�ा म� पहले कौन जाएगा, पहले देख�गे 

एमबीबीएस के िलए, नह� िमला तो बाद म� िफर अ�टरनेिटव । अ�टरनेट �या है, बीएएमएस, 

बीएचएमएस, बीडीएस । आप देिखए पेनडेिमक म� हमारी हालत ऐसी ह�ई िक हमार ेपास डा�टर 

उपल�ध नह� ह� । िफर हमने कहा िक बीएचएमएस वाले आ जाओ, बीएएमएस वाले आ जाओ, 

सभी को बलुाया ।  

शिश थ�र साहब ने यह म�ुा उठाया िक �ैि�टस करते समय �या ये एलोपैथी म� �ैि�टस 

कर�गे? Will you allow them to do that? That is also another part of it. एलोपैथी 

डॉ�टर जो हो�योपैथी क� भी �ैि�टस कर रहे ह�, यह दभुा� �य क� बात है िक जब पै�डेिमक के समय 

हो�योपैथी के लोग इतने सामने आकर कहने लगे िक हम� भी कुछ करने दो, हम इनको अ�छा 
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इलाज करके रोगम�ु कर�गे । िफर भी हमारा जो ि�लिनकल िस�टम है िजसम� एलोपथी डोिमने�ट 

ह�, वह एलोपैथी इनको नह� करने देती । हो�योपथी को एलाऊ नह� िकया । आज भी हो�योपैथी के 

डॉ�टर कहत ेह� िक हमार ेपास आज भी पै�डेिमक कोरोना का इलाज है, लेिकन आईसीएमआर या 

जो र�ेयलेुटरीज बॉडी ह,ै वह इ�ह� �ैि�टस नह� करने द ेरही है, आप इस पर �यान द� ।  

 प��ह न�बर म� आपने एि�जट टे�ट कहा, इसे आप एि�जट मत किहए, जब आप उसे 

डॉ�टर बना रहे ह�, उसे रिज�टर कर रहे ह�, आप लाइस�स दे रहे ह�, नेशनल लाइस�स टे�ट कहो । 

नेशनल रिज�टर टे�ट कहो, वह कहा ंसे एि�जट हो रहा है? मझेु एि�जट टे�ट अ�छा नह� लगा । 

आप िकतनी स�ंथाओ ंको परिमशन द�गे, यह परिमशन कौन देगा । आपने �टेट म� भी बोड� बना 

रखा है । एक एडवाइजरी बोड� �टेट लेवल पर भी रहेगा । िकतनी स�ंथाए ंबन�गी? यह मश�म जैसे 

श�ु हो जाएगा जैसे इंजीिनय�रगं कॉलेज म� ह�आ । वहा ंब�च� के एडिमशन के िलए बलुा रहे ह� िक 

हमार ेपास आ जाओ, हमार ेपास आ जाओ । कुछ फैक�टी के िलए ब�चे जाते ह�, बाक� कोई नह� 

जाता । आपको इस पर भी र�ेयलेुट करना होगा । आप इसक� िलिमट रखो, ऐसा न हो िक मश�म 

जैसे बीएचएमएस क� इं�टीट्यूट खोली गई या आयवु�द क� इं�टीट्यूट खोली गई, वहा ंब�चे नह� 

िमल रहे ह�, श�ु म� ऐसा होता है । अगर आप सारी सावधािनया ंबरत�गे तो म� दोन� िबल� का समथ�न 

करता ह� ंऔर �वागत करता ह�ं । आप अ�छा काम कर� और आगे बढ़� ।     

माननीय अ�य� : �ी भतृ�ह�र महताब,  आप बैठकर ही बोिलए ।  

�ी भतृ�ह�र महताब: अ�य� महोदय, म�ने ले कर िदया है ।  
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SHRI BHARTRUHARI MAHTAB (CUTTACK):   We are meeting after 175 

days.  One is aware that the practice of Homeopathy in India was introduced in 

1810 by a French Traveller Dr. Johann Martin Honigberger with the treatment 

of Maharaja Ranjit Singh.  Later the Homeopathy was familiarised in India by 

missionaries and members of Indian administration. The current estimated 

market size of Homeopathy is over 10,000 crore in India, with 2.25 lakh 

registered homeopathy practitioners. This discipline has vast opportunity to 

grow in India under proper monitoring and regulation of the Ministry and the 

Central Council on Homeopathy to be recognised as complementary system of 

medicine alongside allopathy. In India, now the Homeopathic treatments are 

being offered by the insurance companies while the homeopathic medicines is 

getting a recognition in the AIIMS under integrated system of medicine with a 

homeopathic division. 

Although the recent history of Homeopathy central council (HCC) has 

been tainted by the corrupt practices, which has spread a negative image of 

the department. To recover and remedy the reputation of the Homeopathy 

central council (HCC), the Ministry needs to tighten its grip over the 

management of the Homeopathic institutions and practitioners in India. Under 

this bill, the Central Government has introduced the use of information 

technology to improve the quality and functioning of the colleges, although the 

Bill does not specify any modification or standardisation of the curriculum 
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across the country. To strengthen the institutional value of Homeopathy, first 

the Central Council needs to be stabilised itself. This Bill, which is in place due 

to institutional failure to update State registers of homeopathy, portrays poor 

condition of the management. 

The role and vision of the Central Council needs to be redefined with a 

roadmap to give a structure to the Homeopathy discipline, which is 

comprehensive of academic institutes, medical professionals and the medicine 

producers.  A strong network of health and wellness centre with dedicated 

department of homeopathy can be imagined under this framework.  

 This Bill amends the Homeopathy Central Council Act, 1973, and 

replace the Homeopathy Central Council (Amendment) Ordinance, 2019, that 

was promulgated on March 2, 2019.  

The 1973 Act was amended in 2018 to provide for the supersession of 

the Central Council. The Central Council was required to be reconstituted 

within one year from the date of its supersession. In the interim period, the 

Central Government constituted a Board of Governors, to exercise the powers 

of the Central Council. The Bill amends the Act to increase the time period for 

supersession of the Central Council from one year to two years. The tenure 

has been extended through the Ordinance since the council could not be 

reconstituted within one year due to non-updation of State registers of 

homeopathy. 
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Under this Bill, the Central Government has introduced the use of 

information technology to improve the quality and functioning of the colleges.  

There are many functions of the National Commission for Homeopathy. The 

functions of the NCH include framing policies for regulating medical institutions 

and homeopathic medical professionals, assessing the requirements of 

healthcare related human resources and infrastructure, ensuring compliance 

by the State Medical Council of homeopathy of the regulation made under the 

Bill and ensuring coordination among the autonomous boards set up under the 

Bill.  

Reconstitution of Central Council of Homeopathy: This Bill is to replace 

the Ordinance passed in May to extend the tenure of the Board of Governance 

for another year effective from the May 17, 2019.  

Advisory Council for Homeopathy: The appointed council will be the 

primary platform through which the States or Union Territories can put forth the 

reviews and concerns before the NCH.  Further, the Council advise on 

measures to determine and maintain minimum standard of medical education.   

To maintain the uniformity of the course, there will be a National 

Eligibility-cum-Entrance test for admissions to undergraduate homeopathy 

education in all the medical institutions under NCH. There will be a specific 

manner of conducting the common counselling for admission and a common 

final year National Exit Test. Further there will be a Uniform Post-graduate 

National Entrance Test which will serve as the basis for admission into 

postgraduate courses at medical institutions. 
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There will be a separate Department under the state medical councils to 

receive complaints relating do professional or ethical misconduct in the field of 

homeopathic practitioners. The State Medical Council and the Board of Ethics 

and the Medical Registration for Homeopathy have the power to take 

disciplinary actions against the medical practitioner including imposing a 

monetary penalty. 

I would like to draw the attention of the House that requests for 

recognition for all the 237 colleges will be processed by July 15 and the 

Ministry will make all efforts to improve the quality of homeopathy education.  

Although this Bill indicates upon improvisation in the quality of the 

Homeopathy institutions, there is no specific indication on how to improve the 

quality.  To define a standardized curriculum of such 237 colleges offering 

course on Homeopathy is must. The institutions need to be monitored at the 

centers in terms of quality of education, infrastructure and the certified 

academic instructors. 

One important issue is about the Central Council’s role and its 

responsibilities can be strengthened by bringing standardization of the 

Homeopathic medicine production under their purview.  

  Now I am coming to the Indian Medicine Central Council, IMCC Act, 

1970 which was introduced to provide a structure and regulations to the Indian 

medical education, especially medical practices like Ayurveda, Unani, Siddha 

and Sowa-Rigpaand. Although the IMCC has not been implemented properly 

with multiple di-functionality and bottlenecks in the system itself. 
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 To replace the IMCC for improving the functioning of the Central Council 

of Indian Medicine in 2005, the Government introduced Indian Medicine 

Central Council (Amendment) Bill, which is still pending in Rajya Sabha. 

 This Bill will introduce necessary regulatory reforms in the Indian System 

of Medical Education. It will also enhance transparency and accountability. 

 The main objective of establishing NCIM is to ensure adequate supply of 

skilled medical professionals and also increase ethical standards of medical 

standards of Indian System of Medicine. The Bill facilitates maintenance of 

register of Indian systems of medicine. It also encourages interface between 

different medicinal systems. 

 The Medical Council of India was first established in 1934 under the 

Indian Medical Council Act, 1933.  This Act was repealed and replaced with a 

new Act in 1956. Under the 1956 Act, the objectives of MCI include: 

 Maintenance of standards in medical education through curriculum 

guidelines, inspections and permissions to start colleges, courses or increasing 

number of seats. 

 Recognition of medical qualifications. 

 Registration of doctors and maintenance of the All India Medical 

Register. 

 Regulation of the medical profession by prescribing a code of conduct 

and taking action against erring doctors. 

 The Medical Council of India has repeatedly been found short of fulfilling 

its mandated responsibilities. 
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 Quality of medical education is at its lowest ebb. The current model of 

medical education is not producing the right type of health professionals that 

meet the basic health needs of the country because medical education and 

curricula are not integrated with the needs of our health system. 

 Medical graduates lack competence in performing basic health care 

tasks like conducting normal deliveries. Instances of unethical practice 

continue to grow due to which respect for the profession has dwindled. 

 Compromised individuals have been able to make it to the MCI, but the 

Ministry is not empowered to remove or sanction a member of the Council 

even if he has been proved corrupt. 

 Key features of the Bill include, constitution of the National Medical 

Commission. The Bill sets up the National Medical Commission. Within three 

years of the passage of the Bill, State Governments will establish State 

Medical Councils at the State level. The NMC will consist of 25 members, 

appointed by the Central Government. A search Committee will recommend 

names to the Central Government for the post of Chairperson, and the part-

time members. The Search Committee will consist of seven members including 

the Cabinet Secretary and five experts nominated by the Central Government, 

of which three will have experience in the medical field. 

 Members of the NMC will include (i) the Chairperson, who must be a 

medical practitioner,  (ii) Presidents of the Under-Graduate and Post-Graduate 

Medical Education Boards, (iii) the Director-General of Health Services, 

Directorate General of Health Services, (iv) five members (part-time) to be 
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elected by the registered medical practitioners from amongst themselves from 

States and Union Territories for a period of two years. 

 Functions of the National Medical Commission: Functions of the NMC 

include: (i) framing policies for regulating medical institutions and medical 

professionals, (ii) assessing the requirements of health-care related human 

resources and infrastructure, (iii) ensuring compliance by the State Medical 

Councils of the regulations made under the Bill, (iv) framing guidelines for 

determination of fees for up to fifty per cent of the seats in private medical 

institutions and deemed universities which are regulated under the Bill. 

 Medical Advisory Council: Under the Bill, the Central Government will 

constitute a Medical Advisory Council. The Council will be the primary platform 

through which the States/Union Territories can put forth their views and 

concerns before the NMC. Further, the Council will advise the NMC on 

measures to determine and maintain minimum standards of medical education. 

The Bill sets up autonomous boards under the supervision of the NMC. 

Each autonomous board will consist of a President and four members, 

appointed by the Central Government. These boards are: (i) the Under-

Graduate Medical Education Board (UGMEB) and the Postgraduate Medical 

Education Board (PGMEB): These Boards will be responsible for formulating 

standards, curriculum, guidelines, and granting recognition to medical 

qualifications at the undergraduate and postgraduate levels respectively. (ii) 

The Medical Assessment and Rating Board (MARB): MARB will have the 

power to levy monetary penalties on medical institutions which fail to maintain 
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the minimum standards as laid down by the UGMEB and PGMEB. The MARB 

will also grant permission for establishing a new medical college, starting any 

postgraduate course, or increasing the number of seats. (iii) The Ethics and 

Medical Registration Board: This Board will maintain a National Register of all 

licensed medical practitioners, and regulate professional conduct. Only those 

included in the Register will be allowed to practice medicine. The Board will 

also maintain a separate National Register for community health providers.  

Under the Bill, the NMC may grant a limited license to certain mid-level 

practitioners connected with the modern medical profession to practice 

medicine. These mid-level practitioners may prescribe specified medicines in 

primary and preventive healthcare. In any other cases, these practitioners may 

only prescribe medicines under the supervision of a registered medical 

practitioner.  

There will be a uniform National Eligibility-cum-Entrance Test for 

admission to under-graduate and post-graduate super-specialty medical 

education in all medical institutions regulated under the Bill. The NMC will 

specify the manner of conducting common counseling for admission in all such 

medical institutions. The Bill proposes a common final year undergraduate 

examination called the National Exit Test for the students graduating from 

medical institutions to obtain the license for practice. This test will also serve 

as the basis for admission into post graduate courses at medical institutions 

under this Bill.  
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 The greater question is why Doctors are so much against it. Section 32 

of the bill authorizes the government to allow non-medical degree holders to 

practice medicine as community health providers. This provision has been 

vehemently opposed by Indian Medical Association that says it will legalize 

quacks in the country. This will allow anyone with limited exposure to modern 

medical system to recommend medicines.  Compared to the present 70 per 

cent figure of elected representatives in the Medical Council of India (MCI), 

only 20 per cent members of the NMC will be elected representatives. Unlike 

MCI, whose decisions were not binding on state medical councils, the NMC Bill 

allows the commission's ethics board to exercise jurisdiction over state medical 

councils on compliance related to ethical issues. Also, while action can be 

taken against the MCI president only on the direction of a court, the NMC Bill 

enables the central government to remove the chairperson or any other 

member of the commission.  National Exit Test (NEXT) has been 

conceptualised as a single test, which will act as a common final-year 

undergraduate medical exam and be used for granting medical license as well 

as admission to postgraduate courses. It has been argued that a single exam 

is being accorded too much weightage, and it can have an adverse impact on 

the career of medical aspirants.  The Bill allows the commission to "frame 

guidelines for determination of fees and all other charges in respect of fifty per 

cent of seats in private medical institutions and deemed to be universities”. 

This increases the number of seats for which private institutes will have the 

discretion to determine fees. At present, in such institutes State Governments 
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decide fees for 85 per cent of the seats. The need of the hour is if the 

Government wanted to improve the health services in the rural areas then it 

should strengthen the existing paramedics. Nurses and midwives are trained 

for administering injections and similar functions and the Government should 

try to tap this trained manpower. Primary care can be taken by these 

paramedics and only complex medical problems should be referred to a doctor 

with specialised knowledge. This kind of model has worked in other countries 

where doctors only treat complex problems.  
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SHRIMATI ANUPRIYA PATEL (MIRZAPUR): I present my views in support 

of the National Commission for Indian System of Medicine (ISM) Bill, which 

seeks to create a new regulator replacing the Central Council of Indian 

Medicine, governing higher education in ISM. The Bill will help strengthen the 

ISM which are age old and time tested, safe and effective with lesser side-

affects and are very much our proud heritage. Growing up as a child in an 

Indian Household we have all experienced our grandmother’s herbal 

prescriptions for any ailment we suffered from which always worked. We saw 

how during Covid pandemic Ayurvedic solution (e.g. Kadha drink) was 

promoted to boost immunity. There has also been global surge in the 

popularity of Yoga and Naturopathy. Our Hon’ble PM Shri Narendra Modi ji has 

become the face of Yoga worldwide. He even promoted Yoga in Covid times 

as a protective shield of immunity. WHO is also helping in the advancement of 

Ayurveda through its Traditional Medicine Programme. India being a land of 

origin of all these traditional systems of medicine has to responsibly contribute 

to its evolution. We need an effective central regulatory body for ISM. It is no 

hidden fact that the regulatory body CCIM failed to fulfil its objectives and got 

crippled with loopholes and inadequacies which called for a complete revamp, 

complete overhaul of the regulatory framework and governance of medical 

education for ISM. Issues like lack of transparency in granting recognition or 

derecognising institutes, inability to maintain uniform standards of education at 
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UG and PG levels, ensuring ethics in practice of ISM, failure to create standard 

curriculum, lack of competent and qualified teachers came up. That’s why, by 

way of ordinance CCIM was superseded and for the interim period the Board 

of Governors was constituted to exercise the powers of the Council.  

 With the National Commission for ISM in place, emphasising on NEET 

and common counselling for admissions to al ISM institutions, emphasising on 

National Exit Test for grant of license to practice, emphasising on PG National 

Entrance Test, we can be hopeful that the pressing demand for 

standardisation, regulation and promotion of the ISM is being fulfilled.  

We all understand how India has become a preferred destination for 

medical tourists from countries like Tanzania, Bangladesh, Mauritius, Africa, 

Middle East and South East Asia thus capturing close to 18% of global medical 

tourism market. Global attitudes towards ISM range from ridicule to 

unconditional reverence. We have a scope to promote ISM with respect to 

medical tourism but that would require serious efforts towards global 

advancement. With the National Commission on ISM even this possibility can 

be explored. 

 With this, I once again support the Bill and conclude.     
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SHRI SYED IMITIAZ JALEEL (AURANGABAD) : I wish to lay my speech on 

The National Commission for Indian System of Medicine Bill 

The Bill aims at providing medical education system that improves  

access to quality and affordable education, ensures availability  of adequate 

and high quality medical professionals  and creates systems that promotes 

equitable  and universal healthcare. 

We stand exposed today and I mean our country how  pathetic our 

medical system do whether it comes to huge  huge shortage of medical 

professionals or lack of medical infrastructure whether it was ventilators, 

oxygen tanks, masks, that we all faced during the last 6 months. 

If  at all the Bill should target anything, it should aim at opening more 

and more medical colleges. Generating more and more qualified medical 

professionals  nursing staff and creating the best of medical infrastructure.  

Apart from Allopathy  govt should promote Ayurveda and Unani medicine too. 
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SHRI N.K. PREMACHANDRAN (KOLLAM): The Bill intends to constitute a 

National commission for Homoeopathy for the development and regulation of 

all aspects relating to medical education, medical profession, medical 

institution and Homoeopathy and to constitute an Advisory Council to advise 

and make recommendation to the Commission. I support the Bill subject to 

certain limitations. 

 I support in the sense that,  

(a) it is comprehensive legislation covering all aspects of medical education, 

professional institutions, it was our demand when the Central 

Homoeopathy Council (Amendment) Bill was discussed. 

(b) further it is equal to that of National Medical Commission Bill. 

Replica of NMC Bill. 

 A heated debate is going on regarding use of Homoeo Medicine to 

combat Covid-19. Homoeopathy is a therapeutic system of Medicine 

developed in the 18th Century by a German Physical Doctor Samuel 

Hahneman. It is a holistic system of medicine that stimulates and encourages 

ones own natural healing forces of recovery. Homoeopathy is safe, economic, 

gentle and effective. It has already established a name in treating acute 

chronic and even genetic diseases. Nowadays, deaths are commonly caused 

due to complications of side effects of medicine rather than disease. The 

significance of Homoeopathy treatment is that it does not have side effects. 
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 A recent study conducted by IMRB on “Acceptance of Homoeopathy in 

India” across Mumbai, Bangaluru, Hyderabad, New Delhi, Kolkata, Chennai, 

Pune and Ahmedabad has revealed that 59% of people have shifted from 

Allopathy to Homoeopathy. At least 77% believe Homoeopathy is the best form 

of treatment for long terms treatment. But it is quite unfortunate that there are 

lot of complaints from various parts of the country on the quality of 

Homoeopathic education due to mushroom growth of self financing 

Homoeopathic Medical Colleges. Commercialisation of education has 

drastically affected the standard of Homoeopathic Education. 

 Coming to the Bill, the Standing Committee on Health and Family 

Welfare chaired by Shri Ram Gopal Yadav in their report made so many 

recommendations. But most of the recommendations are missing in the Bill. 

 My first objection is 

(1) The propose NMC for Homoeopathy do not have representative character 

with respect to elected/nominated and appointed Members. 

Further, it may be seen that the representation of the doctors community is just 

3 in number. The representation of Medical professionals in Homoeopathy 

should be increased. 

 The same defect is seen in the Autonomous Boards, namely i) 

Homoeopathic Education Board, ii) Medical Assessment and Rating Board, iii) 

The Board Ethics and Registration. Democratic character is lost – NMC 

Autonomous Boards and Advisory Council. 
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(2) National Examination 

(a) National Eligibility cum Entrance Test – NET for admission to the UG 

Course in Homoeopathy Medical College. 

(b) Institution – National Exit Test – NEXT, i.e., First undergraduate 

Medical Exam – NEXT 

- for granting license to practice as Medical practitioner and for 

enrolment in the Register. 

(c) PG-NET 

Post graduate NE Test for admission to PG Course. 

(d) National Teachers Eligibility Test – NET for teaching profession. 

Comparison with NMC  

(3) Fee Structure 

Both Bills are silent about the fee structure. There is no provision to regulate 

the fee structure. 

It will lead to commercialisation of Education is lost because of mushrooming 

growth of private Homoeopathy Medical Colleges. 

(4) Not complying the Federal principles of Constitution. 

Health is a State subject. Medical Education is Concurrent subject. 

Undermining the Authority of the State 

Eg. NMC – out of 3, a member represents State. 

NC-ISM-29-6 State represent. 

NCH – 20 – 5 representation. 
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i.e. Central Centric legislation greater sense of the participation of the State is 

required. 

(5) National Health Policy 2017 

Provides for Integrated health system/integrated system of medicine. 

Instead of Integrating various health systems we are disintegrating. 

Except in Clause 52 of the Bill 

Govt setting of the Commissions 

NMC 

NMC-ISM 

NMC-Homoeopathy 

At least once in a year, 

Modern System of Medicine 

Indian System of Medicine 

Homoeopathic System of Medicine. 

Indian System of Medicine including Homoeopathy require Modern research. 

Unfortunately, these Bills are not providing much focus to the Modern research 

education of ISM and Homoeo. 
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DR. BEESETTI VENKATA SATYAVATHI (ANAKAPALLE): I present my 

views  on behalf of YSR Congress Party to put forth our views and suggestions 

regarding The National Commission for Indian System of Medicine Bill, 2020.  

 At the outset I would like to congratulate the Government for tabling this 

bill and deliberating on it as now the entire world is aware of the benefits of the 

Indian System of Medicine and we support the Central Government’s initiatives 

to streamline this sector. 

 As we are discussing this Bill in the midst of this ongoing COVID-19 

pandemic, the entire nation has now known the benefits of the Indian System 

of Medicine especially Ayurveda, Sidha & Unani as a preventive for COVID-19. 

So, in that regard, I welcome this Bill whole heartedly. 

 As is well known, the Bill seeks to repeal the Indian Medicine Central 

Council Act of 1970 and provide for a medical education system which 

ensures: 

(i) availability of adequate and high quality medical professionals of Indian 

System of Medicine, 

(ii) adoption of the latest medical research by medical professionals of 

Indian System of Medicine, 

(iii) periodic assessment of medical institutions and an effective grievance 

redressal mechanism. 
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 I would like to bring to your notice the main points recommended by the 

Standing Committee on Health and Family Welfare which had studied this Bill 

in detail. The Committee observed that the strength of the NCISM and the 

representation from States as proposed in the Bill must be increased for its 

effective functioning. It noted that there were eight lakh registered AYUSH 

doctors in India. Of these, 56% of doctors belong to Ayurveda, 6.4% to Unani 

and 1.4% to Siddha and Naturopathy.  

The Bill provides for three members to be elected from Ayurveda and 

one each from Unani, Siddha and Sowa-Rigpa. To ensure proportionate 

representation of doctors in the NCISM, the Committee recommended 

increasing the representation of Ayurveda doctors from three members to six 

members. The Committee recommended that the total strength of the NCISM 

be increased from 29 members to 4 members. These 44 members will include 

the Chairperson, 20 ex-officio members and 23 part-time members. I would 

like to request the Hon'ble Minister to include this recommendation of the 

Standing Committee and make the appropriate changes. 

 In addition to that the Bill sets up certain autonomous boards under the 

supervision of the NCISM. These boards are: 

(i) the Board of Ayurveda and the Board of Unani, Siddha and Sowa-Rigpa 

(which is almost similar to Ayurveda and mostly an ancient medical 

system practiced in Northern States and some parts of Ladakh region), 

(ii) the Medical Assessment and Rating Board for Indian System of 

Medicine, and  
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(iii) the Ethics and Medical Registration Board. 

 However, once again, as Yoga is also being promoted in a big way by 

the Central Government, I would like to request the Hon’ble Minister through 

you Sir, to provide for a central regulatory framework for Yoga and 

Naturopathy, which the Standing Committee has also recommended. In fact 

sir, the Committee has recommended setting up a Board of Yoga and 

Naturapathy under NCISM. It also proposed the constitution of a Board of 

Research to facilitate research programmes in Indian System of Medicine, 

Yoga and Naturopathy. I believe, this would go a long way in adopting a 

scientific approach to our understanding of YOGA. 

 Apart from that, I would like to being to the notice of the Hon’ble Minister 

the following key points. 

Regarding Fee regulation, as we all know the States have an existing 

process to regulate fees charged by private medical colleges. This is done by 

taking into account local factors, reservation quota and other issues prevailing 

in respective States. However, there is no provision in the Bill for regulation of 

fees of Indian System of Medicine colleges. The absence of fee regulation may 

result in charging of high fees by private medical colleges. In this regard, I 

strongly urge the Government to adopt the recommendation of the Standing 

Committee in this regard and recommended fee regulation for at least 50% of 

seats in private medical colleges, and deemed-to-be universities which will go 

a long way in helping meritorious and deserving students from economically 

disadvantaged background to get admission. 
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Regarding Advisory Council, under the Bill, the Central Government will 

constitute an Advisory Council for Indian System of Medicine. The Council will 

be the primary platform through which the States/Union territories can put forth 

their views and concerns before the NCISM. 

 Once again,  in the backdrop of our strong federal culture and as noted 

by the Standing Committee also, there is no representation of State Medical 

Councils in the Advisory Council. Hence, on behalf of our party, I would like to 

strongly recommend to the Hon’ble Minister that there should be a provision for 

ensuring representation of State Medical Councils. 

 Regarding Teacher’s examination, this Bill also proposes a National 

Teachers’ Eligibility Test for postgraduates of each discipline of Indian System 

of Medicine who wish to take up teaching that particular discipline as a 

profession. However a glaring anomaly again which is noted by the Standing 

Committee is that it does not apply to teachers appointed before the enactment 

of this Bill. Speaker Sir, there are several teachers in the system who do not 

hold a postgraduate degree but are part of the education system. For such 

teaching professionals, there must be a provision for a training course, 

followed by Minimum Qualifying Test. This would ensure that their knowledge 

base is widened and updated. 

 Before concluding,  I hope that the Government would take note of these 

recommendations from YSR Congress Party and make appropriate changes  



14.09.2020                                                  781 

 
and pass the Bill so that the Indian System of Medicine can be at par in the 

international level especially when it comes to alternative systems of medicine. 

I wish these recommendations will be beneficial for the growth of this sector. 
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SHRI JAYADEV GALLA (GUNTUR): This Bill is similar to the earlier one that 

the House discussed relating to regulation and promotion of homoeopathy in 

the country. So, I welcome this Bill. But there are some issues which I wish to 

highlight for consideration of the hon. Minister. 

 There is a proposal to set up a 50-bedded AYUSH hospital in AP. Kindly 

let me know the present status of the same. Secondly, there are huge 

vacancies in the AYUSH hospitals and colleges and I wish to know the status 

of the same.  

 Under Ayushman Bharat, the Ministry proposes to operationalise 4,200 

AYUSH Health and Wellness Centres in 2019-20, but the budget has been 

reduced to just Rs. 13 crore from the allocated Rs. 150 crore. So, I request the 

hon. Minister to kindly explain the status of the same with a particular 

reference to AP.  

 The next and the most important point is about taxation on AYUSH 

products. If you look at GST on AYUSH products, it is on the higher side at 12 

per cent and at this rate, it is not easy to propagate, promote and push sale of 

AYUSH products. So, what has the Ministry done to take this before the GST 

Council to bring it down to five per cent? 

 Finally, herbal cultivation is very important for promoting, propagating 

and spreading Indian Systems of Medicine. The Ministry has identified herbal 

hubs in the country and planned earlier to extend herbal cultivation to 10 lakh 
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hectares in the coming two years with an investment of Rs. 4,000 crore under 

Atmanirbhar Bharat Package.  

 So, what is the Ministry planning to do in this regard and what special 

emphasis is being made to make Seshachalam forest areas in Chittoor District 

of AP a herbal hub as there is a huge potential for medicinal plants? 

 With these observations, I support the Bill. Thank you. 

 I now come to the National Commission for Indian System of Medicine 

Bill. I thank you for giving me an opportunity for speaking on a Bill during this 

COVID pandemic relating to health. This is just one in a series of Bills – next, 

we have one more followed by three Ordinances – the Government is bringing 

in this Session for approval of the House. I welcome them. 

 Since the time of the House is curtailed for just four hours, the time is 

also curtailed for discussions on legislations. So, I would prefer to be brief and 

pointed. 

 The first positive aspect of this Bill is that Homeopathy will have its own 

set up, its own National Eligibility cum Entrance Test (NEET) UG for admission 

into Homeopathy colleges across the country. Clause 14 of the Bill deals with 

it. This is a welcome move. It will be on the lines of NEET UG exam which was 

conducted just yesterday. But, if you look at Clause 16 of the Bill, which deals 

with the admission into PG courses in Homeopathy, there is no exam like 

NEET PG, which is now there for MBBS students. Here, you just have National 

Entrance Test for admissions into PG course. The wording here is different, 

the pattern is different and even the process of admission is different when 
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compared to UG. So, I would like to know from the hon. Minister what are the 

reasons that Government is not proposing to have NEET PG for Homeopathy 

undergraduates. 

 Secondly, the House must be aware that this Bill is as a consequence of 

recommendation made by NITI AYOG four years ago. Look at its composition, 

which is the heart and soul of this Bill, I am sorry to say that it appears to be a 

body, to a large extent, controlled by the Government. There is no doubt that it 

enhances the number of Members to 20. But, out of these 20 members, 16 are 

nominated by the Central Government.  

 So, in every respect, it appears to be controlled by the Government 

which impacts the autonomy of the Commission. So, I request the hon. 

Minister to reconsider this. 

 The third point is that under Sub-Clause (4) of Cause (4), you are saying 

5 members would be appointed from States on rotation basis for two years. 

But, for other members the term of office is four years. But, in Clause 6, you 

are saying that they will have four years term. There is a conflict between 

these two clauses. Hence, I request the hon. Minister to clarify this. 

 The next point is about representation of States. Under Clause 4(4)(b) 

you are appointing 5 members on rotation from States for two years. So, on 

any given day, you have 5 members representing 5 States on the Commission 

for two years. It means, if AP gets its chance in 2020, then it will get its next 

opportunity to be on the board after 24 years, because you are appointing on 

rotation. So, AP will get its next term in 2044. So, I feel, it is not in the spirit of 
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the Bill and is not in the interest of research in the field of Homeopathy. So, I 

request the hon. Minister to give representation of every State on the Board so 

that States will also have an opportunity to share their views, be it relating to 

research or promotion or expansion of Homeopathy in the country. 

 Finally, as it has been stated that within three years the National Medical 

Commission would be established. But no permanent set up is there so far. 

Even under this Bill, there is no mention of a fixed time line within which you 

will set up the Commission. Clause 1(3) says that the Bill shall come into force 

on such date as the Central Government may notify and different dates would 

be given for different provisions. It means, all provisions will not come into 

force in one go. So, I request the hon. Minister to fix a timeframe for 

implementing every provision of this Bill. 

 With these observations, I support the Bill. Thank you. 
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SHRI E.T. MOHAMMED BASHEER (PONNANI): I place my suggestions on 

the Bill to repeal the Homeopathic Central Council Act, 1973. I suggest for the 

introduction of the National Commission for Homoeopathy with powers to the 

National Commission for Homoeopathy.  There is a need for formulation of the 

State Medical Commission Council, various autonomous boards with respect 

of standardization and setting up the new medical institutions. There is a need 

for ensuring medical ethics, conduct entrance examination and National 

Eligibility cum Entrance Examination for Graduation and Post-Graduation. 

My Concern is regarding reservation, which is to be strictly adhered to. 

There is a lack of proper representation to elect medical professionals. 80 per 

cent of them are nominated. The election component should have due 

weightage. As per the Act, the Central Government is the appellate authority 

and the decision taken by the National Commission for Homoeopathy. It is not 

advisable. It should act as a medical appellate tribunal headed by a sitting 

Judge or retired Judge of High Court.  The absence of a fee regulation 

mechanism is another inconsistency in the Bill and the same is to be corrected. 

There should be an Advisory Council. There is no representation from the 

State Medical Council. There should be a National Teacher’s Eligibility list. 

This is a good idea but what about existing teachers? 
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*SHRI KODIKUNNIL SURESH (MAVELIKKARA): I am grateful for this 

opportunity to present my views about this important Bill,  

the National Commission for Homoeopathy Bill, 2020, passed in the Rajya  

Sabha on 18 March 2020.  

Coming to the National Commission for Homoeopathy Bill, 2020, this Bill  

seeks to repeal the Homeopathy Central Council Act,  

1973 and aims to provide availability of adequate and high quality  

homeopathic medical professionals. The Bill seeks to sets up the National 

Commission for Homeopathy (NCH), which will consist of 20 members, 

appointed by the Central Government.  

Apart from these aims, the Bill further seeks to achieve,  

I quote, “To promote equitable and universal healthcare that encourages  

community health perspective and makes services of Homoeopathy  

medical professionals accessible and affordable to all the citizens that  

promotes national health goals.”  

In this introduction of the Bill, the fundamentals of this Bill are laid out, 

However, the question remains whether enough support has been granted to 

Homeopathy in the country, even when Homeopathy is religiously followed by 

over 10 crore people in India and has over 2.25 lakh registered homeopathy 

practitioners with 20,000 new homeopaths being added every year.  
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The Bill, upon examination is found to be lacking representation and  

inclusion. Therefore, I suggest the following amendments to be made 

accordingly. 

 Apart from the head office in New Delhi, regional offices of the  

commission must be established with a regional office established in  

Kerala.  

The National Commission of Homeopathy, in addition to the proposed  

members must ensure representation of a minimum of two  

Members of Parliament from Lok Sabha and Rajya Sabha  

The National Commission as well as regional offices and proposed  

boards (Homeopathy Education Board, Medical Assessment and  

Rating Board, Board of Ethics And Registration For Homeopathy)  

under the new legislation must have mandatory representation of  

experts and members belonging to the SC/ST category and  

practitioners of traditional homeopathy, students of homeopathy  

among others.  

The advisory committee of experts for each autonomous board as 

envisaged in the Bill must be described in detail.  The mandatory qualifications 

and standing of the experts must be codified as is necessary. 

The Government has not done enough to encourage and promote 

homeopathy in India.  This remains the sad reality as I can speak from my 

personal experience as in my constituency Mavelikkara, the National 

Homoeopathy Research Institute in Mental Health Kottayam District is located. 
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The Institute has a 100-bedded IPD facility with an average attendance of 700 

patients in general OPD and having 15 ongoing research projects in various 

diseases conditions.  

Despite these advancements in growth, I am disappointed that till this 

day not even one post is sanctioned or fund allotted to its development.  The 

newly introduced Post Graduate course is run by the contractual appointees, 

even its Professors and Principal.  It needs special fund and attention if the 

Government is serious on development of Homoeopathy in the country. 

I also understand they have prepared a master plan for its development 

with about Rs.200 crore.  But only hostel facility has been sanctioned for the 

purpose.  I request the Government to immediately release appropriate fund 

for the implementation of the master plan and also sanction necessary posts 

which are pending since past one year. 

If the Government is serious about promoting homeopathy, it must at 

least try to bring development and progress to existing institutions. 

I would also like to point out that in the case of Homeopathic education, 

there are about 250 undergraduate colleges in the country, most of them in the 

private sector.  The AYUSH Ministry brought NEET eligibility for admissions.  

NEET examinations are conducted for Allopathy, Dental etc.  With the present 

state of acceptability, all the best students opt for Allopathy as first choice and 

the students to AYUSH courses are normally from the lower rank.  So, does 

the Ministry of AYUSH want the second or third rung students for their 

courses? 
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There are reports that the Ministry of AYUSH is deliberately making 

efforts not to get adequate students in Homeopathic colleges by keeping the 

cut-off marks for admission high. The permission to the colleges is given by 

Ministry of AYUSH, their number of seats are decided by them, the free 

structure is decided by the State Government, the education regulations and 

the minimum standards are decided by the Ministry.  Therefore, they should 

facilitate the institutions to have students sanctioned by them. 

Any shortfall on admission has serious consequences on maintenance 

of standards and optimum facilities.  Therefore, I request the Government 

should see that every college gets opportunity to admit the sanctioned strength 

without much hassle. 

I would also invite your attention to the fact that we need to think and  

create a framework to attract more capable students who are interested to  

study Homeopathy to take this stream of medicine system.  But, unfortunately 

In India there is a total imbalance in the number of  

education institutions. A State like Kerala, where there are more than 1000  

state run dispensaries have only 5 UG colleges with an admission capacity  

of about 250.  

But in Maharashtra, where there is not even one Government 

dispensary, they have more than 50 UG colleges in Homeopathy and about 

50,000 qualified Homoeopaths. I suggest that the Government may constitute 

an Education Commission for Homeopathy to understand the needs and 

systemic gaps in Homeopathy institutions, the number of admissions and to 
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revise the capacity building for the system. I would suggest that simply by 

changing the Act or bringing amendments, we will not get an impetus of  

development.  

Even when passing this important bill, the Government is forgetting the  

principle of organizational capacity building. As I understand, the only post  

of Advisor (Homeopathy) who could be the voice of the profession and  

administration is lying vacant for a long time. There are eligible officers to  

be promoted to the post. Why the Ministry of AYUSH with a technical  

person as Secretary is not taking urgent measures to get an expert in the  

position?  

I request the post may be filled up immediately. Even in Central Council 

for Research in Homeopathy (CCRH), various promotion posts have not been  

filled up and employees of CCRH are compelled to retire from the entry  

post itself without any encouragement. Government should take  

appropriate action for this.  

Another aspect I would like to bring to the notice of the Government that 

efforts are being made by the Ministry of AYUSH to downplay the  

importance of Homoeopathy. One example is that the recent decision to close 

down the Homoeopathic Pharmacopeia Laboratory. This was the only  

laboratory established for laying standards of Homeopathic  

medicines. This has been abolished and merged with the Pharmacopeia 

Commission of Indian Medicine on the pretext of enhancing efficacy. If at all 

the motive was to enhance the efficacy, the Ministry would have augmented its  
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facilities. Closing down a well-functioning laboratory was not in good taste 

which badly affects the quality and standard of Homeopathy Medicines.  

In Homeopathy there are about 390 Manufacturing units and all the  

samples of these medicine manufacturers were being tested by this Lab.  

By abolishing this Lab, a great injustice has been done towards the system.  

I request the Government to look into the matter, revive the 

Homoeopathic Pharmacopeia Laboratory, and establish regional Drug testing 

labs for Homeopathic Medicines. Such short-sighted efforts which have far-  

reaching implications without having expert consultation may not be  

encouraged. 

Regarding the reach and accessibility of homeopathic medicines at  

affordable costs, the Government must make urgent regulatory efforts. The  

Government must establish exclusive homeo medicine retail shops so that  

accessibility of affordable homeo medicines in enhanced.  

I am further adding an important point that segregation and exclusion of 

alternate medicine systems are still practiced by the Government, even during 

the Covid pandemic.  

Even when there have been several success stories of using 

Homeopathy in preventing and treating the pandemic, the Government has not 

used the system in preventing and treating COVID 19, but completely relied on 

the ICMR guidelines. About 80 per cent of the COVID positive cases are  

asymptomatic or with mild symptoms. These could be well treated by  
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Homeopathy or any other AYUSH systems. Even there have been several 

reports of Homoeopaths treating symptomatic cases across the globe.  

There is a nearly equal number of qualified practitioners and institutions 

in AYUSH to that of Allopathy, but the Government completely relied on ICMR  

and allopathic system. This has happened when World Health Organization 

itself stated that there is no medicine or vaccines in allopathy and allowed 

repurposed allopathic medicines, with known side effects. Whereas several 

Homeopaths claimed that they could manage cases  

safely with their existing medicines as this is a symptoms-based system  

approach in Homoeopathy. In my State even the State Government rejected  

proposals for Research in COVID through Homeopathy.  

The National Homeopathy Research Institute in Mental Health under the  

Central Council for Research in Homeopathy, Ministry of AYUSH, with 100  

bed Post Graduate Institute is converted into COVID first line treatment  

Centre and giving allopathic treatment though homoeopathic doctors being  

posted for duty. Homoeopaths are not allowed to treat here also for  

COVID. I request the Ministry of AYUSH may instruct the Government of 

Kerala to allow the Homoeopathy treatment to COVID-19 cases as done in 

various other states of India.  

To conclude, I must say that every civilization embraces its tradition and  

adopts different streams of thoughts to achieve stable progress and  

promoting homeopathy must become a stated national policy.  
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�ी जगदि�बका  पाल (डुम�रयागजं):  आज म� नेशनल कमीशन फॉर हो�योपैथी िबल 2020 एव ं

नेशनल कमीशन फॉर इंिडयन िस�टम ऑफ मेिडसीन िबल 2020 के बार ेम� अपने िवचार �य� 

करता ह�ं  ।  सरकार �ारा उ� िवधयेक को लाने का कारण सामािजक �वा��य के �ि�कोण से 

समान और साव�भौिमक �वा��य को बढ़ावा देने का उ�े�य है  ।  इसम� भारतीय आयिुव��ान 

िचिक�सा पेशेवर क� सभी सेवाय� नाग�रक� तक पह�ंचाने का ल�य है  ।  इससे रा��ीय �वा��य 

ल�य को बढ़ाना देना है  । 

 अत: म� उ� िवधयेक के पा�रत करने का समथ�न करता ह�ं । सरकार ने रा��ीय हो�योपैथी 

आयोग   िवधेयक  2020 म� उ�लेख है िक इसके इ�तेमाल से �ितरोधक शि� म� लाभ �ा� होता 

है  ।  भारत म� हो�योपैथी के 225 अ�पताल और 7259 औषधालय है , लगभग 3 लाख हो�योपैथी 

का इ�तेमाल लगभग 3 करोड़ 52 लाख से �यादा लोग इ�तेमाल करते ह�  । म� इसका समथ�न 

करता ह� ँ। 
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SHRI MAGUNTA SREENIVASULU REDDY (ONGOLE): Thank you very 

much for giving me the time to speak.  Firstly, I must congratulate the Lok 

Sabha Speaker and the Lok Sabha Secretariat for making excellent 

arrangements.  While coming inside the Parliament, I was worried that now the 

hon. Speaker will speak with the mask on his mouth.  All the Members here 

want the hon. Speaker to always smile.  We wanted to see the smiling Speaker 

without the mask.  Yours is a signature smile, Sir. 

 We are thankful to you for giving us the opportunity to speak.  With 

regard to the National Commission for Homeopathy Bill, 2020, I would like to 

say that during COVID pandemic, homeopathy has become more important.  

People are now finding alternatives for allopathy.  They are going for what we 

call in Andhra as Kashayams.  It is called Kadha here.  In Tamil Nadu it is 

called Kabasura Kudineer and Nilambu in Kerala.  This is used to boost the 

immunity of a person.  We want that no one should test COVID positive.  I will 

not take much time. 

 You know, Sir, that YSR Congress Members are well disciplined.  We all 

behave well in the Lok Sabha.  My only request to you, Sir, is that all the 

suggestions made by the Standing Committee should be implemented.  As my 

colleagues have already stated, it is very much required to include yoga and 

naturopathy in this Bill.  We wholeheartedly support this Bill.  Our hon. Chief 

Minister, Shri Jaganmohan Reddy wants this to be conveyed in this august 

House.  Thank you, Sir. 
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DR. KALANIDHI VEERASWAMY (CHENNAI NORTH): Thank you very much 

for giving me the opportunity to speak on this important Bill.  I would like to pay 

homage, at this point, to Anitha and 11 other students who have committed 

suicides because they were not able to enter into NEET.  As the previous 

speaker has mentioned, we have different forms of school education.  I would 

like to say that a level playing field is needed for any person to enter into any 

professional course.   I feel, as long as you have different syllabuses for school 

education, it is unfair to have NEET.  I would request that this NEET be 

abolished till the Government either start CBSE schools throughout the country 

or have a common system of education for all the students.  By not providing a 

level playing field, the Government is depriving a number of backward and 

socio economically deprived people from entering into the medical colleges. 

When most of the countries are in the process of evaluating alternative 

sources of medicines like Homoeopathy, Ayurveda, Unani, Siddha, and all 

these things, I am surprised that we are not doing enough research into these 

things to see that if these things are really relevant and if they are really 

working. When you look at Homoeopathy, there are a lot of claims that it acts 

as nothing other than a placebo. I am sure that the hon. Health Minister will 

agree on this that there are a lot of controversies. To dispel this controversy, I 

feel that we should have adequate research into all fields of medicines.  

Similarly, we also have this Indian Pharmacopoeia. When the so-called 

allopathy is having the Indian Pharmacopoeia, whether all the other medicines 

are also tested, whether the efficacy of these medicines are proven and 
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accepted by our country and by the Pharmacopoeia, and then, provided to the 

people, is questionable. 

 Now, I come to the last point. Around three centuries back, when all 

these medicines were evolving, allopathy was very backward at that point of 

time. But today, we do not prefer to call it as allopathy. We would prefer to call 

it as a modern medicine or more recently, we call it as evidence-based 

medicines. When we talk about evidence-based medicines, the amount of 

research, which is being done and proven, is convincing and this medicine is 

accepted the world over.  

I am sure that there are umpteen number of patients who are being 

treated by Homoeopathy. There are lakhs of doctors and there are crores of 

patients who are being benefitted. But we do not know whether these are really 

effective or whether they are acting as a placebo.   

 So, I request the hon. Health Minister to make sure that adequate 

research is done before any treatment is given to the people.  
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DR. SUBHAS SARKAR (BANKURA): I am grateful for having given me an 

opportunity to present my views on National Commission for Indian System of 

Medicine Bill, 2020.  

 In this global pandemic Covid-19 situation, 135 crore Indian people are 

fighting hard under the leadership of Shri Narendra Modi and his efficient 

Cabinet.  Nobody is in starvation. People of India have become astonished on 

Prime Minister’s declaration of Rs. 20 lakh crore package on 12th May.  Can we 

imagine how many hours of effort have been taken to analyse and determine 

such a noteworthy decision?  In one way, Government is fighting in a war 

footing but on the other hand is not lagging behind in its usual transformational 

work.  

 Today’s Bill is the transformation work of the country. घर क� आग भी 

िनभाना और रसोई भी चलाना । मोदी जी ह�, तो ममुिकन है । 

 Ayush Ministry has rightly introduced the National Commission of Indian 

System of Medicine Bill, 2020 to improve overall standards of education and 

practices of Indian System of Medicine on the same thought process of 

National Medical Commission, 2019.  

 The traditional systems of medicine are well patronized in the country.  

At present, there are 414 ASSU Colleges (Ayur-414; Sidda-13; Unani-55; 

Sowarigpa-03) with 32,441 UG seats and 4,960 PG seats.  Around 2,94,162 – 
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Ayurveda, 2,38,672-Unani, 5,685 - Siddha practitioners are available in the 

country.  

 Indian system of Medicine was totally ignored in Independent India till 

2014.  

 The Ministry of AYUSH have two statutory regulatory bodies, namely, 

and Central Council for Indian Medicine and Central Council of Homoeopathy 

to regulate the Ayurveda, Siddha, Unani, Sowarigpa and Homoeopathy 

education respectively.  

 The Indian Medicine Central Council Act, 1970 (48 of 1970) was made 

to provide regulation to the education standards of Ayurveda, Unani, Siddha, 

and Sowa-Rigpa systems of medicine, maintenance of the Central Register of 

practitioners and for matters connected therewith.  

The said Indian Medicine Central Council Act has many short comings. 

None to nourish, it is the physically challenged baby.  

 Let us come to short comings of the Indian Medicine Central Council 

Act, 1970. 

1. Majority of Members are elected and all members can be re-elected.  

2. No upper age limit for becoming Member.  

3. Members continued tenure after tenure thereby establishing nexus with 

the colleges.  

4. Only the Executive Committee is the main functioning body.  

5. Inspections conducted mostly by Members. 
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6. No test is required before registration. The Degree of the University 

entitles for registration and practice.  

7. Power to supersede the Council in case of non-functioning of Council. 

8. Conditions for removal of President and Members is not available.  

9. Members of the Council not considered accountable as they are not in 

regular Government service.  

1970 से 35 साल रज कन� बाला सरक� र शो गए थे । 

  In 2005, the Central Government introduced the Indian Medicine 

Central Council (Amendment) Bill, 2005 in Rajya Sabha.  That was like old 

drinking water with fungus in a new bottle. It is proposed only to address the 

membership issue and empowering the Central Government to issue 

directions.  

 During the 16th Lok Sabha under the leadership of Shri Narendra Modi 

JI, the Central Government constituted a Committee chaired by Vice-

Chairman, NITI Aayog to review the Indian Medicine Central Council Act and 

the said Committee has recommended for enactment of the National 

Commission for Indian System of Medicine Bill, 2018 on the same lines as that 

of the National Medical Commission Bill, 2018.  

 Accordingly, the National Commission for Indian System of Medicine Bill, 

2019 was introduced in Rajya Sabha on 7th January, 2019.  The Bill provides 

for eleven points: 
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1. Constitution of a National Commission for Indian System of Medicine for 

development and regulation of all aspects relating to education, medical 

profession and medical institutions of Indian System of Medicine and an 

Advisory Council to advise and make recommendations to the 

Commission; 

2. Constitution of four Autonomous Boards, namely: 

1. the Board of Ayurveda to regulate Ayurveda education at undergraduate 

and post-graduate levels and to determine standards thereof; 

2. the Board of Unani, Siddha and Sowa-Rigpa to regulate education at 

undergraduate and postgraduate levels and to determine standards 

thereof; 

3. the Medical Assessment and Rating Board for Indian System of 

Medicine to carry out inspections and to assess and rate the medical 

institutions; and 

4. the Board of Ethics and registration for Indian System of Medicine to 

regulate professional conduct and promote medical ethics amongst 

practitioners and professionals of Indian Medicine and to maintain a 

national register of all licensed practitioners of Indian Medicine;  

5. holding of a Uniform National Eligibility-Cum-Entrance Test for 

admission to undergraduate medical education; 

6. holding of a National Exit Test for granting licence to practice as medical 

practitioner of Indian System of Medicine;  
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7. holding of a uniform Post-Graduate National Entrance Test for post 

graduate courses; 

8. holding of National Teachers’ Eligibility Test for Indian System of 

Medicine for appointment as teachers thereto; 

9. the manner of seeking permission for establishment of new medical 

institution;  

10. the manner of maintaining National Register and State Register of Indian 

System of Medicine;  

11. recognition of medical qualification granted by Universities and medical 

institutions in India and outside India and withdrawal of recognition or 

de-recognition of qualification; 

12. holding of joint sitting of the Commissions of other medical education to 

enhance interface between Indian System of Medicine, Homoeopathy 

and modern system of medicine; 

13. the repeal of the Indian Medicine Central Council Act, 1970 and for 

dissolution of the Central Council of Indian Medicine constituted 

thereunder with certain conditions.  

The NCIM Bill, 2019 was subsequently referred by the hon. Chairman, 

Rajya Sabha to the Department-Related Parliamentary Standing Committee on 

Health and Family Welfare for examination and report.  

The Rajya Sabha Secretariat vide its letter dated 27th November, 2019 

has forwarded the copy of 115th Report of the Department-Related 

Parliamentary Standing Committee on Health and Family Welfare on the 



14.09.2020                                                  803 

 
National Commission for Indian System of Medicine (NCIM) Bill, 2019 for 

further consideration by the Ministry. 

 The Standing Committee presented its final report (115th Report) on the 

Bill and recommended amendments/modifications. The Minister, after 

considering the recommendations of the Standing Committee and also taking 

into consideration the National Medical Commission Act, 2019 and its own 

views on the need for modification to achieve the purpose, proposes certain 

amendments/additional clauses to the National Commission for Indian System 

of Medicine Bill, 2019. The Committee in its Report has agreed to the proposal 

of the Ministry with some recommendations/suggestions.  

 The Report of the Parliamentary Standing Committee was examined and 

accordingly aligned with the provisions of the National Medical Commission 

Act, 2019. The following major official amendments were proposed: -  

i. The definition of Indian Medicine has been amended as per the 

suggestion of the Standing Committee. Added the following words: - 

“supplemented by such modern advances, scientific and technological 

development as the Commission may, in consultation with the Central 

Government, declare by notification from time to time.” (Clause 2(h)) 

ii. The Members of the Commission has been increased from the existing 

29 members to 39 (Clause 4). 

iii. Ex-officio Members have been increased from 12 to 15. (Clause 4(1)(c)) 

iv. Director-General, Central Council for Research in Ayurveda Sciences, 

Director-General, Central Council for Research in Unani, and Director-General, 
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Central Council for Research in Siddha have been added as ex-officio 

members in the Commission. (Clause 4(3)) 

v. Part-time members have been increased from 16 to 23. (Clause 4(1)(c)) 

vi. Part-time members in the Commission from State/UT Vice Chancellors 

of Universities have been proposed to increase from existing 6 to 10. (Clause 

4(4)(b)) 

vii. Elected representatives of States/Union Territories have been increased 

from existing 6 to 9 for a period of two years. (Clause 4(4)(c)) 

viii. Tamil and Urdu have been added along with Sanskrit as a qualification 

for members in the Commission and Search Committee. (Clause 5(1)(d)) 

ix. Period of appeal to the Central Government against decision of the 

Commission has been reduced from thirty days to fifteen days. (Clause 9) 

x. Provision for determination of fees and other charges for 50 per cent of 

all seats in private and deemed universities to be fixed by the Commission as 

in NMC Act, 2019. (Clause 10 (1)) 

xi. In Advisory Council, the elected representatives of State or Union 

Territory Medical Councils, Chairman-UGC and Chairman-NAAC have been 

added. (clause 11) 

xii. If the Vice Chancellor of University does not possess the qualifications of 

Indian System of Medicine, then the State Government or the Ministry of Home 

Affairs shall nominate a member who shall be the Dean or Head of the Faculty 

of Indian System of Medicine from any State/Union Territory Government 

College. (Clause 11) 



14.09.2020                                                  805 

 
xiii. Provisions for specifying the manner of conducting the admission of 

such students (Pre-Tibb/Pre-Ayurveda courses) shall be in such manner, as 

may be specified by regulations. (Clause 14); 

xiv. Period of appeal to the Commission against decision of any Autonomous 

Board has been reduced from sixty days to thirty days. (Section 24) 

xv. Provision for obtaining permission from the Medical Assessment and 

Rating Board for starting new PG courses and increase of seats has also been 

proposed. (Clauses 28 and 29) 

xvi. New Section specifying criteria for approving or disapproving the 

scheme for starting of colleges, starting of new Post-Graduate course and 

increase of seats has been proposed as that of NMC Act, 2019, after clause 

28.  

xvii. The period of six months has been reduced to three months for passing 

orders by the Medical Assessment and Rating Board for permissions of new 

colleges, starting new higher course and increasing seats. (Clause 29(3)) 

xviii. The period of superseding the Commission has been reduced from one 

year to six months as in NMC Act, 2019. (Clause 50). 

 The National Commission for Indian System of Medicine Bill, 2019 along 

with the above proposed official amendments were passed in the Rajya Sabha 

on the 18th March, 2020 as ‘The National Commission for Indian System of 

Medicine Bill, 2020’, which is now due for consideration and passing in the Lok 

Sabha.  
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 Extensive discussion at different levels for a long period has been 

completed.  

 Many so-called educated people speak that only modern medicines 

have scientific approach and no other medicinal fields have any scientific 

basis. For them as well as many members of modern medicine who are 

present here, let me say, we are aware of action potential, transport of Na+, K+ 

and also reverse transport of the same. But we never get answers of all. Why? 

Simply, we observe fact and findings through our presently discovered 

scientific knowledge. 

 I, being practitioner and student of Modern Medical Science, would like 

to speak that it is for the first time there is meticulous endeavour for scientific 

standardization of Indian System of Medicine in the light of Modern Medicine & 

rays of National Medical Commission, 2019. 

 We have 62 universities across the country and they are providing 

affiliation to ISM colleges. There are 5.5 lakhs registered practitioners in the 

country.  

 In Covid situation, many actions starting from 6th March advisory and 21st 

April, 2020 Notification to approve and operationalize Ayush Research, Ayush 

Sanjivani mobile App and even yesterday issues of post-Covid management 

protocol are remarkable.  
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The Bill will upgrade education and practice of Indian System of 

Medicine which will also attract students from abroad.  

 I am requesting all the Members to accept and pass the Bill 

unanimously. तब ये भी बनेगा आ�मिनभ�र भारत का एक पहलू । बह�त-बह�त, ध�यवाद । 
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DR. UMESH G. JADHAV (GULBARGA): I am thankful  for giving me an 

opportunity   to express my views on the National Commission for Indian 

System of Medicine Bill, 2020.  I  fully support  this Bill. 

 First of all, I would like to express my gratitude and salute to all the 

doctors and nursing staff in the country, who are working day and night to fight 

with this pandemic and taking utmost care of the COVID patients. I myself, my 

wife, my son, my daughter-in-law, my daughter, my drivers, my Pas and my 

gunmen were all affected with COVID 19, and we were all admitted in 

Bengaluru Government Bowring Hospital.  I am standing here just because of 

these dedicated doctors and nursing staff, who had taken care of us with 

utmost dedication. It is like my rebirth, and fortunately, today, I am speaking in 

this House in support of the medical professionals.  

 I being a surgeon, studied allopathy, which is called as modern 

medicine.  But today, the whole world is looking towards the traditional form of 

medicine or we can say, the Indian System of Medicine, to boost their immune 

power to fight with this Coronavirus as it is suggested throughout the world that 

till the vaccine comes for this pandemic, the best way to stay away from this 

virus is to boost the immune system through the traditional forms of medication 

such as Ayurveda, Unani, Homeopathy, Siddha and Yoga, which were earlier 

called as Un-Modern Medicines.   

                                    
 Speech was laid on the Table.  



14.09.2020                                                  809 

 
 So, this Bill boosts the confidence in people to do researches in these 

above-mentioned branches of medicines.  

 I would like to thank our beloved Prime Minister of India, Shri Narendra 

Modi-ji and our hon. AYUSH Minister, Shri Sripad Naik-ji for bringing this Bill, 

which will not only strengthen the traditional form of medicine but also ensure 

availability of quality medical education system and medical professionals of 

Indian System of Medicine as also adoption of the latest medical research and 

other objectives.  Due to some reasons, we have stopped using the oldest 

system of medicine and we have been driven to modern of science and 

technology in Allopathy.  Indian Systems of Medicine have not been promoted 

properly by the Governments over the years in the past. 

It was our beloved late Shri Atal Bihari Vajpayee-ji, the then Prime 

Minister of India, who had pioneered in 2003 by starting AYUSH Department.  

Since 2014, after the inception as an independent Ministry under the able 

guidance of our beloved Prime Minister, Shri Narendra Modi-ji, there has been 

a tremendous promotion and growth in the Indian Systems of Medicine as we 

all are celebrating the National Ayurveda Day on Dhanteras, the National 

Unani Day on 11th February and the International Yoga Day on 21st June.  

Now, we can witness the changes as our Indian Systems of Medicine are not 

only becoming famous in India but also gaining huge popularity across the 

world. 
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 This  Bill will give equal status on par with other medical systems as it 

will boost the morale and psychology of AYUSH practitioners throughout the 

country.  As I mentioned earlier, Allopathy is being called Modern, and 

Ayurveda is being called as Un-Modern. But this Bill will now bring them 

together on one platform where no one would differentiate between Modern 

and Un-Modern.  

 The autonomous bodies, which are proposed in this Bill can take their 

own decision to bring in new reforms in the Indian Systems of Medicine and 

achieve newer height.  This Bill will bring down all the obstacles and hurdles in 

the development of Indian Systems of Medicine. 

 The reason for bringing this Bill is that the said Indian Medicine Central 

Council Act has not kept pace with time.  Various bottlenecks have crept into 

the system with serious detrimental effects on medical education and by 

implication on delivery of quality health services.  In order to streamline the 

functioning of the Central Council of Indian Medicine, to bring  transparency in 

the mechanism for grant of permission to medical institutions and to improve 

the standards of medical education in the Indian Systems of Medicine, this Bill 

is very much necessary.  

 The National Commission for Indian System of Medicine will help 

framing policies for regulating medical institutions and medical professionals of 

Indian Systems of Medicine.  The other main functions of the National 

Commission for Indian System of Medicine are:  ensuring compliance by the 
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State Medical Councils of Indian Systems of Medicine of the regulations made 

under this Bill; and also ensuring coordination among the autonomous boards 

set up under this Bill. 

 This  Bill provides for constitution of autonomous Boards such as Board 

of Ayurveda, Unani, Siddha and Sowa-Rigpa, which are responsible for 

formulating standards, curricula, guidelines for setting up medical institutions, 

and granting recognition of medical qualifications at the undergraduate and 

postgraduate levels in their respective disciplines.  The Medical Assessment 

and Rating Board for Indian System of Medicine would assess and grant 

permission to the educational institutions of Indian systems of Medicine.  

Similarly, the Ethics and Medical Registration Board will maintain a National 

Register of all licensed medical practitioners and deal with the ethical issues. 

 In order to ensure transparency, this Bill also proposes a common final 

year National Exit Test for the students graduating from medical institutions to 

obtain their license to practice.  Further a National Teachers’ Eligibility Test 

has been proposed in this Bill to assess the standard of the teachers before 

their appointments and promotions. 

 Also, the Advisory Council for Indian System of Medicine will be the 

primary platform through which the States/Union Territories can put forth their 

views and concerns before the NCISM.  Further, the Council will advise the 

NCISM on measures to determine and maintain the minimum standards of 

medical education. 
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 Therefore, once again, I would like to congratulate our beloved Prime 

Minister of India, Shri Narendra Modi-ji and our hon. AYUSH Minister, Shri 

Shripad Naik-ji for bringing the National Commission for Indian System of 

Medicine Bill, 2020.  

 With these few words, I conclude.Thank you very much.   
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DR. MOHAMMAD JAWED (KISHANGANJ) : I oppose this Bill because of 

the following reasons:  

Lack of external oversight to ensure that NCH does not fail to meet Legislative 

Objectives: The current National Commission for Homoeopathy Bill was 

introduced in order to replace Homoeopathy Central Council Act, 1973 after 

the failure of the Homoeopathy Central Council to perform its required duties. 

The current Bill lays out the duties of the new NCH in detail as well as the 

details for the appointment of committee members. However, there remains a 

lack of oversight from external sources to ensure that the NCH will not fail in 

the same way  the Homoeopathy  Central Council did. The NCH will oversee 

the autonomous  boards. Therefore,  for the continual and quality functioning  

of Homoeopathic education  and services it is essential to ensure that the NCH 

meets its legislated duties. 

Lack of integration of Homoeopathy into general healthcare service:  

The NCH aims to promote Homoeopathy as a readily available and affordable 

option across the nation. However, the Bill does not provide a framework for 

how the promotion of Homoeopathy will take place, particularly alongside 

allopathy options.    

Now I come to the Bill which seeks to repeal the Indian Medicine Central 

Council Act, 1970 and regulate the Indian system of Medicine under a new law 
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to ensure and improve access to quality and affordable education in this field 

as well as to ensure uniform standards of practice by professionals. 

 Why is this Bill problematic? Firstly, the Bill does not include yoga and 

naturopathy within its ambit. Adarniya Pradhan Mantri ji itna yoga ka prachar 

kartey hain. Modi ji wants the world to learn yoga from India, but failed to 

include yoga and naturopathy in the new draft despite the Parliamentary 

Standing Committee on Health & Family Welfare noting in its Report that both 

systems have been excluded from the scope of the Bill without sufficient 

reasoning. 

Secondly, as regards Exit Test, the criteria of an Exit Test -- which all 

Graduates will have to clear before getting a practicing license -- cannot be a 

benchmark for the eligibility of a student to practice Ayurveda, Unani, Siddha 

and / or Sowa-rigpa. The duration for Bachelor of Medicine and Bachelor of 

Surgery (MBBS) is 5.5 years. The total seats are 41,388, but the no. of 

students who give exam is approximately seven lakhs. The duration for 

Bachelor of Dental Sciences (BDS) is 4.5 years. There are around 26,000 

seats in both private and Government. The duration for Bachelor of 

Homeopathic Medicine & Surgery (BHMS) is 5.5 years. The duration for 

Bachelor of Ayurvedic Medicine and Surgery (BAMS) is 5.5 years. The 

duration for Diploma in Homeopathic Medicine and Surgery (DHMS) is 4 years. 

The duration for Bachelor in Unani Medicine (BUMS) is 5.5 years. The duration 

for Bachelor of Veterinary Sciences & Animal Husbandry is 5 years. The 

duration for Bachelor of Pharmacy is 4.5 years. The duration for Diploma of 
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Pharmacy is 2 years. The duration for Bachelor of Occupational Therapy is 4.5 

years. The duration for Bachelor of Medical Laboratory (BMLT) is 3-4 years. 

The duration for Bachelor of Physiotherapy is 4.5 years. The duration for 

Bachelor of Science in Nursing is 4 years. The duration for Bachelor of 

Naturopathy & Yogic Sciences (BNYS) is 5.5 years. It would be impossible to 

determine all skills in a student from just one exam. 

 Thirdly, there is potential legitimization of quackery. The Indian Medical 

Association has expressed concerns that granting AYUSH the ability to 

prescribe allopathic medicines and perform allopathic procedures will 

effectively amount to official legitimisation of quackery. This will compromise 

the functions of the medical field and reduce its efficacy. 

 Fourthly, there is exclusion of pre-Tib and pre-Ayurveda courses from 

the ambit of National Entrance Test. The Bill also fails to regulate pre-Tib and 

pre-Ayurveda courses, which is an oversight noted in the Standing Committee 

Report as well. This may lead to these courses being viewed as an easier 

alternative to enter the field without the same higher standards as other 

courses. Further, the Ayurvedic Medical Association of India has contended 

that the most common system of Indian medicines is Ayurveda, but it has a 

very disproportionate representation under the provisions of the new Bill 

thereby resulting in loss to their interests. 

 Neem Hakeem Khatra-e-Jaan. It is a dangerous trend, and we will be 

putting our people to mental risk. Thank you.    
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माननीय अ�य�: माननीय मं�ी जी, आपने सार ेिवषय के बार ेम� बोल तो िदया है, �या आप कुछ 

कहना चाहते ह�? 

डॉ. हष� वध�न: महोदय, इतने इ�यू रज़े कराए ह�, थोड़ा तो बोलना चािहए । 

माननीय अ�य�: नह�, अब मद स�ंया 21 ली जाती है । 

       �� यह है: 

“िक ऐसी िचिक�सा प�ित के िलए, जो भारत के सभी भाग� म� �वािलटी और स�ती 
िचिक�सा िश�ा तक पह�ंच का सधुार करती है, जो पया�� और उ�च �वािलटी के हो�योपैथी 
िचिक�सा �यावसाियय� क� उपल�धता को सिुनि�त करती है; जो ऐसी सा�यापूण� और 
साव�भौिमक �वा��य देखरखे का सवंध�न करती है िजससे सामदुाियक �वा��य प�र�े�य 
को बढ़ावा िमलता है तथा सभी नाग�रक� के िलए हो�योपैथी िचिक�सा �यावसाियय� क� 
सेवाओ ंको सगु�य और वहन करने यो�य बनाती है; जो रा��ीय �वा��य सबंधंी ल�य� का 
सवंध�न करती है; हो�योपैथी िचिक�सा �यावसाियय� को उनके काय� म� नवीनतम िचिक�सा 
अनसुधंान को अगंीकृत करने और अनसुधंान म� योगदान देने के िलए �ो�सािहत करती है; 
िजसका ल�य िचिक�सीय सं�थाओ ंका आविधक और पारदश� �प से मू�यांकन करना है 
और जो भारत के िलए हो�योपैथी िचिक�सा रिज�टर के रखरखाव को सकुर बनाती है तथा 
िचिक�सा सेवाओ ं के सभी पहलओु ं म� सभी नैितक मानक� को �वतृ करती है; जो 
प�रवत�नशील आव�यकताओ ं के �ित अनकूुल होने के िलए नमनीय है और �भावी 
िशकायत समाधान त�ं को रखती है तथा उससे संबिंधत या उसके आनुषंिगक िवषय� का 
उपबंध करने वाले िवधयेक, रा�य सभा �ारा यथा पा�रत, पर िवचार िकया जाए ।  

��ताव �वीकृत ह�आ । 

 

माननीय अ�य� : अब सभा िवधयेक पर खंडवार िवचार करेगी । 

खंड 2 स े59 

माननीय अ�य�: �� यह है : 

  “िक खंड 2 से 59 िवधेयक का अगं बने ।” 

��ताव �वीकृत ह�आ । 

खंड 2 से 59 िवधयेक म� जोड़ िदए गए । 
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खंड 1, अिधिनयमन सू� और िवधयेक का पूरा नाम िवधयेक म� जोड़ िदए गए । 

माननीय अ�य�: माननीय मं�ी जी ��ताव कर� िक िवधेयक पा�रत िकया जाए । 

DR. HARSH VARDHAN: I beg to move: 

“That the Bill be passed”.  

SHRI N. K. PREMACHANDRAN (KOLLAM): This may not be the precedent 

for passing the other Bills. …(Interruptions) 

माननीय अ�य�: �� यह है: 

“िक िवधयेक को पा�रत िकया जाए ।” 

��ताव �वीकृत ह�आ । 

माननीय अ�य�: अब मद स�ंया 22 ली जाती है । 

�� यह है: 

“िक एक ऐसी आयिुव��ान िश�ा �णाली का, जो �वािलटी और स�ती आयिुव��ान िश�ा 

तक पह�चँ म� सधुार करती है, देश के सभी भाग� म� भारतीय आयिुव��ान �णाली के पया�� 

और उ�च गणुव�ा वाले िचिक�सा �यावसाियय� क� उपल�धता और स�ती को सिुनि�त 

करती है; जो ऐसी सा�यापूण� और साव�भौिमक �वा��य देखरखे का समथ�न करती ह;ै जो 

सामदुाियक �वा��य प�र�े�य को �ो�सािहत करती है तथा ऐसे िचिक�सा �यावसाियय� 

क� सेवाओ ंको सभी नाग�रक� के िलए उपल�ध बनाती है; जो रा��ीय �वा��य संबंधी 

उ�े�य� का समथ�न करती है; ऐसे िचिक�सा �यावसाियय� को, उनके काय� म� नवीनतम 

िचिक�सा अनुसधंान अपनाने और अनुसधंान काय� म� सहयोग देने हेत ु�ो�सािहत करती 

है; िजसका उ�े�य िचिक�सा स�ंथाओ ं का आविधक और पारदश� �प से मू�याकंन 

करना है और जो भारत के िलए भारतीय आयिुव��ान �णाली के िचिक�सक रिज�टर को 

बनाए रखने को सकुर बनाती है तथा िचिक�सक�य सेवाओ ं के सभी पहलओु ं म� उ�च 

नैितक मानक� को �वित�त करती है; जो प�रवत�नशील आव�यकताओ ं से सामज�ंय 
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बैठाने के िलए नमनीय है और िजसम� एक �भावी िशकायत समाधान त�ं सि�मिलत है 

तथा उससे संबिधत या आनषुिंगक िवषय� का उपबंध करने वाले िवधेयक, रा�य सभा 

�ारा यथा पा�रत, पर िवचार िकया जाए । ” 

��ताव �वीकृत ह�आ । 

माननीय अ�य� : अब सभा िवधयेक पर खंडवार िवचार करेगी । 

खंड 2 स े59 

माननीय अ�य�: �� यह है : 

  “िक खंड 2 से 59 िवधेयक का अगं बने ।” 

��ताव �वीकृत ह�आ । 

खंड 2 से 59 िवधयेक म� जोड़ िदए गए । 

खंड 1, अिधिनयमन सू� और िवधयेक का पूरा नाम िवधयेक म� जोड़ िदए गए । 

माननीय अ�य�: माननीय मं�ी जी ��ताव कर� िक िवधेयक पा�रत िकया जाए । 

DR. HARSH VARDHAN: I beg to move: 

“That the Bill be passed”. 

माननीय अ�य�: �� यह है: 

“िक िवधयेक को पा�रत िकया जाए ।” 

��ताव �वीकृत ह�आ । 

 

_________ 
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SHRI KALYAN BANERJEE (SREERAMPUR):  Sir, today we have agreed to 

do it but it should not be taken as a precedent in future. 

SHRI N. K. PREMACHANDRAN: Sir, this may not be taken as a precedent for 

other Bills. 

माननीय अ�य�: माननीय सद�यगण, म� आप सभी को बह�त-बह�त ध�यवाद देता ह� ं िक आज 

सदन क� काय�वाही के अदंर सभी माननीय सद�य� ने िजस सि�यता और जीवंतता के साथ 

िह�सा िलया, यह हमार ेलोकत�ं को और मजबूत करने का काम करगेा । िजन माननीय सद�य� ने 

इन िवधयेक� पर सहयोग िकया, म� �यास क�ंगा िक उन सभी दल� के उन माननीय सद�य� को 

अ�य िवधयेक� पर पया�� समय और पया�� अवसर िमले, तािक पया�� चचा� हो सके । 

 सभा क� काय�वाही मंगलवार, िदनाकं 15 िसत�बर, 2020 को तीन बजे तक के िलए 

�थिगत क� जाती है ।   

13.17 hrs 

The Lok Sabha then adjourned till Fifteen of the Clock on  
Tuesday, September 15, 2020/Bhadrapada 24, 1942 (Saka) 

 

_________ 
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